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H soFafas ddg g & F AT & yfderT Fr g@ar axar § 98 ORT 39 &
M g Aol & @ gfderm & ol AfF &, o AR @ sme, amar wX
R |

(2) TgFd T TG H A AANFT AEROT AT P 3T TgIehy

gqe W GoId
HI AT |

W gfde |
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faccha @ear 3R Hared, St d@gea s (AAwifEer 3R seafeaan) sfafas,
1947 & 3ehe AR 8, faeeh T3l & &egele AT gdEd AT HIS 3T
cafdd a1 cafdaal &1 @t St arr 55 & 3refid ARG §, 39 ganT Al ar
TarHAT AT AT FHAAHT YERIT F AT Heed I F I HT & fow T
gfdera & fov 0 wwa 3R 3 #, S R_ta e e, 7 3@ e, e
gt ured @ S d, & A T & o AW & I ¥ qd e W
T |

(3) 3UURT (10) & 3usiei & 3N WA §U FIS ISP cqfFd
e & 3d # W A9 I GoIT &I, [SFepr 3uer g v o g, gider
HI Tal T TR :

W AT & e AFel d 3799 o v a0 gaqe W gIT &
UfcieTd &M &S STaT eI el fohar STean—

(i) # 1 Hera U foar $r a8 e o qfd ;

(i) ST8T galqc W A H X A @ary Al ar qait ar = &
yerdt & otar fF aRweg, & el w awer ganr sftgfRaa e s,
Ifgael yerl (T Aedifhd a1 U T 9red ¥ Feet) W A fT &
% 3T g & Wﬂﬁagm%:

W TE IR & gaqe T Iog, [Saer suder 6 fomar amn g, &
9fdierd T 3 AHC H 3T el R e Sigl HRa & foaia fee
AT AT AT Yooh T AT F 3T §

wq TE o & geiqe W geId & Rl gfdera &t sgara 8 fear
ST, AT AT AT JATHT AT Al B IER FeT W F FEU H Lo
AT oIl & A7 AN Y W Heed ThIhd o o Fierd T arar Har
g |

(4) 3Mded & AT AFATATRT HeldaT giar—

(%) Tg Aifed aXa & foT W gearas aeg foh 3magsd &t gfdera
e § ; 3R

(@) VW gEAEST AT T @ied (e adid uwRT 33 # s
gEAAS §) SiEn R Hdeh ITg WMied A & v gedd X & &R H
A AR sare, afg #I & &1 0 R W Ao fohar ar § ar o foeer
A FT e forar s § o dew & 0 ufagry & grar fRar o g,
39 A & 3T THiAd AT 3T A7 AT 38F GaRT Heed fohdl a7 AT
U W AT AR ST @ gl w Rl 3T cafed @ g =@ fehar
IAT §

W S e & gar f TS @A A FIC F FA §, A
e & T HIg FAAST N 3T WIET Y& ST IaRTeh w61 gran



féhq a8 3% I 3UESY GEAAS AT I WA & HUR W Ig FATO
mywmmwm%@wmmwmm
3T gfFd IR =1gT 3Tell 4T ¢ |

(5) T frdY T e A wiftd W 3RT HWH w1 I8 gAY @
Sitar & fo grar fe 9w gfderr & dqul @A ar 3as R ser & gfde
foar ST @ohel & o 98 dealdR 37eel T 3R 3H YR IauUiRd Ihe &7
Ry 57 7 @Afése @AfYr & geagw a0 |

(6) 3TURT (5) # efde BN o ¥ A4 gu o 3R W @
faffca  aRtwe Hr AwERet w @weR @R sfgRa R Sier el Feredsd
fFadt & W gaal & el ASEIhd Tidbadl ganT Alell o1 Jar3it ar gt
F T X Ifd B F IR W Ul F g F Rl Awe &7 oA
HUR W erar &1 75 ThaA, s Icdeta 3ifddd: F&ihd sa9e T Jogg &
IHA TR g, & e gfard & eAfad 3R W gfdery o AfT # 3w o
ordll, IREAT 3R FremrE & 3R W@ gU, Shar i fafed fRar S,
FHI YT eI SYURT (5) & 37elleT 3HTdesh @RI Y& GEdoll & TEdS
T & gRATd Ufdery & fAuersT & v 3ifas 3neer & |

(7) 3Ra 3l 39urr (5) & el wol aRwed & dqul smdes
iftd Y dal@ & a6 T & iR 3meer Sy e |

(S)W(S)ﬁﬁaﬁwﬁvsﬁm%mgaﬁmwwﬁﬁrﬁ
g 6T I & TAE W Hdeah I FE fhar awen Iafe o&@y &H
fAfafea & gefaa §—

(@) @I X A I FAB AT QAT I FAYC AT FAYe Hamst
TSietept 3uder O d X Yerdt & foiw foham arar §, W &Y 1 gfderd

(@) 39uRT (3) & N Jead fhar r e Y, fSEer 3uneT
T frar = &, T uide

@) 9fd W FHeed W H1 gfderE, T ar dr quid: ar ererd:
39eIsY 18T HUAT T § AR T v doe IRy a8 fohar m=r § ar
Sigt ®s gfdery aEwR SRy foRar = §

(&) URT 77 & 3JEROT # T & e ;

(3) X 3R s, Ffg FE @, 1 AEeF @RI Hedd P A, Al
304 0 X 3R =g B R 3w cafea i aiiRa (ure) JE AT e
a1

(@) e F W 3T T, ST R WeR aRwe T ARl w
e g fafafdse &Y, qam hT STl dTell T AT AT |

(9) 3 3T W R e F Aviy, B, ey ar g




FRAFIA I I §U AU FAIAT AT dEAT Ygod TR ew fafgr &
mmm$m$mﬁmm(8)$mﬁ%ﬁwﬁaﬂé
9T o8l fohar Sreer |

(10) sEr el Ioediea safda it 39arT (3) & ther #1g gfde &7
g, foree 15 faavolt seqd 7 7 safawe o § o o 18 &, sa ar
aifed &1 Hera fru S dr 3dem g, ow W frlt =amrer, sifestor ar
e Ty o fafafdse adr@ & 15 A 78 oens 8, 3R R —

(@) 3Fd hfed a1 Aol g&dd a1 Iuriefd, &3, sarer ar
affd & Hew fhu I g dew gfde & dew w1 uiRa &
FohaTl ;

(@) ey gfdem & & fordlt o, sOrer, onfed, B a1 TRl A
$, forae dea & & v Fdy safad arlt § fFg S 58 sfafaas
a1 faegaAe fafer & e 3rded @l §, Feldl A Heha |

TISAFO--3T 3TURT & Tt & v “Rfafise aie” @ su sfaags
& N 3T BIger T 1 3ifaeT Tl 3T & |

(11) Stgi forelr gfdera st S arelr 3meer faelr 3rdfier ar 3R wRarfear
favg-aeq § a1 561 30 R & 3ehe 307 Frdarear dfed § 3R 3nged
& T§ A & T WA 9ier 3efacd e @ 3ad HNST I 3T FHriawr A
HIHOT AT fhU T FUC & FROT Toed & Yfdhd T § gerfad g
AT § o 98 T AfFd # Gl S $T 3Fa@ Tald el & 9eend
gfderT & 38 AT doh, ST ag AauiRd &1, TAaiRa & dher |

(12) S7gr 39aRT (11) & 3reheT forer ufaer & fouika forar = & ar
GRT 56 # 3fafise fRE A & @Y g o FYw safead aRwg A Rwed
W T HOYRT S vfad ¥ 3ARF W R W AT F gHR @R Al
e ar 3R FRiafeat & aRomaTawT a8 ufder &1 gheR & AT § |

(13)31:%9#343%&?%3@%@%%@#5@3%%
Y IfFd A1 arT 27 Fr 39URT (2) F I ifAardy w0y afFd gant
ST T A8 FF F T IHA F a9 do IiderT AgT fRAT 0T 9 a& R
W IgiFd o 39 AL Frenary & fou, oo v 39 fSedeor gamoay
Ifecd fRar arr B, & Uded W A iy & favw arr 39 & rehe e
Fefr faaior seqd 76T XA ¢ |

(14) 38 9RT & AT §19 & HAfdse @ gu 8 3TURT (5) A1 3TURT (6)
& 3 fohaY gfderT &1 3dee & TS el fhdl STWem Ifg IHA T gk
T F HH § |

FISEFIOT—ZH GRT & FAloteAl & folg,--
(1) “wfder & T T Al AT Jarsit a1 a=r H it a1 & T




& et A F & AT 3w v aw seAgel ar e At & fov
Y & GldeT a1 A ¢ T & &9 F Al b1 qfd W A gfder ar
3YURT (3) & 3eled JUBUSEAT IUANT & fhar 97 geiqe T Yeqd H
gfder afeafaa § |

(2) “gEI A & Prfar@a T &
(®) 9Rd & R R T Al @ ger #, gt JE

Al & AT @ a1 0@ Al A ITENT HU AT gAYE AT e
Jar3ft & Y H Heed I A GG 3UasY §,--

(i) afe At & T @ g a1 ag AR carT A S
¢ dr g8 al@ S 9iq a1 g9g g, Sed 0 Al @
TS T ST &, HRG oS & AT

(i) IfE #ATl @1 AT qfF AT @ fRar ST & o |8
dlr@ foeen! 0 Ao WA § IR § ;AT

(iii) I ATt @1 AT 31w @rT fRar STar € O Sefea
SHER GaRT HRA ¥ JEX T H ATl o IRY0T & dag ;

(@ A v T & geu # AE & qfd foger F Far
Heod X &7 Yfderd Al & T § 39y §, 98 I forgesr 0
FASY 0 A & Fawr F fyawoh weqa ¥ 98 §

(A1) ARG ¥ 98T qait & FIT v gear F @ decd w H
glder, gufeufa, dansi & fov @ ar O Gansit & 39ger 6o
AT FAYC A A Fa F Y A 3wy § A i@ &
Tt

(i) FaRadeiar fagel Fqer 7 derg & wWhe, et danst H
qic 1 Q& Herg @ witd @ q@ QU Y forr A g Ar

(i) dio/h IR AT, ST Qa3 & v d@eg & dias
S &%l T A & qd T 7 gred Y ferar I o ;

(1) 37 gem & g7 X ey e oy, arder 3ifemor ar
oY =amarerm & Ao, f36hr, 3mger ar Ay & gRumETawy X
gfaeT & Srar & ar 0 Aol B sneer ar e i akw ;

(3) 3UURT (3) & 3T 3UeT o fhU AT gAYe W JoIT &
gem # 39 faeq a¥ & 39, @A W& ufder & grar 3g3a g
g

(F) 38 g A, SR W H A F F 3w dRfFEA a@r
€A ST T AT F 3T Terg FAT A1ar § O W F faH
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3uafterdr
afer |

hedroT

fAuRor & T FFERS f dRE ;

@) IR & foea foreh safda & gar & W =fFd g
AT a1 Farat a1 e dr wifta & alrw ;3R

(37) fordY 3R gar & X & T T IR |

55. EYhR URwe T ARt @, 3ifOEe art @3 Us¢ T H HS
%QWB@WW%WE@WWW&TWHMM, St @gerd
Tg (fRieR 3R 3eqfaaa) sffaas, 1947 & snfe sfogfea g fdeh
TSl & Fegole AT Gl IT HIg g hickd I1 SAfFadl o1 o, S 38
fafaca Rdfafdse e oo, o & W& GAewat 3R odf, s fafga & s, &
mﬂﬂl‘z!?rgtf:sdqo GaNT 9Ied ATl A1 {3t A g B g gfd w
Hecd # & YIAGr T G1aT e H ghaR aiar |

56. Ife fordl 3dge & ORT 54 & 3TURT (5) & i fordy &¢ &
gfdera &1 3ncer frar g 3R 39 9rT i 39URT (1) & 3N e Hr
yId & alE & a6 T & R 39 ufdery a8 fFar anar & ar @WeR
gar gRwg, @1 RAwiet W ol wRgEer # guffafdse o gftea &
31T VT & W 3Fd URT & N 3T HI witd T g & Fie e &
AT F URAT T dE ¥ W I FT 9fdeT el N dRg T sIeT TSI
g

T el giderd & fow dig gar Rt maafavias afeed ar s
Wy I Hde HOROT a1 AARET ga’r aika fedr e, S sifas
I §, ¥ 3FA o ¢ 3N 3WH W e F aRomeEraEsy IRd e
wifitd & adtg @ @6 A & iy gfder &d fear sar & & aftwe @
fawiet w sfgfaa & e arelr Jt gfoea @ 3@ 0l X W osmaeT f
giftd &1 @ & a6 G & 3@da & geard & ai@ & v gfde &
T dRE d& <A1 FEI e |

TISAFIOT—3H ORT & YAiolell & forw oTg7 fhar e wifdsny, 3rder
RO I7 R FAETET gaRT URT 54 @I 3UURT (5) & 3T 3fd
IVF & FE ey & TFeg Ufderm T e FAr Sar g oar e
IR, 3dier ATERIOT AT +AMTd gaRT 9IRd TG &l 3&d 39URT (5) &
3refieT 9T 3MSer AAT ST |

57. TI&R 39MEar Feaor AT a5 v A &1 6T FEh ik 39
Afr & Pafef@a &1 gcgg, & §fa & R & R[fga & sre, Far sreer—

(&) 9RT 54 H 39U (5) H Afcse @A
@) A & g fr 715 A & [BfFus F F15 317 ; 30k
(31) 3F ART 9Ied UEY e eRIRAT |

FHfaug AT 7
gfderT |

W AT |



3T |

Taa: fFeroT |

feRoT |

58. (1) f@fr & ucgw & a5 Tt IR & WHER c@rr 39T
SUHIFATT & FHedroT & forw T AT F fhar sirwem, o [fga $r Sw |

(2) THR AT 38% carr fafafése wfelr @Afr & =g & 3T iR
JUh AW TUT YYD G QT AT @3 T T an¥eh fIavor #RA &
e AgeEieTe & WAY T JAfAfed TFT # IR @ |
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59. Yo USEpd egidd 0 Ifufaadm & el §eg & &1 @
feRor #em R arr 39 & srefe Ffafafese yds Fafy & fov el
TEId T |

60. (1)Wam(2)é53qﬁﬁéﬁmﬂwﬁ§u,aﬁmu€a%m?ﬁm
ATt AT QAT & Hed & HTUROT F H AT 3HH o] HT T G T 3AROT
& A 3HAY § o a5 3T AR A IEfaA IR W faf@a & X E
T & FROT F & U IRy HEm AR 3R IMOPy T 3y g
gt T dNW T Aed foT ¥ 3rgearg 3@ & iR 3Efad 3R W o X
W A W AT W, S 36* ganr Rfafése frar s, s & derm & 3
YT |

(2) 3EfAH MUR W FR & Wl A AT fhar S gehem afey Faey
g W T&T H, S fafgd & s, 3R dar gidey ar el gfdeqfa, St s
R 3T TA, S HUYT gfaad @ 3ifad ®7 F PURT w2 3R Efas
T ¥ AURT & H F AT F A F ToT = F T a1y &1 @,
fasaifea sear & |

(3) 3T 3R 3Turr (1) & 3eha I e f Fgaer H aE ¥
O A ¥ 3% 36 & ofiaw fuRor & 3ifas ¥ 3 & fow ur nfaa
CHT AT T VAT H ool & AT HTHH AUROT reer qie Ham

W 39 39ury # RfAfdse wemafd w1 gdica RO 3uefia we w3k
FRUT FI o@Eg P §U HIF HGFT AT HR AYFd I O A &
3Afee 1 3R 3Efe & fIT aur WY @R IR a¥ § 3=t 3R afe &
T faedie frar S |@her |

(4) WaFdpa safed Al a1 Jardt i qfcd a1 el W s f@eRor &
IeleT Fe &Y, b TorgenT W 9 gd ailig o 9T 39 &1 3uuRT (7) &
AT ST U fAgAT & el AET fRar I §, W URT 50 ¥ 3UYRT (1) &
37elleT fAféSe ex o) Arell AT Qa3 AT At FY IFA Yfcih HoH H H HT Hed
e T fAgd a8@ & geard 9UA @ & aredfds de f aki@ d& <Ira
T T el HI GRAT G Ie WA IhA &1 Harg Afad feiRor & fow anger




IEERIEIE ) Cal
FEA A e
arelt # fAERoT

faeRor |

S T & qd AT 9T fRar I gl |

(5) SfET ISP cafdd UrT 54 & 3UURT (8) & Iuwel & 3ehA @
gU 39URT (3) & N Hfaw fAeRor & e & aRvmAETwT gfder @
gHER 8 ST & af W T W URT 56 F IUT 3y€fdd ufdery & T
forar SeT |

61. (1) 3Rd 3RF Foeded wafdd qarr wrga el ik F&fa
afAfSeat fr FaRo & TG 8l FT TG el & TIT AT HWET AR eareT
# 35 fagataan, afg &I &, @1 ol 8fa, S fafea & Se, & gaer gem g
3H 9 3HHT FTISEOT Yo T |

(2) TISERIOT & TR GIT ST T G F WoRELIhed AT & AeTdqR
e frar seen 3R 38 "9y 7 F1g 3R FNas 76 H S |

(3) 3R e o gRa v o= & da e i Femaf F iR
1 T 3R HreTafe, S 38% G@RT HeJald HI ST, H FHEYEG FISEIor
eI o fRU S T g A A1 e ASERd FfFd fageriaat wr F&eR
I & TRA 39 AN & Al #, Ted Quefa TR @ o o
GURSHRT 3UT el H TG Tl ¢ o 3d AR FfIT HRars 3R
FX TR, T 3dAeTd ORT 65 IT URT 66 AT &RT 67 & 33T FRasar § ar
URT 73 A1 9RT 74 & 3 & 3R 30T edi &7 GUROT el & fov
313rEY g |

62. (1) 4RT 73 1 °RT 74 F doafage fordly a1 & 3idfdase @1 gu o
STgT 1S ehfda GRT 39 AT URT 45 & N fqaroll Jodd el H URT 46 &
3N Faar A adfd F aeard i 3G B §oar 3Rd el 3ed
afed &1 39 Hafedd Sy 3R 3uaey difcas I@melt ar ag @reEd,
S 30 THEAd Far &, F1 T0eT F O F uErd R & fav FuRor ey
F T 3ET a9 g [Jca oy, Ed Qv 3/eca = gaftg &, fr afits
faolt & weqa e & AU arr 44 & e f[AfAfése ada @ g ¥ @
3afr & ik AYUROT &1 3T IR AT |

(2) stet WoEded safFa 3warr (1) & 3efer fAuRor 3nger @ aelier @
e ot & iR faftse faaol gedd & &ar § o 3@d fauior 3nder &
FfTEgIuT fRaT T FHST SUen fohg ORT 47 & 3ehe fao B & e ar
YRT 50 &7 3YURT (1) & 37T AT FT G FA Pl GliAcd AT Qam |

63. URT 73 AT N1 74 F THfAger Rl a9 & 3idfdse gl gu ol fef
g FAY IfFd ASTEIRT & fw erlr @a gu o 39 HfAwcd we A
3EHEA |l & a1 faer IFFEEOT aRT 29 H 3ITURT (2) & I | W
feam arar § foh St &Y &1 Hera oeel T gt o1 a3 R 3o eafea
F1 39T Falead fad% & 37ER & & fov RuRor &= & v 3pr g
aur faed a¥, foes faT dced #X @afd § & aii¥e faol # geqd

aforay $r
HATET |



Ffaoar AW
AHAT H caRd
frefor |

T F AT g 44 & el [fAfese gl @ 9= a¥ fr @™ F i)
freRoT T 3MMeer ST ST

W AfFd T Gl STl 1 A Yeled fhu e dar &g foeiRor smeer
Ter fohar e |

64. (1) 3fa IR 3THr TR H FAT TFd & R alfded Bl
3T #e dTel WIET & e W HR AGFd AT FIFd 3garcd 1 qd 3]
T TorEd & R T TWE0T i & for 0 fed & &= aRca &1 [uRor
el & TIT 3R g 3R AUReT Ay IR H0T i 396 99 Ig favard
el & TITCT YR g fh 0T el H 15 food e ¥ o & fgd W
wfciehel JeT1d U5 Hehell § :

W FUT afed, fFad affica deftrd 8, &1 @eRor #& fhar s dear
¢ 3R tur afRca @rel & qfd & @ew 7 § ar 07 AEl & ol safda @
fURoT & Rt FOT IfFd gFHsT Swen 3R g8 W o IR 3T a4’ F
NS MET 31T IHH FT ST L T ST g |

(2) 39URT (1) & 3T 9IRT ey & oftg & k@ ¥ 5 F &
MR AT e g@RT fhT 1T et W A1 TG HR AGFd AT HIF
IYFd FE fIUR aRr & o T ey qReqel § o g W Jeer H wicrigIor
Y o9 3N URT 73 3R URT 74 H HARAT GThaAT T 30T HT |
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65. (1) g IT 3HS GANT WTHd HIS 3T BN FUROT A7 fFAw
31meer earT fonel IFSEErpd cafeFa v 0l wremafe, 0 sngica ik ol Af,
St fafgd T Srw, 7 SEradeT FX FHAT |

(2) 39URT (1) & fafése fFER FSEdFd fFT & FRAIR & TA=F AT
3 HRATET H AETARIET T Helelel H Fehal |

(3) TSP gidd H AWUYET & HAGHA & HH § HH Ueag d
ffaw qd & Ofa # S Rt A amv, goanr & aAegw § d@oder F
HTelel & T &1 el |

(4) 3TURT (1) & T AQINET FI AT & IFRHA gl F airg &
it | &Y 3afe & iR qu fohar S ¢

W STET HGFT & Ig FAU & e ¢ o6 0 Ao gfFa &
Gt H S@IeT A A & Mol qU FAET B ST Hepdll § o 98 HRON Hr
mm@%m@maﬂzma:mmwﬁww
ThaT |

TISAFIOT—3H 3UURT F TSIl & o0 “oI@TIIET T IR § 98 dRg

T EIBEAIET ]
ZART G |



AT &, el X TIRRREl garT A6 v e 3R gEardst Worediehd
Safed @RI AT AWML & i IR W, FRARX & TG, S04 & S o
gedTcadr &, # 39eey & fou o & |

(5) IGTHRIET & Yshe H WIftihd TSN IEhd afFa & Hefafad
Fr YT X Ghal,—-

(i) oEr SfgAl AT T SEAS Pl IHRT UETTAR FoAdeT & fow
39 3MaeTe GIAEm verT HE

(i) 38 W ST, ST 9§ 3198 Y, Y& el T dUT A@OAET
& AT W qOf & & T WErIdr geret et i |

(6) dEMIET & O g W 3Rd 3wl dw G & iR 3w
THedFd afFa @1, foas sffeal 6 Jamoder @ a8 g, s, 38
HRFRT 3R Sregansit gur o fAsest & SRl @ giRd e |

(7) ST&T 39URT (1) & 3l Farford S@MadaT &1 IRUH T &1 Jer o
AT HT AT S AT HA W Hecd [0 S I1 Jfeaer gfdery e s ar
SAYC FX T T Ield dldeh F olel IT 3YANT A & &9 & giar g ar 3fa
SR GRT 73 AT GRT 74 & T FRATS IR F ThaMm|

66. (1) Ife &N, ST, 37=AYUT AT 3Tk THET fFeal 3T HIdAIgaAr &
UhH H TR IGFd I Uidd ¥ Hegel IR &1 AFHA H ghia 3R
Sieeldl duT Uoled & fdd # I8 #Ad § 6 Ao & A& §9 ¥ ©I9om A7 $r
IS § A1 O I Yo AT Wt & T A€ & Al 98 HgFT & q@
IefAle & W Woediea safda & fAf@a ae@en canr 3a% sifdowl, Sas
Jaea o@r agar off € fr Py IS Jwer Ir deg dweRr, Sar
HFT @RI AATAESe fham ST, & S &ae 3R A@Ide was
fager & @amem |

(2) 30 YBR AHAACSE TS W@HR AT ARId JWHR Ass fead &Hr
Fraf & oy T J@OAET T 3TF GaNT FFIHd: gEaaiiRg AR garfoa
RAE 3od Hgre g & 38 g et @1 avle a=a gy, Sar &
fafafése famar e, seqa e ¢

W WS I 38 frdl Wi safed ar =1cs @R a1 derd
AWHR EaRT fhT T 3Mded W a1 fredr difeas 3R 9&cd ®ROT & 39d
FTTaf &l Fod f&eT A 3N FraE™D § [AEAR HT G |

(3)m(1)$mwm¢mgmmm%m
AfFd & @B AT AWRIET $H HRAHIH TN dcqAT Jgea Rl =g fafy
& 3uel & 3refeT fr IS | |

(4) TEp =TfFd @ 3UURT (1) & I7eleT [AAT IEoIet & HUR «®
tHiAd frdt @eEh, e g s3ffaas a1 ada saw v Agar & el

Y erEraeT |



AdeToT, ol
3R 3rf@ergor
oqFT |

30% Ta%g Thegl Haiedl & 3uer fhar S GEAAd 8 % e A go
STel T JTET UGl fohar Suer |

(5) 3TURT (1) & I HPor@ Hr g IR dEader =g, Sus
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R & IS ¢

(5) 3TURT (1) & 3ENaT gl A IR FAT AW == arey a1 el
HIFOT & 1 R TG fRar Srar g, 08 T A 3l ITURT (2) F
Tz (@) # fAafese srafr & aREraAr v s # mafoa & & sl |

(6) 30 URT & YIISal & v Ug,—

(i) "fFeE" & su IfAfAwA & 3refeT qoAderor grwy garT ol
& gAY frdlt PO ¥ g9fg g siffow afeafaa g ;

(i) "fAfAeT” & geieior gty @ 9fFd # g fedr sifeer




drer 3rfREor
& THET gfehar |

gaRT &1 1S Faem afFAfad @efr |

109. (1) 38 eT ™ & 3uael & Ml | U, HAT A IR AAH
sffETE & 3 aifsa A 3R dar W Ao, 5@ AREIE & i
el iRy ar gedietor Wity g oia et & fawg srdei @
gAdrs e & forw 3rder sfReor grem |

(2) Tsg # 3aftya vsg Famds R &y el # oaea 3R
fIRar, S A 3R FAaex 3fAFTE fr arT 109 I dee saT ITT
AT & 3ETEr gl |

110. ToT NS 3T &N =il & 3rege7 3R Fewah i €A,
frgfea, aae 3R oeq, Jeaf®, Qe R 9g & germ S R AT 3R
Tarey Afafeaer H arT 110 & 3uatl & 3EER e |

111, (1) 39 0T, 397 qAET Rl Fdarfeat ar 3der & Adera
Tay RAfde gfkar d@fgar, 1908 & 3T wfkar @R 3neg g g,
AftheT wrpfces =arg & fagidl 3R 5@ IfAfawd & 307 3usul qur 3Es
efia fAfAa fAgAr & sreafe garr AR g 3R srdier 1feeoT & 3r9elr
yfthar 1 R_fFAfAT F=er fr afFT gefr |

(2) Ider afREor A sw FAAEA F 3T 39T FAt & AdET F
yaee & fow afea R@fae ufsear @fear, 1908 & far Rfas ==maew &
7 fafgad ofFaal & gae gl st Peafaf@d #Fel & Ty F g &
faRoT & @@y gefr, 3T -

(@) frdT cafea & TFAa FET 3R 3uTUT g & fov sty @
TAT 3 YUY W 3HAT TIET0T HLe

(@) &SI @ @il 3R TEJd i I e,
(31) ATYTT W HIET UIed HLeTT;

(7) AR wew Hfefags, 1872 & arr 123 3R amr 124 &
gt & el foRdr off oy & R ot Hfder@ am gxardsr ar
g fordl 31fel@ a1 gEdrdst $r gfd HIET,

(3) Tif@dr a1 gEaas Hr qAeT & U FHAeeT AR T,

@) T a1 wwushy ffeaa & el gfades W fredr wfades =t
GRS T,

(@) e gfddes & g% & AT @RS aa & e A1 39 g@nT
gy fReT THUeiT 3L & 3UEd FaT; AR

(F) FE T A o afea fre ST |

Idrer  3rfREoT
kiny 3T
TS |

e 3rfaeor
& Fege 3R
HeHy, 3eTehr
Jar @ ot
anfeg |
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1860 T 45

1974 T 2

(3) 3T 3rfReRoT garT foham T @IS e 34T AfA H drer gem S
ST gaRT 38% g diad fhdr arg & f 78 Bhr g 3R I8 e
3faor & AT /Y geAd ghm F ag 39 el & Asuea & o Ty
ITRIRAT & AT H Fol--

(@) Fuel & Taeg e ¥ qur A ST Fueh w1 FAEdHd HrAoT
ua g; ar

(@) e 3T IfFd & fAeg ey & gm H @l Hag Ifed
TToT ¥ A9 &ar § a1 a1 & fov aMie a1 SafFded §9 & &
AT g |

(4) 3 FFRIOT & FALT HAARAT HRAT &3 Afgar : arr 193 3#R
gRT 228 & 3T & IR U9RT 196 & YA & AU FRAs Hdarfear gEsh
STEet 3R 3rdier 3feeRor g3 gfshar dfgdr, 1973 & aRT 195 3R 31T 26
& gl o forw RAfaer =TT @Hsm SeT |

112. (1) 37 3T i arr 107 a1 arr 108 F IrehaT Ir HET ATl
IR Tar = 3fRfAga F 3wha gRa Rt ey garT @fda s aafed
e 3tfaeRor &, 37 ey oad fawg e a@r a8 &, e e are
afFd H g H a@ q, W 3eY & g AT A F v e =
T |

(2) 3rdrer 3rferetor T fanelt e & e a9 & ITER TSR A
¥ SR Y Fhll & ST6T A AT SAYc A Gead Jcddfad & A7 gaqc aX &
3R JHadfard g a1 TH A G@T A T @A a1 Miea 3@auria gl &
AT 50 IR ®IC F 3if8& o & |

(3) I¥FA 3 Y A ARATTAT T IuPFAAT F FHIU A FT@I &
AT & Yol & fav 5@ 3ffAgs ar FEg Jara 3R dar W fafaas &
37elieT el 3T o1 GoAieTor Wity gary aid fonelt 3meer & 3ifdrere
T TG AT FAT HF IGF T Grd¥elr o gleTor & fAw Haw Feherr R e
EaRT A7 39 JrefieTey ot Al & e o 30 ale & e 3rae
A H 3IMGFA carT U ffAfeTe IFd A A FcUeA W WegIt &
3TYRYT & foT 390 AT IIRA har 3= §, & S A & 37dia 0T &
3TdcsT T Hehall |

(4) ST 3UURT (3) & 37EMeT A & 3IEROT H UIeihd ITRHRY 3Hfer
3ITIHIOT FI A FAT g, df VAT 3TdeaT AT FTUHOT 58 YR e
S ag grr 107 Y 3TuURT (11) & 37efeT a1 4mT 108 i 3UURT (1) & 3rehe
e & faeg adfer dr a1 g1 3R 3w sfAfaws & 3usy mdeT & 0 @
gl S 3UURT (1) & 3l ®isd 3o & Fa H e 8 ¢ |

(5) 3 Aifed &I it W o 3@ URT & 3T 3T g1 bl &, T&ThR
fSad faeg e g5 & fhell 379 a1d & g1a gu off & 38 o 3meer ar

3drer  3rferEor
Fr 3rder |



dfrer 31f&rEoT
F IS |

3% fRdT T & a%g 31T Agr HT g, Alfcq T 9ied & 45 &7 &7 fafgd
JfT & Fcafa afa 3mardt &1 A9, e Sas e #rer & faeg 3rdier $r
T ¥, wied HEm M VAT A fd feor qEnr W Peala e
SITEa S I8 3UURT (1) # fafAfdse g7 & weqa &1 718 e & |

(6) 3rdrer 3rfAaoT, 39URT (1) & fAfese 3af & 3@Ea & A O
A # U 3T THPR FT T AT 3TURT (5) H Afdse 3@l & o= &
aeETe] 45 et & gfa 3meldl T A9 B el & AU AT & Fhe Tl
g TATUA g ST & @R 38 09l & ydd 7 R U H IUYFT FROT
aqr |

(7) 3rdrer 3rfAeRoT @ 3 W R 7 39 AT F geafua 3k ol fr
gfea ot R[fga $r sw, 7 gl |

(8) I3 3dIeT, 3UYURT (1) & 3T T I FISA gl T W T dh
3Tt fFfaf@d deed o X ¢,

(@) 1 T 6T A H TE HIS AN, ST, FAE, BEH IR
ARG 3T F 3ot eMET ST 38F EarT THR Hr 775 85 AR

(@) arRT 107 $r 3TERT (6) & INT Teed I®H F ’ARFT 30
3 A 3o, TS FoFaeer & e gif@a $r a5 &, & fRQafea =
$r AV T F 20% F T MY |

(9) ST8T JdIedf ITURT (8) & IHTAR IHHA Heed Y THT g T8l AT A
aﬁraﬂﬁmﬁmma:ﬁwamﬁﬁgémml

(10) 3rdrer TRRIOT & FHET--
(@) e B 8 A AT Kl 37 T & AT HS e,
(@) 3rder AT T 3desT T FeArade a8,
I 3dest UH TH Yo Aied grem S fafed fopar s |

113, (1) 3ol 3RO Il & TaThRI I el Sl HT T &l
ueara fafeee ar ey fSed faeg 3dier aRR &1 a)g § & giseao,
3UTARUT AT SIATAROT AT S FAS, 39 W HEGA F Fham a1 el
WY AT GeAdeTor TRl a1 Hol ~arafaoias gt & 0 f@gel &
S ag 8o gagr afgd aow A v o wfaRea ag o &
gedTd afe 3ags g, [Aferay & fow aog &1 e |

(2) 3rdrel wrfreRT Ffe FFMIT HROT QT ST ar fRelr 3rdfer dr Forars
aﬁrﬁﬂﬁmﬁaﬁwmﬁwwﬁﬁm@amgqmaﬁm
T AT el & FoTars TATNT T Fepal

wWq I8 [ 38 GhR & I el H FoAdrs & SN Teh qaTdhR A
diel R & 318 g YereT fehar sreen |




(3) Ffg W& &S A& IUA-INT 3§ HAWG F AT S § AT IGFT AT
HET H IYFA 1 AN & AT UETHR aRT HA H IGA H ARG &
deT Arg & 3afy &7 o S § o el sifeRer sfferm o fRdr geust
I @ 8k WA & TIU 3UURT (1) & 3T 9o garT IR FoRdT 3meer @
HAMTAT T Fhall |

wWq TE f6 TEr S dus S Hediee f g ar araddr o ar
SAYC X YT AT Rl TSR & aifded #F e 9fy e €, 39 ffETA
& IEfeT O T 8 fhaT S Fha ST A T TETRR AT Golel HT AW A
ger fomar ST |

(4) 3rdrelr 3rfRHYOT SIET ok HHT @1 Il & BISel gl T ANG ¥ Th
ay #1 3af F J3F e g 3R fafaemy wam |

(5) 3l FVFoT 3@ IAFATHE F T gRT v @+ e 1 gfa
el wifteh i a1 gerdetor Wity a1 Ho S gty et
3R AFIRGT TG el IYF AT HFET I I T FATRATT Fo9m |

(6) StaT & arr 117 a1 9T 118 # 3uafad §, 3rde 3fUetor garr
fraY 3rdier 9v oI 3eer gaThRT oX 3ifa# 3R Sregsry gem |

114, T 3egeT, frdt oo & e 3fReor it Tog =ads 3k
T diot o W Racdiy 3k yarafas afeaat &1 w=er e, sar [t
T ST

W AT 3eFLT & I 39e Wl facda 3R seimdfae afdadt &1, siar
gg S THS, T ~gUis 3R &g dof & folt 309 d@eeg ar 3=y
afﬁwrﬁa#,w%ﬁ%aﬁﬁﬂmﬁgumamwmm%ﬂw
eI AT AN O geamafoa afFaal FF gaeT #Xd §U 5T HEET &
faeer, fAmor 3R gdaetor & efiT SR AT |

115. SigT 3rdieneff garT gRT 112 &7 39URT (8) IT 9RT 107 & 3TURT
(6) & INT Tecd ITHH A NNT WRAGRT AT 37T AFOT & foRdr 3meer
F gRUTHETET a9y fFar e 3nfaa & a arr 56 F efa fRfafese sarer
T X ¥ 0 Aol & Y FH A & TeT H dRG T O IHA H aradr
aNG d& AT HT 1T fohar STaaT|

116. (1) & 1S fdd S 50 AT & el g fomelr sy
Ir R IR I el 0T & gHeT 30 IfAfaga & e forar
FAAE & 99 F gifoR 8 & v gheR & o7 30faa &, 50 ORT & 39
39aUl & EIIU AUY AT FYAS W WET & folv afaderd &9 F gfoR gt
& fov g A & 3ie o9 38 3y 3ufed & o gt gfafafe
& CdRT IS gl deherl|

(2) 8 IfATA & gAeE & far gg wifted gfafafr @ ar S

qeT egsr
e KiIcy
ENIGIEED
e |

fier & af@e
A & faw
Heed A H
oy LTS
ST |

giftshd wfafafar
EarT EIfoRY |



gfea 3fFva g S 3emr (1) & R afFd qarT 39 ¥ X gioR
g & o wifted safea §--

(&) 391 Reder a1 FafAa Faany ; ar

(@) T FS H¥TFaT S ARG F R FEem 7 IfFeq e
gheR & 3R O ARd & R Aaew & gAe ifeed e @
gfasfaa =g fopar sar & ; o

(31) IS TS THIBCE, AT AWMU IT YT g i FfFeqw =

FT JHO-IT War & 3R 50 Mg = O gfaefoa =g Far = §
a1

() frdl ToT TSR AT €Y TSIET & dloled & [amr &1 ar
a8 &1 T Qarfaded fUER, S WER & el I dar & e
g '@ UouiAd ARa fr 9fFa Hr 9fFa § 30T & ug¢ W w7 4
FH 2 9§ & AT aF Qa1 @

W I8 T a1 w15 JRe S e 39e darsgicd ar gecarer @
i@ @ v ay¥ fir 3Ef & QU sq 3RREE & T gl srarfRar
& THET goR 8lY & T FTARRY 8T g ; a1

(3) T I FfFT S Hag Waeded gfda & fav A 3R Jar
N HiFeahdl & T & HF He & T arfeed § |

(3) FI$ AfFA--
(F) ST TSR TaT § F@ET AT g AT @ A

(@) S 39 FAAAIA, ToF A 3R Far & FAAIH, TAfRT AT
IR Qar W FRfATAE I g TSIaT A IR dar R HfeEgs ar
e forelt AfEr ar @t & fagd ar &t & qfcd ar Fansdt ar aer W
A oHe  HT T fAu=en earr aikd el fRfeas & 3refier
et FRarRat & Gefa R srRrer & Wl g ;A

(@1) it fafge Tfeehl aRT geaTag &I Il 9rr 91 &v ;
(&) St fearferar & &9 # iAol g g &,
39YRT (1) & 31T oy =afFa &1 wfafafcg &= & v 3§ 78 gem--
(i) @3 (®), @) 3R @) & Afese afFaat & aAFer 7 T &
fow ; 3R
(i) @s (@) # e Ky fda & 7Fa d 39 3@ &
g o9 a% fearfoamasa iy | |

(4) ¥ P FEg St Ao AT IR Fqar W QAT 1 Ty =T
AT 3R a1 e JORIH & 3ueul & 3ehe ORE & su s & anla




3T ST
I 3T |

off fRe gHST SUeT |

117. (1) U= 9o a1 e 3fRexor & 89T dier garr aia feeT
Y ¥ ARG FS AP 3T AT H 3T Bed X Fham 3R 3=
e T 3 A EER aX Ghen AfE IHHT g FATUT g SU TR
AHS # (Y &7 FI$ gRae g adfad ¥ |

(2) 39URT (1) & 3T F$ 3N 38 @ & o afdq afeq garr
Wamerwgaﬂ%ﬁmoﬁa@rmﬁmwsﬁﬁmm
3R T8 W g F 3R 37 geafa ifa & e s [_fga Hr se:

WJ IE b 3T ARSI 39 HAfS & G & geAd A H Ged
Ha, Je 3HPT Tg AT & AT F W 319 3 TR BEdT o T Uy
T FARIT FROT AT |

(3) &7 3TT ~ITIT HT FATUH g v & frdr A & [ &
IRATT 9 ddfad & g8l 98 39 92 o [AfFafAa Fem 3k Fad 39 vRr
A af@a wet W el &1 Forars HWEM A T ot e H FAars & ek
fo A # AT e HAdfld FE § W 6 e & [T I g

W 38 3YURT H Rl a9 & SN A Ig A FHSAT S0 K qg
HFo@ag FU S gt FROT ¥ ~RTeg S Ry e @, 3TF @
foRfad & fhw v fafer & foell 3w AR Yo WX GAaTS el T ATk &l
9 TATCT FAT § T 3THRN HENRUT HIAT & I 3R Tg TATITT g ST1em &
o AT 7 AT uee Jaafea €

(4) 3= araTe 39 YR fafaafdaad [/ & gea &1 gy e 3k
T AU @ 39 ImRT a@fgd o W tar Aoty smaifka € vee ser Ak
UHT RT3 Ghall S 98 Sleh TA |
(5) 3T =araTey fohdl U alg & ATUTRA X Tohdll, SA—
(@) T dic a1 el 9o g@nr rawnid o fRar am=m g ; ar

(@) 3R (3) H Ifafese ¥ (Y & wea W [y & sRoT
T Wo a1 & fo gary JReqol 3rauror frar amr & |

(6) STgT 3T AT & THET Hig il BISe $T IS5 g, dgl Ig 3T
R & &l FAarERlt @ A H @ @rT g ol Shwl AR |
=TTl Afe g A 3% SgHEd & A F HTER ey F e |

(7) STt ¥@T P FgAT AE 8, IoT A (Y F 5@ g ogawr
S0 W I AAR @d § 3R F87 shael 30 g W 39 AT & Th A
#fOF 3T sl GENT A & AT Sreen 3R 08 Frareded, fSegie
UES 3 HFS F G §, Fed & TgA F A $ IqAR W g W) fAferema
foram STwaT |

(8) STET 3T T of 37 ORI & 3 wge 3der & Foty ¢ fear §
ar 0 ATy @t gse sEhT Feaiad fafeid & 3MUR W AT 987 ganr fear
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ey St e
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ag #ff Hoed
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HidaT AT 7
T FT B
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Sl |

SITQa |

(9) 8 AT 7 S uger 3=gyr 3usfaa fopar a=r g RAfae ufkar
Ffedr, 1908 & 39Uy, S 3o AT & Fio & g & 3§ 9’ &
HefT el & AHe H, STgT deh HHT & of&] giov |

118. 0 3rdrer S 3Tgad ~FRTT H grof--

() T @5 a1 A AT Hr G fot garT aia Ry
3eer & faeg ; am

(@) R AT F 9RT 117 & 3T &7 98 3 & 3Tg g reg
garr aiiRa ey ot ar s & e, S Fad: a1 <If¥d 9aTeR &anr
a1 3% fAffca & garr fv v e W ATy ar e & 9iRd gl
& T 916, 3T ST SaRT YATOI fohar 3 g & 3w ~ararer
Fr 3T WA & fow 3T AT §

(2) Tafaer ufsrar Ifear & 3udy, S 3=add ~ATET F AT FRA F
Tftrd § S8l de §HT g 36 9N & T AT & AH A 38 g o9
Bl AW 3T e i B A 3T F AT F AT §

(3) S8l 3= ~AITT &7 Aoy 3 & s a1 yfaee I=m & d8r 3=
ST T YA 3T PR THE 811, S 3=T AT & o & #Fsr &
aRT 117 &7 U1 39efad T F ITaded e 7 1S g ¢ |

119. mm?m? ff F 3=g AT AT 3TTdH AT H
I T IS &, URT 113 & 3TURT (1) & 3efiT 3rdver 3if¥aor & I ar
gicT drat a1 e 113 Fr 394RT (1) & 31efa 3rder 3T & Tog dier ar
g Gt A urr 117 & 3T 3=g A ot guniedfa aika feeer
A F IRUMATIRT PR A T I arelr fA 39 gR aiRa 3meer &
3IEROT H g Y Seah |

120. (1) 3gFd, gRve A AERA R FHERI-FAT W SR 37e=it ar
Igeel a1 facel @, ST & wAS W AT & 3IuHl F N UsT W
HUFRT GaRT HISe & 75 AT AT HAeT & [AIHAT & g & fow ot
Rt Aifgew e &t aa & g |

(2) STt 3UURT (1) o 37T SRy 3meeil, rejeel ar et & 3fgeror &
T8 A F1 ISR 5@ 3ffEga & 3uaai & 3refa aia foedt Afeeaa ar
e & Avg S 3T AT A AL BISeT H Tohdll, Tg Ao X & W
IR @1 TRl 3w AW & Jiadfad AT AT FHAGed faaegs a1 Ay &
TR & faeg TSl AT 3TdceT IS Hld A Igl JAohall |

(3) fordll a1 & g gU ol Ig a2y foh 3TURT (1) & 3refier STy et a7

regeeit I1 ARt & HTEROT H ToF I & HUSHRY GaRT HIS 3T I7 37
el el fhdT IAT &, FIS Al Idier A AT e H YaTHR gia gu e

AT
Iqe |



forely e A1 e & Fisd 7 fFU S@ W faared g W Rfeay @ @
JTOFRT TST X FT FMURRT HFerd AT, 3MART FAGT AT |

(4) el FfUEROT AT FAETET W I AT e B FAd HHAT
3YURT (1) & 3T ST AT AT 3efeRl a1 A & 3ER0T # T6T I &
HRAPRT gaRT el AT e BT o U o= f aRfeafaat & e &
TG |

121. 38 JfOfaed & 39l & ol Rl a1 & g §U #f I57
& Rl garr fov o fafeeaa ar aia smeer & fawg 3rdier 7@ & |ama,
gfe var forr o RfFay ar ey P & @ 5 e @ 3fs @

(@) 3G AT 3T ISR SaRT AT 3 S SRAATgdr H Th
AR & g HTURRY A WY HART Har F qUerd &1 ; a1

(@) or@r dfgdl, WO 3R 3T SEAdSl S HIATET FA AT
gfaeRa aeT ¥ Fafd g e ; AT

@) 37 3T & 3he AT & Al & arer FIS G

(&) arT 80 & 3rehieT TR IS 3meer |
AT 19

Ty 3 enfeaan
122. (1) S8 HAYT FiFd S—

(i) el Aot & I fhT e fordl ATer a1 @ar ar g @ gid
T & a1 0 frer qfd & fAw gper ar Tad fioe IR R §

(i) 3@ 3AFTH & 3usel a1 I FAC AT FAIAT IoouT F AT
1 Jar A1 QA F i F e diorw a1 [Fer T v ¢

(ii) A F T F F IHH F TIE F 3R TR PN T el
H I A N 37 I F ST T TS ST AT, 3BT BT §

(iv) 37 3fRfags & 3gaul & ol Rdr & &1 TIg :ar ¢
oAfhel 3P TIHR PN TEGTT el A died A F W 38 d@ FF Toraemr
UET HeT 3T oT, aa H 3BT El §

(V) URT 51 & 3YURT (1) dr 39t & TR F weldl F 3TBT
AT § AT 390 33Ul & 3efieT seldr & 3ufard &H & 7 ST &r
Heldl T & T 3TERT (2) & T TWHR T 3T Heldl H TS IHA Hl
F P FT H TGT A H TP BT ¢ |

(vi) URT 52 1 IUURT (1) T 3T & HJAR F HAGUT A 31GHol
EAT & T HIS HH AT AT § o 3Fd 3TURT & 3T Taga fho

o 7 T
ST arel
Rfma 3k
T |

FagT AR
& fow enfEa |



ST & T 38T & @ &7 IFHH ST IEUT ¢ AT SIaT dg 9RT 52 Fr
3TYRT (3) & 3T FX & T H FIST IHH Hl TSR Pl Aoed I H
3B BT & ;

(vii) 39 FAFTH & 3l I I T T FIAT & 3uSHt &
ool =g quie: a1 3% § & AT I1 Ja A1 Sl B arEdias
TG & O SoIqC FX JeqdT I ol AT STHET o §

(viii) 3§ IR & el T H a9 Fucqol T+ & wied
AT §

(ix) ¥RT 20 I 38F T AT T TIAT F AT g W
e UTed T § AT Siedm § ;

(x) 37 RfATH & 3T ¢ ™ & TET T d97 & INRT F AT
e 31ffor@l &1 Jeordl § A1 S[Seldl & AT Poil @It AT SEASSAT AT
Tl T8 e A faeRol g&ga a’ar §

(xi) 30 RfATH & T FoESd g & v arfr ar § ferer
TTAEEHIOT UIeT el H 3P Bl § |

(xii) ITEERIOT T 3TAGA FAd AT IT 3G% dI¢ IATCIROT H
faRor & Fey F Ied FIT & §

(xii) 38 A & 3T I Fdear w1 Aded o & Rl
T @1 Vel § AT TAIRT FAT §

(xiv) 37 AT Tur RJfafdse graesr & foar FUdT KA Arer Fir
afagst T § ;

(xv) 38 AT & 3l R & 3udad & v 3 coi3iay
farar & ;

(xvi) 38 IR & o1 ade §o AT & 3udel & regEor A
oET & gEdel AR T SEAESl B FAIC (@ AT YU A &
3EHY T ¢

(xvii) 38 IMRfATH & o1 Il oo At & 3udel & egERer &
fonell Jiferepl @Ry ARl IS Feer AT ARSI B TEIA B A IEAY
Wl & a1 38 WRHEA & T Rl FRiad & SN S8 HEer ar
CEATASHT T TEIT AT ©

(xviii) T8 frelr AT A qfd, aRags ar #sRor FRar § fowe fav
3HH fA@ I FT gATTT FROT § F T30 3RFETT & 3reha St &
foT gt € ;

(xix) 3T VSEhd afFd & USTEHOT T&Ah HT FAET @RI
fordT disteh a1 gEAdS FF IR IXAT © ;




(xx) fFEY AR W& AT SEAAS H DSOS Fcl § AT A Ll

(xxi) TRET AT H Gege AT VDSBS AT § S 30 IfAfEEH &
37efieT Ak, Sfecl AT Peh foham 3T 2,

gH §oIR ®UU T 39dfad T IAT &RT 51 & 31efieT sveldr o fFU v o ar Ha
held fhT aT &Y I1 Fheldl U 3T o TWHR T H&F g1 fhT v &y ar
URT 52 & 37T WIEIT gl fhT T &Y AT A HIRIT T HILIT W TR
HI Heed gl fhT T FT AT Foi9e W Jegg W v v ar sifaafaa & @
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(3) IFT EART AR T WRIHAT ThHA & HGF T HAG HWY 3N
ﬁ%ﬁmﬁﬁaﬁﬁ%ﬁuﬁa@gwmﬁ%ﬁww@ﬁm%
refieT ST 87 gholr, afy 3o 3y & d@ey # uga 4 & Efeud &, @A
g Sieel |

AT 20
. f .

139. (1) foa o & & facgesr fft & & Rl & arefe ol
3R RfETT TRl @rar dege W@a ar 9AF afFd & i adt & e
T gU Il IUR W W wed A ik o Afa A S fafea & S,
ST gAoIT S gem, o o9 de TR 3UURT (2) & e 3ifas

YA a1 Yfaenfid #dF & fear Siar, [awor & fov gt g afg su
YR fafge el o1 3fedrersl et foham Sirer & |



foaer gfaca ¢

*

SIITATT |

fow

(2) TIEHEoT Fr 3ifas vaoTT 0 v AR o dfa F qur o odf
% 3eheT el gU, S fafd &1 se, yer fRar ser |

(3) 3TURT (1) & 3N fordr =afda & Sl IEHOT gATOIT Sy
frar arar 8 FAST Srwen A 3Fd TAEHOT T AfFd gar’T Hisd fHu
T R IMde & AT H foRET & & 98 URT 22 A URT 24 & A
oI & forw iy =1gr o7 |

140. (1) 91T 10 & 3T X TET F [Ahed ¢ arel forell IFa @
et IS AT gid, I Solaeriaieh AT @ar #, o T & &
qdadt & @ FgATCd g arell 3y & weftd Jeeh, S8 3ed qan
faegae f[fr & e ol 8fq &, s fafga & sme, seqa fRar o= g,
Heuaid X, I A &, A HA & T A HIAT W & AT ghar grem

W IoEghd gidd Aefafad oRfeufaat & goog o & fav
(i) ST8T IcIT #T 3T A 0 AAATH & I o9 X JcIg &
TG # ITAT AT & ; AT
(iy &7 98 ud A & el qd o A H & & v
faegarT fafer & 3refer 3afera geft faawol & a8 ¢ar & ; ar

g I AN & 397 gmw f 3N @A, S &K ww
sfafaga, 1956 9RT 3, YRT 5 &1 3YYURT (3), YRT 6, URT 6 AT URT 8
T 39YRT (8) ¥ TefAd foRdT WX gra & FRUT g, O &g g W
IeEdsor 3R 3mad) @asE, 1957 & [ 12 F R_fga i 3k 3ef
F MR RBg 78 5 = &, sogeriae Jar @ & 0 Fv a= &

W TE 1 6 gEY W & ST yoaa & aaded A &1 39
wry faggae ffr & areler wfaerr frar Smeem o9 3@0d qral & 6
forg wr ISR 3R 3maqa) FEs, 1957 & fags 12 & f[fga i
# g & far smar ¢ |

(2) 9”1 10 & 3fiT TST IR HI [AFhed ¥ dTel Fidd A AeeT FIS
TSEdpd afFd Gl ATl & T H IeAUsieFd aAqc X YoIg HiT SAT 3T
Folggifeler STHT @Id H el &I, ot faawol 7 3mEEa @80 & g, 386 eanr
fezae fafr & aefer ot Rfga 8fa # Baa fGa & dewrer qaadt o o=
P AL 3T & foIT gheaR T

W Fodidhd afFd faegae [AfTr & el gaqe & 997 & &9 A
AT 3FA STHT HT S o AT e & (AT AT g g AR S b T

1956 T 74



50 HRAfEH & 3l SeTqe o Tead & &9 7 o AT § |

TISEFO--58 URT o JAIolel & AT "3HqusfeFa gaqe X 9cad " ug &
ag (A AT § S o foaer gfded & i @A & gl & 99 A Bl
¢ TS 39d IFd o gaAqe R Togg A Aad A § fAegee [y &
HENT HUAT FfFT @RI Goll AT & HIY H FAYC X TcqT I ThA e
ol § S faegaAe fafer & 3T 3o Goll AT & HIY H ghaR AT ;

3) #15 FEdFd A ot faggae Rl & e s & oo
et FET ar Ar S frer g faftr & refer 0 g 9o ar # qEd Arel,
arg T off & @ A1 @, & fashy & o B, fhg S sw afRfaws & e
N & Sl § (A1 SIgT FFT Al & fAhT & AT 3A9c W GoIg & fv
ghaR oUT), 3Tl Folagliier STAT Wral # i A ad geqel AR e &
aid 3-AfAT Frer ar AT aret 7 afdse saqer & dou 7 Fud G
Aeaafda &, afE A &, F veaw & v G adf ¥ e w g,
§hGR BIAM, 37T :--

(i) 3@ IRfATA & e w9y qfd &= & v & @@y o
AT & U7 AT HOT g o & fow 39aher & 3naflfd § ;

(i) 3@ IfRfAEw & 3T 3od FIEdPd IfFd @ It w®
fAaer ufaey s & QT ug 8. ;

(ili) 3o WAEPd hfFd 9l deal H dioted A1 W 37 fafga
gEAES, St OW SoAqel & oy # fegAe Ry & 3ehe & & da &
8T TOET g, W@ ¢

(iv) foad s & derel qdaddl aRg A ¥ qdear S fe are o
o a1 _ART crasr oY =& fe arw & ;

W el e fafATar a1 Fansit & gerar & Bew w5 AorEdhd i
S9el & "YU H Y H FA H WET HIS dAolh AN g 3T aEcdol g1
Wl & a8 wEr ASEdihd safdd O oudl, @At R geen 3urdh & 3rehe
E?rgtr S [JIfga & se, S8 3add 390 FUST Afag 0l JHAT F ATH
BEAIANA &Yel & JToashdl @1 Hed @ FAl & @’ 0 AT &, v 3fd A,
S fafgd 1 ST, T eX W OSTAT F HT AT BT |

(4) S8t FI5 WorEdFa cafda, S ez [fr & e W F=rdy A
& WY-HIY T e Al 1 A HFa Alell, Tg el off @1 & w1 81, fovg
St 5@ fAfETE & el W F el € & [fFaEr & oor & 39e seis@e
AT @A H o FT gheR B9,

(@) 3TURT (1) ¥ 39l F IgER0T # 38 @nT AegaAe [y &
Sl & 6 e oM SRR FeTElE AR, A WS @, & o A
WA ; AR




(@) 3YURT (3) & 3IUHl & AT H T Fe e Al AT
HqFa Arell, arg Rl off e @ w1 g, & d@ow A FId o #owerw A
W AT gqel AR IY-fAfAT a1 TR Al # Jidfdse saqel) & day &
Hegafta &2, afe 1S g1, & JeaT A A |
(6) #Is USEpd =TfFa f@gd feaT &I o1 38§ ueEld ed gaiqel &
Y H A9 Soaclele AT i # Heaad ax, IfG Hig g, H AT H et
#T gFar 2N, g fows deu § & & da g [fr § wda gfder
@R AT a1 &, $8 Ad & HeNT T gU R 38 o ar R 3w
T Gt gEarast &I, fFud G @ 3w G i 3afar & ofiar 08 =afea &
orEr 9fgal # @eg fRar 3r ar

W o oo & 3rafer 9T FRoT gRid #e W A e dr 3R e
3afer Mg earr faeaia gl

g I8 AR & 3 WoEdepa afed 3@ 39URT & 3ehe Sfar & doy &
ol AT A, S fafed A Se, faawel o |

(6) P ISP cafed s a1 & fFel T &x W T &1 Farg e
a1 a1 oA /Y & 3ntfid de Ivg & & dd # F9d @A F1 dGo
A o, TAFATARE el & 37efiet gl gU foad fet &Y 3rua Tereh # iafdse
-fAffa a1 AfFET #Fet & @ar & Twe # aRa T IR Fer & gey
U Yo B SAT A Felaclfen FTAT W H A FT ghar g, AT -

(i) g 3RAATH & el 0 g ar #rar S gd@er few o § ar
FIOT gff e F v el §

(i) 3% WS d afdd arT 10 F 37efeT X AT 67 T ¢

(iii) 3o IFSTEPd eafFa sa@ fAFTA & 3l 0 gt ) g
gfied X & fov a7 § ;

(iv) 3 o cafda @aer & gay & faegae & & el
I h TS & TET & T H o A7 37 faffd cxas weat & § ;
3R

(v) 0& faw 3R 3w fOftd qedds Awd i@ & dewrd 9@
IRE A ¥ g3 IR A& T AT o |

(7) 39URT (3), 3TURT (4) 3R 3TERT (6) & 3T wcTg Hr ThA T
JfT & garforg gef, S [afga $r se |

141. (1) foaa e & 4@ TcgaeT fafer & 3usel & 3egE”or #, Sigr 18
$9e, FRAIRN & Uh T W 9Icd gl & iR 38 38 &7 # 3T 3R
TEHERIOT, ST, FFHA, Yelelshorel I el 31 gaietel & fow ar fandl safer

3N T F GHEROT & GRATd U Y AT Sirer § 3R @ gerget v
3%d ¥ R faaa g7 & a1 39 92 aud A1 ST § JF 39 AT S

PeH HH H
TEY )

399 |



FT HeI G g, I WX AT N Feal FA F YU I & gedrd A
3T Aad R & o8 A9 & iR 390 T W a9y A fear Jrar &

W BF A &I A gHed  FHROT GAT S W el A § eAftn
HfaRed 3afr & fAT g anT dordl S Fhall

wq FE AR & Il tar o oF AW & 3@ & fieaw ar e
3afy & iR ary gl olerar Sidr § ar ga9e a) Yoy ORT 142 & 3ueRm
(8) % WUS (F) & Ul & IFAR qA fFY STl T gy g -

(2) g P 3K IR AT FRIR & fFely Tod § g e @ 4@
facga= fafr & 3udwl & AR &fauy AR ikt & & oo
el 3 aRER #r IRT v ar a1 3R ur Ae (G sEF ueEid 59
39URT H “3Fd AT &gl AT §) AId &T & a1 39 gard 3¢d TAT A
Iy Sller™r ST § df PS A TSI Adl gen ARG Iad A, fafeATorer
iRy el AT HeIAT & 9AId fad oo & B8 A & IR 3ad T &l
dlter f&ar Smar §

W T§ 6 gAcd HROT ST S X ©F A T 3@ & ar 79 4
3t 37afe o Fere & v 3geFd carT faedr fohar see

wWeq I8 AR & I 37 A i sw 3vunr A ARl ey & dfiaw
aH St AT ST 8, $eYe oY YoId URT 142 &I 3UURT (8) & WS (F) &
3l & ITEROT H G el o oI gy gram:

Wed Tg 8 6 Al & AT A aren gidd, faegas fafr & suaut
& ITEOT F, AFd T ¥ 9Rd F I & Herg W Gl Woedda safed &
aRERt # 3Fd Al @I, Fg ¥ 3R 3T FE AR g e F wAe & e
1, FueYfa, o8 A & AR a1 JFEaRa 36 & fiR 9T & v & &
T & foeTr 3aRd & Tham |

(3) S8 HRER & T R &5 AATAT fohar amm seure-gen dva AT
fafeiaATar & f9ar qamw et 3 gfshar srag ey aReToT &I S 8 o
& 9T T & forell 3w aRER & ger feam arar o7 faegaAe f&afer & 3rgeor
# fagd &1 718 aE AR W A F AT g9 F 3FT T W 3ryar Faa H
TS ARG & U A RAT ST §, P I TSI el gem I 3Fd AT
qQefor & 37elleT AT TRl 3T fhar @ fAged dli@ & o A & i}
3% TUH W a9y fham Sirer g

Weq g fh 9ded FROT AT S W BF AW A HET Hl, geFd
CaNT ar A ¥ AT & 37T 3R 3af™ & v aedia fear s

Wed I8 AR 6 I 3oFd AT @ 58 IUURT & fAfAfEse 3@t & fiew
aqy gl fhAT ST 8, $ei9e X Ycdd URT 142 &I 39URT (8) & TS (%) &
3YSHT & TN H aHel A o AT Rt gl



gt Geheor
FTelle] 3T |

Wed Fg 8N & Al &7 AT T aren gidd, faegae [fr & gt
& ITEOT H, T G ¥ 9Rd F I & T W Gl Ioedpa afed &
aRERt # 3Fd ATl @I, T8 ¥ 30 30 Hgl AR gfd T F whie & fa
a1, FUYfa, o A9 & HidR a1 [AFaRd e & iR F9a & o = &
TerT & foaTT AR X Tohall |

(4) 39URT (1), 394RT (2) 3R 39YRT (3) & 3T X 3T AT TSI a0
ghm, afg haer RfaATar 3k s-Fder gafatse gag & w3k 39
vy AR AfF 7 fgag al@ ® R_fadtar fF 3R § FE-FAeR g wWe &
W AT JUar e & 6k 7 =IVoT ST |

142. (1) SgT FdT AT X FE W, IG PS5 ¢, 3T [AhT & TAT W
faezarer At & 3refiet &7 fopar o o, g ak@ @ 99 ©F A 3eT 9@
T JHT AT g3 &, A A F 9Rad 3YaT FRER & TAF R o ferar
STl 8, Woediea safda faggare e & arehe 27 ges & avw e o &
T 917 g 8T T AT a9 dRE ¥ O A F 3af & iR FER &
390 T & fav frely ToEdhd cafed & orar el safed & amoq T
ST § J4r 0F AT &7 3d 31fUaRT & TATe gl W) 9gdiel $r SR § -

W I8 foh 3o ATel ASTEh i @RI ar9d fham Sirar g, 0 Aol
&1 aradr it & fow gw sl Sreel |

(2) (@) s g @ ¥ q@ A fRE R & IER0r #H, R Ao
3Yar ar AT e A HAT FFd aE & 9 HUar IE qF IW AR
geferT #T Sl 8, o WS safed o garn v ATe @ et i 9
g, IccTshdl 1 0§ gAdfara drEd @1 30 T #r afr & e st fafea
forar STu O faRifSeat 7 siafdse, Shar fafea fovar e, seqqEes dorh 3ruan
IR Al TN e U 5@ IRfGEE & 3¢eew F AT W& e fow
Fuar A dAle & 38 AT & T f g T i & deU # Ay
fehar gaS YT |

(@) el fad alfg & qd & fRdr aR & 3o A, fRdr Aver 3rear
ar a1 et H HAG @IT aRE & uREr HYAT IEY q@ oA Hr AR
YeTET T ST 8, o IWSTEEIhd safehd, e earT & Ao Skt v arg
g, WIccehdl 1, OO YAATEIT HEa @1 30 foeT dr 3@t & R Shar fafgd
frar ST oAt fafafReat # safdse oar fafea fFar o o 93 Sl &
auar 9 IAETA & 3¢c T & v W& FAT 97 & 3§ FAfAgH & e
&1 o Al qfd & Haw 7 I fRar gAS Seer ¢

WRed I8 foh AIEFa AfFd T Fad AT 9 & SR T ST T gl
3Hh H B DA B & (AT A fhar S Ffe AT 99 & G W Rl
R & W FH B & [T AU SHAN SA9C R Todg b Sl ¢ |

(3) faezaAE fafr & 3Efled gaiqe & Uead, X, ;ST YAl HS 3



@A & gfdeT &g e safdd & g wisd e o gfderr & far gds
arar faegwe faftr & 3uael & Jegeror # fvern swen 3R s@s v deed
&r 5 TIRonfAE R @A # fagges fafr & arefier siafase et wfdegerar
& g ofY, FFere HeT R Sirwer ¢

Woq TE & FE1 g9 W YA f WA & gfdey & AU HE arar
YUY & YAl A 3SR har SIar §, 36 bR 31Edihd ThA sqqaTd &l
STl

W Ig 6 B Yiderd ardl o9 X Toad & ThHA & IHeJAd el
forar Sreen SiEt Fua afiw F & & 39 &H F AT A 39 yfREEa F
3efieT 3T fohar s=r §

(@) fua all@ & gedrd 3Yar 38+ g4 A fev arv faddr Arer ar
T & deu # Regas R{Bfr & s Rl @eg & & g &g Foa
ARG & 9T Wisel T T IfderT g Fcdeh arar, fagg#Ae [afyr & 3FqaR
fSgerar Srear:

W Ig 6 5@l S99 I GeIF & Uidery & fav g gar ey &
3T HET: IEAIHR fHAT STl 8, $8 YhR IHEdhcd IhA TN g1 Seal :

Wed IE 6 A e e a9 # Godd I ThHA WA el
forar ST StET Aud e & §9 F Iad A & AW #7579 yRfETw &
3efieT 3T fohar s=r §

(5) g& IffaaA & afdse el yfdger o1d & g gu off, fagd &= &
7@ SfadH R 9T sYe W Yoad N A A 30 fufaed & sl

N

SIYC FX & ToId & ®q H FHrT G gran |

6)F) fegae @fTr & 3l saqc & YIT &g a9 & HOU A
MART JAh IR, Ye:fdelieret, YeIT0T 3ryar foger 1 ey a% a6
g afr@ & qd, & 3rgar geEnd f o9 g RegAe R & segeer A
fAeaiRa $r sosh qour grapar & T TleR i 15 R S arelr YeIT $ir
Frs A fdegaAT R & suael & 3rgeror # | qorg gfder & seetr sk
98 IESR A g WA IS B @, 36 IJATA & Il gAge W yeIg
F ¥ F TPR Aar I Swl

Woq TE b gaYc W Yoad & WA H § F$ Ticard &rar A9
UcTT T IHA FT Al gl haT ST gl T & dR@ & &9 7 3ad
A F 3AAT F 57 AT F 3T 339™T fovar = &

(@) facgaE @ & el gaqe X 9eag & afell & dou # Inrdd
T 3T, YeATdcilehad, YIGTOT 37am AR &1 Hdargr ug a9 foiad alg
& Td, @ HYAT YU HT 375 g1 TdegAT faftr & 3usel & 3Eror & fAvers
ST TUT AT IS TedT T A W 3N, YeATdeilehet, GoAETOT AT fAeer &




aRUTHA & &9 H ageT AT § 38 T H  SF deh TaegAE & & e agqer
o & ot 915 g1, 3 HREIA & el T & forell ghrm & ®9 7 aga $Hr
S arell gl 3R 38 YR age H 7S @A 38 ARfEwE & aweha seqe
I IcTT & ®T H TA6R gl i SUaf |

(7)(F) 3HBPEYe W e & Haw H ARV G AF HPe, YeAfdallena,
YeRIETOT Yl e 1 HRER O 9 fdegAe fafr & e f@ga ad
& qd, T 37UAT G H S @, fdeHAE fafr & el & gEner 7 fAvers
ST TUT A B ToTT T A W 3N, GeATdeileheT, GeAETOT AT fAeer &
AR & §9 7 9 A9 § 3 T HA F9 d& SegaAe @Y & srele aqa
T & o a8 g1, 39 IRFTA & e & & fhel gohrar & ®9 7 aqer $Hr
STl aTell g1l 3R 38 YR agel T 5 ThA 30 HAHIHA & AT gaqc
I & & H TAIRR gl T ST |

(@) 3M3cYe N edcd & HU A IMRIT Tdqh e, JATdeltens,
QeRIETOT Yar e 1 HREeT g 9 fdegHAe Ot & e Fgd ol
& g4, H YA gRAd H S @, eAE Ay & 3usut & IgEn Huers
STEaly Jor g garehd! & fT @A TR AT 910 S R fag#neT fafer
& IUSHl & HTEOT H G Uiderd  HT Sw HR FF IR AT IS A,
i IS 81, 39 HRAgH & I sa9c X T qT & ®7 H EHR 7G0T
St |

(8)(®) gl facmAT Y & 3l fawd ey & qd, & ar 38 qraq
HREYd RO A1 =T Hrdargat & 3gERor & fadr #, sare, AT
ar nfea 7 @A R afed ageeia &t o § df 39 @A @ 99 d 6
facgae A & 3her ager 7 1 a9 &), 30 3RfATH & 3T & & g
% ® HA g N AN 3H YR agT T WA 38 fRAgA & el
SIYC F GeId & ®q A HJAT 6T gl |

(@) ste faggae (Y & 3tha fawd R & 9@, A a1 39& 9eaq
REYd RO A1 e Srdareat & 3ERor A fadr #, sare, AT
7 AT FT ThA HUYT Ifad HF IfdeT g Idr & af 39 A & 38 3dd
A & 3t Fore & ufder fFar s 3R 3R fr 718 @A, I S
g, 39 IAATA & I3 gaiqe X IodT & &I A A a7gh gl |

(9)(=) Stet s faavol faczan Rft & e yega & ol §, &1 Faa
feeT & geard qedieror foham STaT @ B, 3R Al QW YAdeIOr & JiefERor A IS
e e IRl STl & 371U gelqe R Goad h e IeldAg ariy el
g 3ad fGegas fafr & 3her agen Seem, 39d 38 AfAfad & 3l
N F THRT & & H JH H AN 3R 30 GHR aHel H TS THA 39
A & T FEAqe R T & T H AT Ar gen |

(@) SieT HI faaoN faegaAe fafr & el yegd & o § @1, @ad




G F 9 Weqg fegae (fT & efe 0 goderor & fov fRfafes
AT WA & T AT B oS § 3R A @ geeror & 3gEr 7
S A Ylderd H SE 915 S § YA $9e F Toqd fhdr Y Ay
fFd & v e 918 Sl &, fggae [ & el | a9 gfaga &
SMEal 3R IR 1 318 ThA IiE IS 81, 30 Il & el gaqe
YOI & §9 H TAFHR AgT I AT |

(10) 39 3reary # JUT 3uCfd & ar g i & qa $r 75 R
TfaeT & 30T H I R # A7 & RN IHUAT Al AT AT AT A
qfd sa fafaas & 3udel & 3l & & fow grir grem |

(11) (@) orT 12 #F 3afdse Bl a9 F g9 ge o, 58 Fffaas &
3T ATl W P W 30 OFdR d& TT AT g9 59 d& 3ad Arell W
3cdUEUs Hegattd #X AAfAIA & 3l 3od Arel W A 3FeId fham arr
o |

(@) ORT 13 # dfdse g gu o, 50 ARfATH & HhaT A | Fg
38 AT T% T AL g9 SIEl d% a8 facd WRREH, 1994 & AT 5 F
el 3o Qa3 I 3eIEIT fohar arr v |

(1) BT 3caRr@vs  Heaarad R dfafaew AR faea sfafaas, 1994 &
ey 5 AWt & el fRelr oft W o werw ww fam amm B, twr o W
FRfAaE & 3T 3CIda fFar Suam gur X Ay IfFd Aga adw &
weard fFT T gt f Her aF faggeas Y & sl Aewafia & ar
AT F & TcTT A olel T gHGR BEM dAT T Icgg Fr 39 Jfa 7 =T
fga $ir s FomET S FTTT |

(12) &f #ig AT f9d ah@ & 99 o AW & I 360e 3a &
IfAlesT & YR 9T ST Sl §, dgi shal GaRT aqd ohdm Siiar g 31uar
IgAte g1 fRar Srar § 3R e afda & geard e 3@ Al B fasear
H IO fFAT ST 8, 3H W PSR gl ¢F g I v0IT At g alg
H ©g A Fr 3 & faw agg fhar Jar g

W T§ 6 gAicd HROT gAT A W ©F A H Iaf H & A 4
3t Al deh Feld & fov ImgFd garT favar fohar Smear :

Weq I8 R & T Al & a9F T ST arel sgfehe g@aRT Y ST gram
Ife var At 5@ 3fAFTE & e & & v Rl 8ar § 9ur 59 39urT &
fafafése 3afr & gearq auw Far srar &

Wed Tg o foh o Rl 0 AfFd & egrT R w@eF fhar seen fSaay
IeHle & HUR W AT & Hl § I QAT A 38 ATAIH & el
& fov grlY §, dur 58 3uuRT & f[AfFfese 3afr & ofiqk g a8 fRar Sar
g |

1994 T 32

1994 or 32



TeYe P HT

(13) S8 qfdfeR & W& A & Fs OFg fear § TOs dew A
3cIEUs Hegaftd Y 3T, 2005 & 3l Ald T FT I Feldr el
AT o 3R fwa alE & @ Siore o Sl fFar R €, unr 51 & arefie
AT W 3Fd URT & HNT wldehd! & garn fFar & & weldr a8 $r smeeh
STET 3% bR T Herg 9 aRI@ & e fohar e g |

(14) STgT 9T & S AT AT ot ATl I T 1 34wt & aRERT
# W g, g6 Ffwd FeAfafd odt # qu BT S & e Ed gr o
ATl IR Heed I A IcIT ool & [T ghgR ghm, AT :--
(i) fEat g7 sffaas & e v odsd Fdy e §

(i) et 3R HHFAT, gt & T T & S qdadt ahE
HFFAT & IH W A AT Gl ATl F TIh & SART H AT TH TEFT
IR I &F aur 0F g9 & iR =a & o s9 @AfFca f_fta &k
[ 1L

(iii) & A AT Gt At F T doF Fad G & 8F @ F ang
ATET @ 3afy ¥ qf S A v arw & AR

(iv) 9ermeT o a7 ar oF,--

() Tl ;AT
(@) gl ATel,

& G A I Al SA9C H YcT I 9F I CAT § AT IHHT BrIer
g1 forar § a1 0¥ YedT & BRIET o o & 99 39, 384 &gl o
AT HrIe Hr AT TP AT ler AT E |

FISEFO--3H HEAT & FAISell & U "gall AT ug 1 agr 31 g,
S 38T 3ccr@Us Hegdfia & 3fafags, 2005 # § |
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ghell |

(3) 3H YURT CIRT Wecd fAIA &l &I Afdd # a1 397 & fhegl &l
qdiel worra ¢ f fdd EFATIT @Rl S 37 al@ @ qdadt Jaie 7E
gl o s 3ffFTH & 39y vaca gla & |

(4) 3UURT (1) AT 3UURT (2) & 3T AW A0 HS FAAT 1 Seoieed
A W GH §olR  ATteh AET SEMT STl o SR &l 3T Y Hehall |

165. TR, 3§ AT & 3yael A FEIfcad a7 & T 30
I dur sHe Il ST AU AT & @Y H@ed fafeAgA, sfRegEer
CaRT ST Hehell |

166. 38 IUHIA & 3T EEER @ §0 30 g Fd7, WHR
GaNT §A1U 90 Ycdeh fAfagd iR TR @’ il Ycdeh HTEgEer, 38 a1
S & URAld Ao fAuA-Hse & §HeT, SI9 98 §F A @, I A9 foT A
3afr & v @r Sreen, Jg Aty Uh AT AT &1 AT IS IghAS T J @
TRl R afe qafera @ a1 gwiAs @9 @ qd 99 & @9 F HGd@ & qF
o faur-Asel e, fags ar sftegeer S off [fufa &, & #15 3diaror
FA G A & Id & AT 5 FUHA-Ase 37 919 & v JgdAd & I &
& O fogw, RAfegs ar sfegEer & J@ sar S @ge ar tar f@ge,
faferas ar ifegEer S off &ufa g1, 3us ueand JIUieAfa e W 3uraRd
T F & wemdr geh ar e, S o Rufy @, Wl gl a8
3YicRoT AT wEaoT, 38 faA, fRfaas ar sfRgaer & 3 q@ # $r g frely
a1 1 fafteerar W ufager a8 s |

167. 3gerd, HOFDAT earr A ol & IefeT @ gu, A A &, v

B 3EIET |

IGREIRCIECIC)

I TWHR
HIESH

#r

R 9=

fr afFa

3R gt

N

T IGT ST |

HIESE
TSI

&
|



FfauT AT H
afew $r
arHre |

Hogeenr A Rfafdse frar sme, s@ 3RETA & ehe foelt wifeeerlr ar
HRATE gaNT YR &7 Se arell drs AfFa, vdr sfgaer & Sar [faidse
frar Sv foRdT 3R TIfgeRY a1 FRife garT # ST e #1 g FR ahen
|

168. (1) 3Mged, afe 3@ HRAATH & Fdeadsl H FATIAT & T &
T AT FeEr aTs A1 FHEAS GHE, T9T ) eRar & o 3fa
THS THT IS, IS AT A SR & Fehll 3R 50 HAHAIH & wRiieade
A ST @eh 0 HOARY AR T 3T cafedd T meRd, et ar facet
T TYUETOT 3R dTeleT HET |

(2) 9”7 2 & @S (91), 9RT 5 FI 3TYRT (3), GRT 25 & 3TURT (9) & WS
(@), 9RT 37 Y 3UURT (1), GRT 38 &7 IYURT (2), &RT 39 FI IR (6), URT
35 @ 3UYRT (3) 3R ITURT (4), YRT 66 T ITLURT (5) GRT 143 FH 3TURT
(1), &RT 158 #r 394RT (3) & @3 (1), &R’ 151 Fr 394RT (1), 9T 169 3R
gRT 167 & fAfAfése smged @ @ IgFT I § S IFd umiEd A
fafafése afFaat @1 JAeT TWHR & HefAeT & LT |

169. (1) 3@ AT a1 39 3T ST v At F reha foel
fafere, snger, ®#a, AfRE ar 3w d¥Een A Aefaf@a g aefaat
EaRT drHter 1 et HUT:--

(@) T HUAT ATFd H AT I Tt AT i GidfArer v
JifaeFar a1 X cgaaErR Gae 99 FUST AfFd Fr AR & FRarear H
qer gl &I IIRFR § I FRIR & H9Y H 38h ¢anl @IfAd & &
afSa cafda &1 a1 HUdy afda & @1y ©® @ S caes afea a1
WY g I gU& ek I Weeragenh S et FRI o &, & 2anT ;

(@) afFa, foaa 3mfia § a1 3% wiftea sl afr «8 §
3% PRAR AT faa & 3ifad T« S IEeRT # g, @ oad
ARSI &7 § ASEIhd s o1 TS diee AT FRIW &@n ;

(31) FSEEHROT & AT T TAI-TAT W AT 30 §-7A 90 W
AT S F @RI |

() AT GICd 9 39y dlel o GanT ;

(3) e g, AT IfFd a1 Ifed O g IRy fRar s/r o,
HTAA AT FT F @Al AT, FRAR X A1 A7 AfFdew d W qfdems &
foT & AT U1, FAERYT # TH1eT ad JdTeld anT

(@) A ITFT FIS &1 TGN el g, A 36F g A FRAR &
faH T W RET d@e T2 S Ruee & ganr AR afe feREr
FRUEer 0T ggfa off cgaEiRes g7 g § ar deg FRTe A1 aiftery
foraer a1 forass garr var fafaeay ar smeer ar gdsa ar sAifew Sl fear
AT B, F AfeE NS W AP & garT drefier & seel |

(2) v fafeeay, 3w, @7, sAifca ar el Sg@em & 38 ah@ &t

W
et & SRy
T |



9R4R T
IFRIH I R

29193 T
AT F ¢

dEe g3 FAST STwh W W gy fhar @ ar ywifig fehar s o
3YURT (1) # 3usfed Afd & v ufad @ Rues a8 |

(3) 59 & fafeee, meer, @@, Aifed ar fodr degEer & FaePhd
T T TS 9T g@RT ST AT, A A A 3afT T s A age
# ol 8, & AR IR @rT ued R I @Hem Swen Si§ ds &
wfcihel ATfd TET g |

170. 38 HRFIH & 3yl & IelieT T HiT A, IS, AEd, AT AT
FIS 3T T¢I IGA IR gfdey T &F A1 IS 31T T IHA dhedd FIT &
faw quiifeha grelr 3R, 30 JAie & fov Sl Ul oA TorEs Tav &1 U T
0 & ® H g, a9 i var Aer gara R A1 398 3YF g, df Uk ®IT dh
Ferar e 3R afe o ueT Tarw 4 @ A § aT 3§ WO Adr fear
STTQaT |

171. (1) frdY ATel A1 Fa13 A1 S99 A JoIT & GG W T A a7 A
fonely el &l oAl H 3TET Hl & AN T Grecdend @ & & S |

(2) FET WHR Jg BT e & v F R R SEed st
CART 3T $IYC Y GeIg AT X X H HAl ¥ add H IROMAT: AT AR
@mﬁmmaﬁmgﬁmmqmi%a«wiﬁﬁ@wanfrgé%,qﬁ'q'qjﬁ
fAwMReT w, 38 THT ygcd frdr fAafr & e e earr, gl &
aTSeT AT fordY TAeTIATT WfhRY &l FAFd daAT Fahell |

(3) 39uRT (2) # fAfése wftsrRr Farfafea & afFaar & g=er 3k &
Sedl T foidgeT X Fehat |

172. (1) afg 5@ 3MAfATT & Ul & TIdT A H PIS HISAS 3ol
gl & ar WeR aRwe fr RAwRed w, R aremor a1 Ry Gy e
NI o9 H YHIfd ¥ VH 3YGY FT Fohall, o 58 JAAIH F 3uast
I7 3T% 3T dAT A AgAT a1 R[RfFgAr & e 7 g, S 30 SfeaArs @
R A F U Y aEE A EADT g @, 3§ B W gy wW
THMNAT UG I ThaN

W U S A 3H HRAFIA F gReT H al@ § AT a¥ H iy
$r AT & 9T Aal [hdT AT |

(2) 38 9rT & 3T fohar T gde Y, fRT S & qeara guredy,
T faursT #sar & @HeT @M ST |

173. 3 3AfETa & Jur 3uefg & RO, s I™ETT & gReT &ir
al @ ¥ &,
(i) 3ccRIEUS (3cck Wel HATAYS HRURAST  JHfAITH, 1959)
Jelehelel Td 3UTARUT 31&eN, 2002 T URT 192 TAUT €RT 172 & 3YURT 2
& @3 (o) faefia & fear amrdem;
(if) 3cRI@US (3ccl Fe2r el AR 8 Torea fafer sfafags, 1975)
3eehelel UG 3UCROT 377eer, 2002 T LA 2 (URT 2 & 13 o) T

F & qUltepet
anfe |

foRrer 3y |

sl @
I DL |

sfafdeat =
MY |



004 T
sfRafETT F W

099 FHT
fafREes g 23

gRLR T

RafFTT F ¢

9_¢8 T
sfRafFTT 9 e

#X fear s,

174. (1) 39 I3RATA # T 3udfda & oy, 8@ JAAETA & gRer 6
aNE ¥ & Aeafafaa sfFTat #1 oRes Far aar & 3 -

(i) Efaener i aradi g i Uo7 T A gfafte 54 F wiFAfad At
& ffar, 3ccr@us Hegattia & fafas, 2005 ;

(i) EfaureT & arddt egeEr dr AT FEr dr glafte 54 #F @iFAfad
ATl & A, 3ca@us 39t 3fafT#, 2015;

(iii) 3cRTEUS AT & TAENT &7 #H 93T W X AfAAT#, 2008 ;

(iv) 3caR WS 3MAG Ud guraR 3fAfaas, 1979 (3cakm@vs Isg & Jm
yad) ;

(v) 3cR geer faama &2 3ifafaas, 1981 (3caRm@vs Tsg & IUT 9ad) ;
(=t 3T sg% gearq TR wRHTs Far mar @) |
(2) arT 173 =1 3997 (1) # 3feaf@a forar a& 3aq fafagar @
et 3R arr 173 & [t sRFTat &1 g (G 5T sas grarq
ety e gaeer ar "gfa A" wer T R),--
(@) & g 1 TREA & FAT TR oY gged AT fAegAeT # g
yafdd 8T AW ; AT
(@) q& yenfoa gefta sfafaes ar Rfda sfRfags ik smeer
38% 3N §Fge ®9 F 6T a0 I Heach 1 foRe ard o genfad gt
HEM; AT
@ & fRfEa a1 gafta sfRfawdt & sefa g sfRfaas ar
fafaa yRfema ar ey 5 3ReR, [BAwRer, s, ar 3fEaq,
Wied AT 39T &Tidcd &l gl il :

W I8 & frddl IfOgaear & arr fAfaay W giqaesT & &9 &
Iefeed P I e, TAWUFER & &7 7 Sl 7@ W@, I Fwa o=
W AT 3G AN 3 AT s g andr & ;

(7) ey o=, JOHR, Mfed, sarsT S ST § AT ST & Tha g ;T
FS FAUOT T TG 30T o AT wRHgaEr & gt &
e fFw v fRelt 3Ry & d@eYy F 3w ar R v g3 #r yeiad
S8l T ;

(3) R 3=aver, &=, FURer FREE), At 3R 3T S
ot #riar ar st i agen a1 gurgEad R a, fRR, i,
SIATT, ST, SR, fAAWRSR, Sregar, arfdcd, HHAUEIOT I &5k
IR 3 Afte sRiafRal a1 sH™r i age I ITAR H ERId, IR
a7 yafda & @dem AR fREr 0 a, aReR, anfea, S, s,
FHAYGIOT AT &3 3egjfed a1 AT g dhem o1 b g7 ifafags

foraeT 3k
egrgicd |



¥ YR ¥ @NRT ar TR & far =ar &, 1 wenfaa e S ;
(@) Friarfear, oras 3aad oo dau et ardrer, gafdeltes ar
fader o e e @ 9@ o1 39 e W a1 30& ueand 39 @fea
yfRfags o RAT sfRfaws & e affyd fear mar & 3k & o0 4 10
HEAAIRTT 3Fd TN AT a7 TR 3RHTE & 3ehe il el
S o T Mafaas gged A g3 & 3R 399 fafws wr @fea AR
R A&7 fFam a1ar §, A geniad A&7 I |
(3) foREA & UHIT & e H ATYRUT T3S AfAATA, 1897 H URT 6 &
HUROT 39AIST 9N Gidshel T8I A1 geffaa et & faw 3uemn (1) 3R (2) #
fafése faferse AwAT & 3eor@ & 1gr I@T ST |




y@ﬂﬁ1
[¢mRT 7]

fFarremal # qfd & ¥ F A ae i} e fEr F R
T

1. ST8T 99 o 9eag &1 O INfEAAt o 3usHer fRAr @ §, HREN
et &1 FTATS HROT AT AU |

2. 5§ HRAR & ITohA AT HFET A fohar amm, ary 25 & Fumafaidse
Teaftd safeadt ar gifes cafeaat & = 7 Ao ar Jart ar asr @& qfd

wq FE o el e qarr fondt saferdl 1t facdy a¥ & gerg
FOIR W AT Hod &1 ol AT I, F AT I JaT AT gt H et G
HIAT ST |

3. (@) fordlt gure gamr 38% HfFewdr F AT F IR, e R
T T AR T OH AT H Y] He T a9 &l & |

(@) et AfedT ganT 386 TueT & A & qfd, STe AfEedr T
T IR T W AT FT UICd A T gl Sl & |

4. FRIX & I I 3ephA H, HUT hidd @Rl HRA @ SMeT
Fafd qafFd A1 38F TRl e TAYS § A3 H1 JATT |
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3T 2

(4T 7]
el Y #Ter & qfd ar dansit F qfd F w7 F AT FMT
1. 3RT--
() AT H & & Plg T, Al H qfd ¢ ;

(@) AT FH FIOFR 1 AT FH dfaiaa T &1 396 &8 &
3ROT & T4, IS 3eRoT, Jarit & fied § ;

(1) S TR S e T ¢ A F Fufed Sl wEAN 55 &
f& 3aR qot gfdwe & derg W afasy & aR@ &1 gEdiRa gem, #Arel
w1 qfd 8

2. ffF 3R sraeT-

(@) F$ TET FWY, EER, qH F AT H egarca, ot
& qfd & ;

(@ #aa GEe FaAd FRER AT ey & fow arfoifeas,
e ar A vaT qoia: ar 3R 1 ger a1 e @,
a3t 1 qfd ¥ |

3. ¥agR T ufehar--

FS TIgR AT UfHAT St 38 AfFd & A W ow] i S g,
Tar3it & qfd § |

(4) FREAR ITETIT HT 3HROT--

(F) @I AT S FRAR HT Ffed FH AL §, FI AfFd S FRAR
Tl @ & & el & 3eheT a1 ganr 3iaia ar swafaq frar o @ @
fSad & a8 3 nfeaat & ik Rear 7 @ o fGanofw & ar &4,
U IROT AT A, IF @RI AT F Y &

(@) STE, FRIR A are [ afdd & garT a1 38 gy &
e, FRAR & FAIST & AT QT A7 39T fHT T AT A FRAX &
gaiotal & et fordt st 3uater & fov w@r s=ar § ar 39ier o forar
T, § A1 R IfFd A FRER & TS & o Rt g #
39ANT & T 3Uele F&T IR §, A% a8 fhdr gfawa & fow gt ar o
g, UH ATl T YA HAT AT 3T HIawr, a3t Fr qfd

@) STET Fs AfFd FUT AfFd F T H 9fRI @ A 8, I
AT ST 3% ¢aR Tl T FRAX HI IMedaAr &1 fgear §, 396
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eI AT & T H 9l g7 & W @ 38k SRR o Hefshdl AT
AT A 38F gan it R aram dx s Srwen, J9 a -
(i) GEX =TT Y o] HHACATA & T H HRAR HT RO ST
I Srar & ; ar
(i) FRER W RfFdes gfafafer garr agr gerr sar & o
FAUT TTFd THST SATTI |
(5) qam3t &1 qfct--
fFafaf@a & dar &1 qficd A Sreem, ;-
(&) T Gufcd & fFRIT W & ;

(@) HAYST YAOYT & JIN gl & g ofel qob gfdwer
gred g 9T g, STl HeTH Ity earT 3afaid g a1 dear fAea
& gard; S o gl g, & {ary yaT Fr @leaAr, saw, &g
AT T 3R DS H1ET, S 8F 3ided sar & g & v
AT quid: AT AT T&T AT HaeT |

TISEHIO--3H W3 & TGl & folu--

(1) ffcaa "wed TN @ TWER T Go8dAd Sqcd har
fafer & 3releT GAT gAOOT SR e & fAU iR Hig iR
IR W wfaed fr 3 T v gEoMT AR e g fr g #,
frafafaa sy & @, 3ria:--

(i) areqiae fefrae, 1972 & 3refeT 1fdd aedfde aRwe &

Y WTEhed IS aedfide ; AT

(i) T wEaE (RA) & WY {SEIFd HE ARCS
sfafaax ; ar

(i) TFEAT G A TAET ey I wEar ar g ar
faehre a1 ATl WITUSRY HT HIS T FAETH ;

(2) FFcafFa "dfeaaAmr Sus Faa Rl Gemee Rfae
T A AR AT aRac, Ffaedmos a1 g1 qfasaor § ;

(@) forelr sifger dufe i8R & 3T a1 3user &1 regAfd

SoTT AT EATS 3ARUT &

(@) Foer e Ay w1 fawrw, 3o, wAge,
3eJerd, 3eAtd, 3fe, haTeaae ;
(3) el F @ faed @=r it aregar & Aol S ar faRdr

F a7 foret Rufa & dgar e a1 fFdt s &1 & ; 3R

(@) R v (frar fafafdse sfafer & e ar &8 %,

1972 =1 20



AT HST AT 3T Hegdled Tidhel & faw frely Aer &l 39her
o & HAHR &1 AT |
6. TgFT el

fFafafed aged verat I dar3it &1 gfcd A= Seem, ;-
() 8RT 2 & s (119) F o1 gRenf¥a & afaer ; 3k
(@) e dar & garT a1 RE & ¥ # a1 e 3w AfT A

St ol 81, AT JUT Wied aEJU AT AT 3UHET & fav 3 der

T FE 9T (AT ITAT & R gavT F faRed) et var qfd

AT e e, R HG AT 3T Hegdll Sfdwel & foT giar g, 0

qfe |

7. At T qfci-
fArafaf@a & At & qfd & § &7 AR Swen, AT -

fpdl Fexg & fhdl AT G a1 FfFadl & (e
CaRT e, fORd W AT 37 Hegae Sfdhel & faw AT &1 qficd
|




3eTgEr 3
(& 7]

fFararT a1 gegaer g & ar A fr qfet AT Sreen 7 &
Jarsit A g

1. HAURY @RI 39 IS & Her & AT 38k HJshd A [dlsien I
dare |

2. dcHAT Ygcd fhdl fafr & 3reher wurfda ford =amarerg ar ifaeior
ST {aTv |

3. (F) WU HeEdl, ¥ fauraasm & HeEdl, 9drgdi & HEEdl,
FIRATfARI3 & HeHl AR 37T TUENT Wfeul SanT g 6T T HieT

(@) 39 fgd & d@fque & 3udHl & ERr # R gg @ uRor R
gU fohdl S qanr areiet fohe 1w dhctewr ;AT

(@) Tl cafFd c@rT 3regel I fFdl T8y A1 ST TWHR I1 T
WHR AT T IR’ garr ¥ g e # @ges ganr 3k 5 sa
s & URH ¥ qd Rl Al & §9 H o GHS A0 |

4. AT TEFR, SHAAT, YRR A HEER OF Jadd Haw &
aRager & da |

5. i &1 Tashd 3R ITEE-2 & W 5 & TS (W) & NPT o7aeT @l
fasa |

6. aTedl, aid 3R agd & faRed T g |

FEFO-RT 2 F JAe & fow aeg "R Sae 3idia e
TS, 3T Ty 3R 3Taad «aramed &7 § |
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4 of 1882.

THE UTTARAKHAND GOODS AND SERVICES TAX
ACT, 2017

AN
ACT

to make a provision for levy and collection of tax on intra-State
supply of goods or services or both by the State of
Uttarakhand and the matters connected therewith or
incidental thereto

BE it enacted by Legislature of Uttarakhand in the Sixty-
eighth Year of the Republic of India as follows:-

CHAPTER |
PRELIMINARY

1. (1) This Act may be called the Uttarakhand Goods and
Services Tax Act, 2017.

(2) It extends to the whole of the Uttarakhand

(3) It shall come into force on such date as the State
Government may, by notification in the Official
Gazette, appoint:

Provided that different dates may be appointed for different
provisions of this Act and any reference in any such provision to
the commencement of this Act shall be construed as a reference
to the coming into force of that provision.

2. Inthis Act, unless the context otherwise requires,—

“actionable claim” shall have the same meaning as assigned
to it in section 3 of the Transfer of Property Act, 1882;

“address of delivery” means the address of the recipient of
goods or services or both indicated on the tax invoice
issued by a registered person for delivery of such goods
or services or both;

“address on record” means the address of the recipient as
available in the records of the supplier;

Short title, extent
and
commencement.

Definitions.



43 of 1961.

“adjudicating authority” means any authority, appointed or
authorised to pass any order or decision under this Act,
but does not include the Commissioner, Revisional
Authority, the Authority for Advance Ruling, the
Appellate Authority for Advance Ruling, the Appellate
Authority and the Appellate Tribunal;

“agent” means a person, including a factor, broker,
commission agent, arhatia, del credere agent, an
auctioneer or any other mercantile agent, by whatever
name called, who carries on the business of supply or
receipt of goods or services or both on behalf of another;

“aggregate turnover” means the aggregate value of all
taxable supplies (excluding the value of inward supplies
on which tax is payable by a person on reverse charge
basis), exempt supplies, exports of goods or services or
both and inter-State supplies of persons having the same
Permanent Account Number, to be computed on all India
basis but excludes central tax, State tax, Union territory
tax, integrated tax and cess;

“agriculturist” means an individual or a Hindu Undivided
Family who undertakes cultivation of land—

(@) by own labour, or

(b) by the labour of family, or

(c) by servants on wages payable in cash or kind or by hired

labour under personal supervision or the personal supervision of

any member of the family;

“Appellate Authority” means an authority appointed or
authorised to hear appeals as referred to in section 107;

"Appellate Tribunal means the Goods and Services Tax
Appellate Tribunal reffered to in section 109;

“appointed day” means the date on which the provisions of
this Act shall come into force;

“assessment” means determination of tax liability under this
Act and includes self-assessment, re-assessment,
provisional assessment, summary assessment and best
judgement assessment;

""associated enterprises” shall have the same meaning as
assigned to it in section 92A of the Income-tax Act, 1961;



54 of 1963.

“audit” means the examination of records, returns and other
documents maintained or furnished by the registered
person under this Act or the rules made thereunder or
under any other law for the time being in force to verify
the correctness of turnover declared, taxes paid, refund
claimed and input tax credit availed, and to assess his
compliance with the provisions of this Act or the rules
made thereunder;

“authorised bank” shall mean a bank or a branch of a bank
authorised by the Central Government to collect the tax
or any other amount payable under this Act;

“authorised representative” means the representative as
referred to under section 116;

“Board” means the Central Board of Excise and Customs
constituted under the Central Boards of Revenue Act,
1963;

“business” includes—

(@) any trade, commerce, manufacture, profession,
vocation, adventure, wager or any other similar activity,
whether or not it is for a pecuniary benefit;

(b) any activity or transaction in connection with or
incidental or ancillary to sub-clause (a);

(c) any activity or transaction in the nature of sub-clause
(@), whether or not there is volume, frequency, continuity or
regularity of such transaction;

(d) supply or acquisition of goods including capital goods
and services in connection with commencement or closure of
business;

(e) provision by a club, association, society, or any such
body (for a subscription or any other consideration) of the
facilities or benefits to its members;

(F) admission, for a consideration, of persons to any
premises;

(9) services supplied by a person as the holder of an office
which has been accepted by him in the course or furtherance
of his trade, profession or vocation;

(h) services provided by a race club by way of totalisator



or a licence to book maker in such club; and

(i) any activity or transaction undertaken by the Central
Government, a State Government or any local authority in which
they are engaged as public authorities;

“business vertical” means a distinguishable component of an
enterprise that is engaged in the supply of individual
goods or services or a group of related goods or services
which is subject to risks and returns that are different
from those of the other business verticals.

Explanation.—For the purposes of this clause, factors that
should be considered in determining whether goods or services
are related include—

(a) the nature of the goods or services;
(b) the nature of the production processes;

(c) the type or class of customers for the goods or
services;

(d) the methods used to distribute the goods or supply of
services; and

(e) the nature of regulatory environment (wherever
applicable), including banking, insurance or public utilities;

“capital goods” means goods, the value of which is
capitalised in the books of account of the person claiming
the input tax credit and which are used or intended to be
used in the course or furtherance of business;

“casual taxable person” means a person wWho occasionally
undertakes transactions involving supply of goods or
services or both in the course or furtherance of business,
whether as principal, agent or in any other capacity, in
the taxable territory where he has no fixed place of
business;

“central tax” means the central goods and services tax levied
under section 9 of the Central Goods and Services Tax
Act;

“cess” shall have the same meaning as assigned to it in the
Goods and Services Tax (Compensation to States) Act;
“Chartered Accountant” means a chartered accountant as



38 of 1949.

56 of 1980.

defined in clause (b) of sub-section (1) of section 2 of the
Chartered Accountants Act, 1949;

“Commissioner” means the Commissioner of State tax
appointed under section 3 and includes the Principal
Commissioner or Chief Commissioner of State tax
appointed under Section 3;

“Commissioner in the Board” means the Commissioner
referred to in section 168 of the Central Goods and
Services Tax Act;

“common portal” means the common goods and services tax
electronic portal referred to in section 146;

“common working days” shall mean such days in succession
which are not declared as gazetted holidays by the
Central Government or the Government of Uttarakhand;

‘company secretary'’ means a company secretary as defined
in clause (c) of sub-section (1) of section 2 of the
Company Secretaries Act, 1980;

“competent authority” means such authority as may be
notified by the Government;

“composite supply” means a supply made by a taxable
person to a recipient consisting of two or more taxable
supplies of goods or services or both, or any combination
thereof, which are naturally bundled and supplied in
conjunction with each other in the ordinary course of
business, one of which is a principal supply;

Illustration: Where goods are packed, and transported with
insurance, the supply of goods, packing materials, transport and
insurance is a composite supply and supply of goods is a
principal supply.

“consideration” in relation to the supply of goods or services
or both includes—

(@) any payment made or to be made, whether in money
or otherwise, in respect of, in response to, or for the
inducement of, the supply of goods or services or both,
whether by the recipient or by any other person but shall not
include any subsidy given by the Central Government or a
State Government;

(b) the monetary value of any act or forbearance, in
respect of, in response to, or for the inducement of, the supply



23 of 1959.

of goods or services or both, whether by the recipient or by
any other person but shall not include any subsidy given by
the Central Government or a State Government:

Provided that a deposit given in respect of the supply of
goods or services or both shall not be considered as payment
made for such supply unless the supplier applies such deposit
as consideration for the said supply;

“continuous supply of goods” means a supply of goods which
is provided, or agreed to be provided, continuously or on
recurrent basis, under a contract, whether or not by
means of a wire, cable, pipeline or other conduit, and for
which the supplier invoices the recipient on a regular or
periodic basis and includes supply of such goods as the
Government may, subject to such conditions, as it may,
by notification, specify;

“continuous supply of services” means a supply of services
which is provided, or agreed to be provided, continuously
or on recurrent basis, under a contract, for a period
exceeding three months with periodic payment
obligations and includes supply of such services as the
Government may, subject to such conditions, as it may,
by notification, specify;

“conveyance” includes a vessel, an aircraft and a vehicle;
“cost accountant” means a cost accountant as defined in
clause (c) of sub-section (1) of section 2 of the Cost and

Works Accountants Act, 1959;

“Council” means the Goods and Services Tax Council
established under article 279A of the Constitution;

“credit note” means a document issued by a registered
person under sub-section (1) of section 34;

“debit note” means a document issued by a registered person
under sub-section (3) of section 34;

“deemed exports” means such supplies of goods as may be
notified under section 147;

“designated authority” means such authority as may be
notified by the Commissioner;

“document” includes written or printed record of any sort



and electronic record as defined in clause (t) of section 2
21 of 2000. of the Information Technology Act, 2000;

“drawback” in relation to any goods manufactured in India
and exported, means the rebate of duty, tax or cess
chargeable on any imported inputs or on any domestic
inputs or input services used in the manufacture of such
goods;

“electronic cash ledger” means the electronic cash ledger
referred to in sub-section (1) of section 49;

“electronic commerce” means the supply of goods or services
or both, including digital products over digital or
electronic network;

“electronic commerce operator” means any person who
owns, operates or manages digital or electronic facility or
platform for electronic commerce;

“electronic credit ledger” means the electronic credit ledger
referred to in sub-section (2) of section 49;

“exempt supply” means supply of any goods or services or
both which attracts nil rate of tax or which may be
wholly exempt from tax under section 11, or under
section 6 of the Integrated Goods and Services Tax Act,
and includes non-taxable supply;

“existing law” means any law, notification, order, rule or
regulation relating to levy and collection of duty or tax on
goods or services or both passed or made before the
commencement of this Act by the Legislature or any
Authority or person having the power to make such law,
notification, order, rule or regulation;

“family” means, —

(i) the spouse and children of the person, and

(ii) the parents, grand-parents, brothers and sisters of the
person if they are wholly or mainly dependent on
the said person;

“fixed establishment” means a place (other than the
registered place of business) which is characterised by a
sufficient degree of permanence and suitable structure in
terms of human and technical resources to supply
services, or to receive and use services for its own needs;

“Fund” means the Consumer Welfare Fund established
under section 57;
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“goods’® means every kind of movable property other than
money and securities but includes actionable claim,
growing crops, grass and things attached to or forming
part of the land which are agreed to be severed before
supply or under a contract of supply;

“Government” means the Government of Uttarakhand

“Goods and Services Tax (Compensation to States) Act”
means the Goods and Services Tax (Compensation to
States) Act, 2017;

“goods and services tax practitioner’ means any person who
has been approved under section 48 to act as such
practitioner;

"India™ means the territory of India as referred to in article
1 of the Constitution, its territorial waters, seabed and
sub-soil underlying such waters, continental shelf,
exclusive economic zone or any other maritime zone as
referred to in the Territorial Waters, Continental Shelf,
Exclusive Economic Zone and other Maritime Zones Act,
1976, and the air space above its territory and territorial
waters;

“Integrated Goods and Services Tax Act” means the
Integrated Goods and Services Tax Act, 2017;

“integrated tax” means the integrated goods and services tax
levied under the Integrated Goods and Services Tax Act;

“input” means any goods other than capital goods used or
intended to be used by a supplier in the course or
furtherance of business;

“input service” means any service used or intended to be
used by a supplier in the course or furtherance of
business;

“Input Service Distributor” means an office of the supplier
of goods or services or both which receives tax invoices
issued under section 31 towards the receipt of input
services and issues a prescribed document for the
purposes of distributing the credit of central tax, State
tax, integrated tax or Union territory tax paid on the said
services to a supplier of taxable goods or services or both
having the same Permanent Account Number as that of
the said office;



“input tax” in relation to a registered person, means the
central tax, State tax, integrated tax or Union territory
tax charged on any supply of goods or services or both
made to him and includes—

(a) the integrated goods and services tax charged on import of
goods;

(b) the tax payable under the provisions of sub-sections (3)
and (4) of section 9;

(c) the tax payable under the provisions of sub-sections (3)
and (4) of section 5 of the Integrated Goods and Services Tax
Act; or

(d) the tax payable under the provisions of sub-sections (3)
and (4) of section 9 of the Central Goods and Services Tax Act,

but does not include the tax paid under the composition levy;
“input tax credit” means the credit of input tax;

“intra-State supply of goods” shall have the same meaning as
assigned to it in section 8 of the Integrated Goods and
Services Tax Act;

“intra-State supply of services” shall have the same meaning
as assigned to it in section 8 of the Integrated Goods and
Services Tax Act;

“invoice” or “tax invoice” means the tax invoice referred to
in section 31;

“inward supply” in relation to a person, shall mean receipt
of goods or services or both whether by purchase,
acquisition or any other means, with or without
consideration;

“job work” means any treatment or process undertaken by a
person on goods belonging to another registered person
and the expression “job worker” shall be construed
accordingly;

“local authority” means—

(a) a “Panchayat” as defined in clause (d) of article 243
of the Constitution;

(b) a “Municipality” as defined in clause (e) of article
243P of the Constitution;

(c) a Municipal Committee, a Zilla Parishad, a District
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Board, and any other authority legally entitled to, or
entrusted by the Central Government or any State
Government with the control or management of a municipal
or local fund;

(d) a Cantonment Board as defined in section 3 of the
Cantonments Act, 2006;

(e) a Regional Council or a District Council constituted
under the Sixth Schedule to the Constitution;

() a Development Board constituted under article 371 of
the Constitution; or

(9) a Regional Council constituted under article 371A of
the Constitution;

“location of the recipient of services” means, -

(a) where a supply is received at a place of business for
which the registration has been obtained, the location of
such place of business;

(b) where a supply is received at a place other than the
place of business for which registration has been obtained
(a fixed establishment elsewhere), the location of such fixed
establishment;

(c) where a supply is received at more than one
establishment, whether the place of business or fixed
establishment, the location of the establishment most
directly concerned with the receipt of the supply; and

(d) in absence of such places, the location of the usual
place of residence of the recipient;

“location of the supplier of services” means, -

(a) where a supply is made from a place of business for
which the registration has been obtained, the location of
such place of business;

(b) where a supply is made from a place other than the
place of business for which registration has been obtained
(a fixed establishment elsewhere), the location of such fixed
establishment;

(c) where a supply is made from more than one
establishment, whether the place of business or fixed
establishment, the location of the establishment most
directly concerned with the provisions of the supply; and

(d) in absence of such places, the location of the usual
place of residence of the supplier;

“manufacture” means processing of raw material or inputs
in any manner that results in emergence of a new
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product having a distinct name, character and use and
the term “manufacturer” shall be construed accordingly;

“market value” shall mean the full amount which a recipient
of a supply is required to pay in order to obtain the goods
or services or both of like kind and quality at or about
the same time and at the same commercial level where
the recipient and the supplier are not related;

“mixed supply” means two or more individual supplies of
goods or services, or any combination thereof, made in
conjunction with each other by a taxable person for a
single price where such supply does not constitute a
composite supply.

[llustration: A supply of a package consisting of canned foods,
sweets, chocolates, cakes, dry fruits, aerated drinks and fruit
juices when supplied for a single price is a mixed supply. Each
of these items can be supplied separately and is not dependent on
any other. It shall not be a mixed supply if these items are
supplied separately;

“money” means the Indian legal tender or any foreign
currency, cheque, promissory note, bill of exchange,
letter of credit, draft, pay order, traveller cheque, money
order, postal or electronic remittance or any other
instrument recognized by the Reserve Bank of India
when used as a consideration to settle an obligation or
exchange with Indian legal tender of another
denomination but shall not include any currency that is
held for its numismatic value;

“motor vehicle” shall have the same meaning as assigned to
it in clause (28) of section 2 of the Motor Vehicles Act,
1988;

“non-resident taxable person” means any person who
occasionally undertakes transactions involving supply of
goods or services or both, whether as principal or agent
or in any other capacity, but who has no fixed place of
business or residence in India;

“non-taxable supply’’ means a supply of goods or services or
both which is not leviable to tax under this Act or under
the Integrated Goods and Services Tax Act;

“non-taxable territory” means the territory which is outside
the taxable territory;
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“notification” means a notification published in the Official
Gazette and the expressions ‘notify’ and ‘notified’ shall
be construed accordingly;

“other territory” includes territories other than those
comprising in a State and those referred to in sub-clauses
(a) to (e) of clause (114);

“output tax” in relation to a taxable person, means the tax
chargeable under this Act on taxable supply of goods or
services or both made by him or by his agent but
excludes tax payable by him on reverse charge basis;

“outward supply” in relation to a taxable person, means
supply of goods or services or both, whether by sale,
transfer, barter, exchange, licence, rental, lease or
disposal or any other mode, made or agreed to be made
by such person in the course or furtherance of business;

“person” includes—

(@) an individual,

(b) a Hindu Undivided Family;

(c) a company;

(d) a firm;

(e) a Limited Liability Partnership;

(f) an association of persons or a body of individuals,
whether incorporated or not, in India or outside India;

(g) any corporation established by or under any Central
Act, State Act or Provincial Act or a Government company as
defined in clause (45) of section 2 of the Companies Act,
2013;

(h) anybody corporate incorporated by or under the laws
of a country outside India;

(i) a co-operative society registered under any law relating
to co-operative societies;

(j) a local authority;

(k) Central Government or a State Government;
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(1) society as defined under the Societies Registration Act,
1860;

(m) trust; and

(n) every artificial juridical person, not falling within any
of the above;

“place of business” includes—

(@) a place from where the business is ordinarily carried
on, and includes a warehouse, a godown or any other place
where a taxable person stores his goods, supplies or receives
goods or services or both; or

(b) a place where a taxable person maintains his books of
account; or

(c) a place where a taxable person is engaged in business
through an agent, by whatever name called,;

“place of supply” means the place of supply as referred to in
Chapter V of the Integrated Goods and Services Tax Act;

“prescribed’> means prescribed by rules made under this
Act on the recommendations of the Council;

“principal” means a person on whose behalf an agent carries
on the business of supply or receipt of goods or services
or both;

“principal place of business” means the place of business
specified as the principal place of business in the
certificate of registration;

“principal supply” means the supply of goods or services
which constitutes the predominant element of a
composite supply and to which any other supply forming
part of that composite supply is ancillary;

“proper officer” in relation to any function to be performed
under this Act, means the Commissioner or the officer of
the State tax who is assigned that function by the
Commissioner;

“quarter” shall mean a period comprising three consecutive
calendar months, ending on the last day of March, June,
September and December of a calendar year;



“recipient” of supply of goods or services or both, means—

(@) where a consideration is payable for the supply of
goods or services or both, the person who is liable to pay that
consideration;

(b) where no consideration is payable for the supply of
goods, the person to whom the goods are delivered or made
available, or to whom possession or use of the goods is given
or made available; and

(c) where no consideration is payable for the supply of a
service, the person to whom the service is rendered,

and any reference to a person to whom a supply is made shall be
construed as a reference to the recipient of the supply and shall
include an agent acting as such on behalf of the recipient in
relation to the goods or services or both supplied;

“registered person” means a person who is registered under
section 25 but does not include a person having a Unique
Identity Number.

“regulations” means the regulations made by the
Government under this Act on the recommendations of
the Council;

“removal’’ in relation to goods, means-

(@) despatch of the goods for delivery by the supplier
thereof or by any other person acting on behalf of such
supplier; or

(b) collection of the goods by the recipient thereof or by
any other person acting on behalf of such recipient;

“return” means any return prescribed or otherwise required
to be furnished by or under this Act or the rules made
thereunder;

“reverse charge’” means the liability to pay tax by the
recipient of supply of goods or services or both instead of
the supplier of such goods or services or both under sub-
section (3) or sub-section (4) of section 9, or under sub-
section (3) or sub-section (4) of section 5 of the Integrated
Goods and Services Tax Act;
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“Revisional Authority” means an authority appointed or
authorised for revision of decision or orders as referred
to in section 108;

“Schedule” means a Schedule appended to this Act;

“securities” shall have the same meaning as assigned to it in
clause (h) of section 2 of the Securities Contracts
(Regulation) Act, 1956;

“services” means anything other than goods, money and
securities but includes activities relating to the use of
money or its conversion by cash or by any other mode,
from one form, currency or denomination, to another
form, currency or denomination for which a separate
consideration is charged;

“State” means the State of Uttarakhand;
“State tax” means the tax levied under this Act;

“supplier” in relation to any goods or services or both, shall
mean the person supplying the said goods or services or
both and shall include an agent acting as such on behalf
of such supplier in relation to the goods or services or
both supplied;

“tax period’’ means the period for which the return is
required to be furnished;

“taxable person” means a person who is registered or liable
to be registered under section 22 or section 24;

“taxable supply’’ means a supply of goods or services or
both which is leviable to tax under this Act;

“taxable territory’’ means the territory to which the
provisions of this Act apply;

“telecommunication service” means service of any
description (including electronic mail, voice mail, data
services, audio text services, video text services, radio
paging and cellular mobile telephone services) which is
made available to users by means of any transmission or
reception of signs, signals, writing, images and sounds or
intelligence of any nature, by wire, radio, visual or other
electromagnetic means;



“the Central Goods and Services Tax Act” means the
Central Goods and Services Tax Act, 2017;

“turnover in State” or “turnover in Union territory” means
the aggregate value of all taxable supplies (excluding the
value of inward supplies on which tax is payable by a
person on reverse charge basis) and exempt supplies
made within a State or Union territory by a taxable
person, exports of goods or services or both and inter-
State supplies of goods or services or both made from the
State or Union territory by the said taxable person but
excludes central tax, State tax, Union territory tax,
integrated tax and cess;

“usual place of residence” means—

(@) in case of an individual, the place where he ordinarily
resides;

(b) in other cases, the place where the person is
incorporated or otherwise legally constituted,;

“Union territory” means the territory of,-

(@) the Andaman and Nicobar Islands;

(b) Lakshadweep;

(c) Dadra and Nagar Haveli;

(d) Daman and Diu;

(e) Chandigarh; and

(f) other territory;
Explanation. - For the purposes of this Act, each of the
territories specified in sub-clauses (a) to (f) shall be
considered to be a separate Union territory.

“Union territory tax” means the Union territory goods and
services tax levied under the Union Territory Goods and
Services Tax Act;

“Union Territory Goods and Services Tax Act” means the
Union Territory Goods and Services Tax Act, 2017;

“valid return” means a return furnished under sub-section

(1) of section 39 on which self-assessed tax has been paid
in full;

“voucher” means an instrument where there is an obligation
to accept it as consideration or part consideration for a
supply of goods or services or both and where the goods
or services or both to be supplied or the identities of their
potential suppliers are either indicated on the instrument
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itself or in related documentation, including the terms
and conditions of use of such instrument;

“works contract” means a contract for building,
construction, fabrication, completion, erection,
installation, fitting out, improvement, modification,
repair, maintenance, renovation, alteration or
commissioning of any immovable property wherein
transfer of property in goods (whether as goods or in
some other form) is involved in the execution of such
contract;

words and expressions used and not defined in this Act but
defined in the Integrated Goods and Services Tax Act,
the Central Goods and Services Tax Act, the Union
Territory Goods and Services Tax Act and the Goods and
Services Tax (Compensation to States) Act shall have the
same meanings as assigned to them in those Acts.

CHAPTER Il
ADMINISTRATION

3. The Government shall, by notification, appoint the following
classes of officers for the purposes of this Act, namely: —

(@) Principal Commissioner or Chief Commissioner of
State tax,

(b) Commissioner of State Tax,

(c) Special Commissioners of State tax,

(d) Additional Commissioners of State tax,

(e) Joint Commissioners of State tax,

(f) Deputy Commissioners of State tax,

(g) Assistant Commissioners of State tax, and
(h) any other class of officers as it may deem fit:

Provided that, the officers appointed under the Uttarakhand
Value Added Tax Act,2005 shall be deemed to be the officers
appointed under the provisions of this Act.

4. (1) The Government may, in addition to the officers as may
be notified under section 3, appoint such persons as it may
think fit to be the officers under this Act.

The Commissioner shall have jurisdiction over the whole of

Officers under
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the State, the Special Commissioner and an Additional
Commissioner in respect of all or any of the functions
assigned to them, shall have jurisdiction over the whole
of the State or where the State Government so directs,
over any local area thereof, and all other officers shall,
subject to such conditions as may be specified, have
jurisdiction over the whole of the State or over such local
areas as the Commissioner may, by order, specify.

5. (1) Subject to such conditions and limitations as the
Commissioner may impose, an officer of State tax may
exercise the powers and discharge the duties conferred or
imposed on him under this Act.

An officer of State tax may exercise the powers and
discharge the duties conferred or imposed under this Act
on any other officer of State tax who is subordinate to
him.

The Commissioner may, subject to such conditions and
limitations as may be specified in this behalf by him,
delegate his powers to any other officer who is
subordinate to him.

Notwithstanding anything contained in this section, an
Appellate Authority shall not exercise the powers and
discharge the duties conferred or imposed on any other
officer of State tax.

6. (1) Without prejudice to the provisions of this Act, the
officers appointed under the Central Goods and Services
Tax Act are authorised to be the proper officers for the
purposes of this Act, subject to such conditions as the
Government shall, on the recommendations of the Council,
by notification, specify.

Subject to the conditions specified in the notification issued
under sub-section (1),-

(a) where any proper officer issues an order under this
Act, he shall also issue an order under the Central
Goods and Services Tax Act, as authorised by the said
Act under intimation to the jurisdictional officer of
central tax;

(b) where a proper officer under the Central Goods and
Services Tax Act has initiated any proceedings on a

subject matter, no proceedings shall be initiated by the
proper officer under this Act on the same subject matter.

Any proceedings for rectification, appeal and revision,
wherever applicable, of any order passed by an officer
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appointed under this Act, shall not lie before an officer
appointed under the Central Goods and Services Tax
Act.

CHAPTER Il
LEVY AND COLLECTION OF TAX

7. (1) For the purposes of this Act, the expression “supply”
includes—

(@) all forms of supply of goods or services or both such as
sale, transfer, barter, exchange, license, rental, lease or disposal
made or agreed to be made for a consideration by a person in the
course or furtherance of business;

(b) import of services for a consideration whether or not in the
course or furtherance of business;

(c) the activities specified in Schedule I, made or agreed to be
made without a consideration; and

(d) the activities to be treated as supply of goods or supply of
services as referred to in Schedule 11.

Notwithstanding anything contained in sub-section (1), —

(a) activities or transactions specified in Schedule I11; or

(b) such activities or transactions undertaken by the Central
Government, a State Government or any local authority in which
they are engaged as public authorities, as may be notified by the
Government on the recommendations of the Council,

shall be treated neither as a supply of goods nor a supply of
services.

Subject to the provisions of sub-sections (1) and (2), the
Government may, on the recommendations of the
Council, specify, by notification, the transactions that are
to be treated as—

(@) asupply of goods and not as a supply of services; or

(b) a supply of services and not as a supply of goods.

8. The tax liability on a composite or a mixed supply shall be
determined in the following manner, namely: —

(@) a composite supply comprising two or more supplies, one
of which is a principal supply, shall be treated as a supply of
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such principal supply; and

(b) a mixed supply comprising two or more supplies shall be
treated as a supply of that particular supply which attracts the
highest rate of tax.

9. (1) Subject to the provisions of sub-section (2), there shall be
levied a tax called the Uttarakhand Goods And Services Tax
on all intra-State supplies of goods or services or both,
except on the supply of alcoholic liquor for human
consumption, on the value determined under section 15 and
at such rates, not exceeding twenty per cent., as may be
notified by the Government on the recommendations of the
Council and collected in such manner as may be prescribed
and shall be paid by the taxable person.

The State tax on the supply of petroleum crude, high speed
diesel, motor spirit (commonly known as petrol), natural
gas and aviation turbine fuel, shall be levied with effect
from such date as may be notified by the Government on
the recommendations of the Council.

The Government may, on the recommendations of the
Council, by notification, specify categories of supply of
goods or services or both, the tax on which shall be paid
on reverse charge basis by the recipient of such goods or
services or both and all the provisions of this Act shall
apply to such recipient as if he is the person liable for
paying the tax in relation to the supply of such goods or
services or both.

The State tax in respect of the supply of taxable goods or
services or both by a supplier, who is not registered, to a
registered person shall be paid by such person on reverse
charge basis as the recipient and all the provisions of this
Act shall apply to such recipient as if he is the person
liable for paying the tax in relation to the supply of such
goods or services or both.

The Government may, on the recommendations of the
Council, by notification, specify categories of services the
tax on intra-State supplies of which shall be paid by the
electronic commerce operator if such services are
supplied through it, and all the provisions of this Act
shall apply to such electronic commerce operator as if he
is the supplier liable for paying the tax in relation to the
supply of such services:
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Provided that where an electronic commerce operator does
not have a physical presence in the taxable territory, any person
representing such electronic commerce operator for any purpose
in the taxable territory shall be liable to pay tax:

Provided further that where an electronic commerce operator
does not have a physical presence in the taxable territory and
also, he does not have a representative in the said territory, such
electronic commerce operator shall appoint a person in the
taxable territory for the purpose of paying tax and such person
shall be liable to pay tax.

10. (1) Notwithstanding anything to the contrary contained in
this Act but subject to the provisions of sub-sections (3) and
(4) of section 9, a registered person, whose aggregate
turnover in the preceding financial year did not exceed fifty
lakh rupees may opt to pay, in lieu of the tax payable by him,
an amount calculated at such rate as may be prescribed, but
not exceeding, -

(a) one per cent. of the turnover in State in case of a
manufacturer,

(b) two and a half per cent. of the turnover in State in
case of persons engaged in making supplies referred
to in clause (b) of paragraph 6 of Schedule 11, and

(c) half per cent. of the turnover in State in case of
other suppliers,

subject to such conditions and restrictions as may be prescribed:
Provided that the Government may, by notification, increase
the said limit of fifty lakh rupees to such higher amount, not
exceeding one crore rupees, as may be recommended by the
Council.

The registered person shall be eligible to opt under sub-
section (1), if—

(@) he is not engaged in the supply of services other than
supplies referred to in clause (b) of paragraph 6 of Schedule
Il;

(b) he is not engaged in making any supply of goods
which are not leviable to tax under this Act;

(c) he is not engaged in making any inter-State outward
supplies of goods;

(d) he is not engaged in making any supply of goods
through an electronic commerce operator who is required to
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collect tax at source under section 52; and

(e) he is not a manufacturer of such goods as may be
notified by the Government on the recommendations of the
Council:

Provided that where more than one registered person are
having the same Permanent Account Number (issued under
the Income-tax Act 1961), the registered person shall not be

43 of 1961 eligible to opt for the scheme under sub-section (1) unless all
such registered persons opt to pay tax under that sub-section.

The option availed of by a registered person under sub-
section (1) shall lapse with effect from the day on which
his aggregate turnover during a financial year exceeds
the limit specified under sub-section (1).

A taxable person to whom the provisions of sub-section (1)
apply shall not collect any tax from the recipient on
supplies made by him nor shall he be entitled to any
credit of input tax.

If the proper officer has reasons to believe that a taxable
person has paid tax under sub-section (1) despite not
being eligible, such person shall, in addition to any tax
that may be payable by him under any other provisions
of this Act, be liable to a penalty and the provisions of
section 73 or section 74 shall, mutatis mutandis, apply for
determination of tax and penalty.

11. (1) Where the Government is satisfied that it is necessary in  Power to grant
the public interest so to do, it may, on the recommendations exemption from
of the Council, by notification, exempt generally, either tax.
absolutely or subject to such conditions as may be specified
therein, goods or services or both of any specified
description from the whole or any part of the tax leviable
thereon with effect from such date as may be specified in
such notification.

Where the Government is satisfied that it is necessary in the
public interest so to do, it may, on the recommendations
of the Council, by special order in each case, under
circumstances of an exceptional nature to be stated in
such order, exempt from payment of tax any goods or
services or both on which tax is leviable.

The Government may, if it considers necessary or expedient
so to do for the purpose of clarifying the scope or
applicability of any notification issued under sub-section



(1) or order issued under sub-section (2), insert an
explanation in such notification or order, as the case may
be, by notification at any time within one year of issue of
the notification under sub-section (1) or order under sub-
section (2), and every such explanation shall have effect
as if it had always been the part of the first such
notification or order, as the case may be.

Any notification issued by the Central Government, on the
recommendations of the Council, under sub-section (1) of
section 11 or order issued under sub-section (2) of the said
section of the Central Goods and Services Tax Act shall be
deemed to be a notification or, as the case may be, an order
issued under this Act.

Explanation. —For the purposes of this section, where an
exemption in respect of any goods or services or both from the
whole or part of the tax leviable thereon has been granted
absolutely, the registered person supplying such goods or
services or both shall not collect the tax, in excess of the
effective rate, on such supply of goods or services or both.

CHAPTER IV
TIME AND VALUE OF SUPPLY

12. (1) The liability to pay tax on goods shall arise at the time of
supply, as determined in accordance with the provisions of
this section.

The time of supply of goods shall be the earlier of the
following dates, namely: -

(@) the date of issue of invoice by the supplier or the last
date on which he is required, under sub-section (1) of section
31, to issue the invoice with respect to the supply; or

(b) the date on which the supplier receives the payment
with respect to the supply:

Provided that where the supplier of taxable goods receives
an amount up to one thousand rupees in excess of the amount
indicated in the tax invoice, the time of supply to the extent of
such excess amount shall, at the option of the said supplier, be
the date of issue of invoice in respect of such excess amount.

Explanation 1. —For the purposes of clauses (a) and (b),
“supply” shall be deemed to have been made to the extent it is
covered by the invoice or, as the case may be, the payment.

Time of supply
of goods.



Explanation 2. —For the purposes of clause (b), “the date on
which the supplier receives the payment” shall be the date on
which the payment is entered in his books of account or the date
on which the payment is credited to his bank account, whichever
is earlier.

In case of supplies in respect of which tax is paid or liable to
be paid on reverse charge basis, the time of supply shall
be the earliest of the following dates, namely: —

(a) the date of the receipt of goods; or

(b) the date of payment as entered in the books of account
of the recipient or the date on which the payment is debited in
his bank account, whichever is earlier; or

(c) the date immediately following thirty days from the
date of issue of invoice or any other document, by whatever
name called, in lieu thereof by the supplier:

Provided that where it is not possible to determine the
time of supply under clause (a) or clause (b) or clause (c), the
time of supply shall be the date of entry in the books of
account of the recipient of supply.

In case of supply of vouchers by a supplier, the time of
supply shall be-

(@) the date of issue of wvoucher, if the supply is
identifiable at that point; or

(b) the date of redemption of voucher, in all other cases.

Where it is not possible to determine the time of supply
under the provisions of sub-section (2) or sub-section (3)
or sub-section (4), the time of supply shall—

(@) in a case where a periodical return has to be filed, be
the date on which such return is to be filed; or

(b) in any other case, be the date on which the tax is paid.

The time of supply to the extent it relates to an addition in
the value of supply by way of interest, late fee or penalty
for delayed payment of any consideration shall be the
date on which the supplier receives such addition in
value.



13. (1) The liability to pay tax on services shall arise at the time Time of supply
of supply, as determined in accordance with the provisions of services.
of this section.

The time of supply of services shall be the earliest of the
following dates, namely: —

(a) the date of issue of invoice by the supplier, if the invoice is
issued within the period prescribed under sub-section (2) of
section 31 or the date of receipt of payment, whichever is
earlier; or

(b)  the date of provision of service, if the invoice is not
issued within the period prescribed under sub-section (2) of
section 31 or the date of receipt of payment, whichever is
earlier; or

(c)the date on which the recipient shows the receipt of services
in his books of account, in a case where the provisions of
clause (a) or clause (b) do not apply:

Provided that where the supplier of taxable service
receives an amount upto one thousand rupees in excess of the
amount indicated in the tax invoice, the time of supply to the
extent of such excess amount shall, at the option of the said
supplier, be the date of issue of invoice relating to such
excess amount.

Explanation. —For the purposes of clauses (a) and (b)-

(1) the supply shall be
deemed to have been made to the extent it is covered
by the invoice or, as the case may be, the payment;

(i) “the date of receipt
of payment” shall be the date on which the payment is
entered in the books of account of the supplier or the
date on which the payment is credited to his bank
account, whichever is earlier.

In case of supplies in respect of which tax is paid or liable to
be paid on reverse charge basis, the time of supply shall
be the earlier of the following dates, namely: —

(a) the date of payment as entered in the books of account
of the recipient or the date on which the payment is debited in
his bank account, whichever is earlier; or

(b) the date immediately following sixty days from the
date of issue of invoice or any other document, by whatever
name called, in lieu thereof by the supplier:



Provided that where it is not possible to determine the time of
supply under clause (a) or clause (b), the time of supply shall be
the date of entry in the books of account of the recipient of

supply:

Provided further that in case of supply by associated
enterprises, where the supplier of service is located outside
India, the time of supply shall be the date of entry in the books
of account of the recipient of supply or the date of payment,
whichever is earlier.

In case of supply of vouchers by a supplier, the time of
supply shall be—

(@) the date of issue of voucher, if the supply is
identifiable at that point; or

(b) the date of redemption of voucher, in all other cases.

Where it is not possible to determine the time of supply
under the provisions of sub-section (2) or sub-section (3)
or sub-section (4), the time of supply shall—

(a) in a case where a periodical return has to be filed, be
the date on which such return is to be filed; or

(b) in any other case, be the date on which the tax is paid.

The time of supply to the extent it relates to an addition in
the value of supply by way of interest, late fee or penalty
for delayed payment of any consideration shall be the
date on which the supplier receives such addition in
value.

14. Notwithstanding anything contained in section 12 or section
13, the time of supply, where there is a change in the rate of
tax in respect of goods or services or both, shall be
determined in the following manner, namely: —

(@) in case the goods or services or both have been
supplied before the change in rate of tax, —

(1) where the invoice for the same has been issued and
the payment is also received after the change in rate of
tax, the time of supply shall be the date of receipt of
payment or the date of issue of invoice, whichever is
earlier; or

(if) where the invoice has been issued prior to the

Change in rate
of tax in respect
of supply of
goods or
services.



change in rate of tax but payment is received after the
change in rate of tax, the time of supply shall be the date
of issue of invoice; or

(iii) where the payment has been received before the
change in rate of tax, but the invoice for the same is
issued after the change in rate of tax, the time of supply
shall be the date of receipt of payment;

(b) in case the goods or services or both have been
supplied after the change in rate of tax, —

(i) where the payment is received after the change in
rate of tax but the invoice has been issued prior to the
change in rate of tax, the time of supply shall be the date
of receipt of payment; or

(i1) where the invoice has been issued and payment is
received before the change in rate of tax, the time of
supply shall be the date of receipt of payment or date of
issue of invoice, whichever is earlier; or

(iii) where the invoice has been issued after the
change in rate of tax but the payment is received before
the change in rate of tax, the time of supply shall be the
date of issue of invoice:

Provided that the date of receipt of payment shall be the
date of credit in the bank account if such credit in the bank
account is after four working days from the date of change in the
rate of tax.

Explanation. —For the purposes of this section, “the date of
receipt of payment” shall be the date on which the payment is
entered in the books of account of the supplier or the date on
which the payment is credited to his bank account, whichever is
earlier.

15. (1) The value of a supply of goods or services or both shall
be the transaction value, which is the price actually paid or
payable for the said supply of goods or services or both
where the supplier and the recipient of the supply are not
related and the price is the sole consideration for the supply.

The value of supply shall include—

(@) any taxes, duties, cesses, fees and charges levied under
any law for the time being in force other than this Act, the

Value of taxable
supply.



Central Goods and Services Tax Act and the Goods and
Services Tax (Compensation to States) Act, if charged
separately by the supplier;

(b) any amount that the supplier is liable to pay in relation
to such supply but which has been incurred by the recipient of
the supply and not included in the price actually paid or
payable for the goods or services or both;

(c) incidental expenses, including commission and packing,
charged by the supplier to the recipient of a supply and any
amount charged for anything done by the supplier in respect of
the supply of goods or services or both at the time of, or before
delivery of goods or supply of services;

(d) interest or late fee or penalty for delayed payment of
any consideration for any supply; and

(e) subsidies directly linked to the price excluding
subsidies provided by the Central Government and State
Governments.

Explanation. —For the purposes of this sub-section, the
amount of subsidy shall be included in the value of supply of
the supplier who receives the subsidy.

The value of the supply shall not include any discount which
is given—

(a) before or at the time of the supply if such discount has
been duly recorded in the invoice issued in respect of such
supply; and

(b) after the supply has been effected, if -

(i) such discount is established in terms of an
agreement entered into at or before the time of such
supply and specifically linked to relevant invoices; and

(it) input tax credit as is attributable to the discount on
the basis of document issued by the supplier has been
reversed by the recipient of the supply.

Where the value of the supply of goods or services or both
cannot be determined under sub-section (1), the same
shall be determined in such manner as may be
prescribed.



Notwithstanding anything contained in sub-section (1) or
sub-section (4), the value of such supplies as may be
notified by the Government on the recommendations of
the Council shall be determined in such manner as may
be prescribed.

Explanation. - For the purposes of this Act, -
(a) persons shall be deemed to be “related persons’” if -

0] such persons are
officers or directors of one another's businesses;

(i) such persons are
legally recognised partners in business;

(i) such persons are
employer and employee;

(iv) any person directly
or indirectly owns, controls or holds twenty-five
per cent. or more of the outstanding voting stock
or shares of both of them;

(V) one of them directly
or indirectly controls the other;
(vi) both of them are

directly or indirectly controlled by a third person;

(vii) together they
directly or indirectly control a third person; or

(viii) they are members of the same family;
(b) the term "person™ also includes legal persons.

(c) persons who are associated in the business of one another in
that one is the sole agent or sole distributor or sole
concessionaire, howsoever described, of the other, shall be
deemed to be related.

CHAPTER V
INPUT TAX CREDIT

16. (1) Every registered person shall, subject to such conditions
and restrictions as may be prescribed and in the manner
specified in section 49, be entitled to take credit of input tax
charged on any supply of goods or services or both to him
which are used or intended to be used in the course or
furtherance of his business and the said amount shall be

Eligibility and
conditions for
taking input tax
credit.



credited to the electronic credit ledger of such person.

Notwithstanding anything contained in this section, no
registered person shall be entitled to the credit of any
input tax in respect of any supply of goods or services or
both to him unless, —

(@) he is in possession of a tax invoice or debit note issued
by a supplier registered under this Act, or such other tax
paying documents as may be prescribed;

(b) he has received the goods or services or both.

Explanation. —For the purposes of this clause, it shall be
deemed that the registered person has received the goods
where the goods are delivered by the supplier to a recipient or
any other person on the direction of such registered person,
whether acting as an agent or otherwise, before or during
movement of goods, either by way of transfer of documents
of title to goods or otherwise;

(c) subject to the provisions of section 41, the tax charged
in respect of such supply has been actually paid to the
Government, either in cash or through utilisation of input tax
credit admissible in respect of the said supply; and

(d) he has furnished the return under section 39:

Provided that where the goods against an invoice are
received in lots or instalments, the registered person shall be
entitled to take credit upon receipt of the last lot or
instalment:

Provided further that where a recipient fails to pay to the
supplier of goods or services or both, other than the supplies
on which tax is payable on reverse charge basis, the amount
towards the value of supply along with tax payable thereon
within a period of one hundred and eighty days from the date
of issue of invoice by the supplier, an amount equal to the
input tax credit availed by the recipient shall be added to his
output tax liability, along with interest thereon, in such
manner as may be prescribed:

Provided also that the recipient shall be entitled to avail
of the credit of input tax on payment made by him of the
amount towards the value of supply of goods or services or
both along with tax payable thereon.

Where the registered person has claimed depreciation on the



43 of 1961.

A

17.

tax component of the cost of capital goods and plant and
machinery under the provisions of the Income-tax Act,
1961, the input tax credit on the said tax component shall
not be allowed.

registered person shall not be entitled to take input tax
credit in respect of any invoice or debit note for supply of
goods or services or both after the due date of furnishing
of the return under section 39 for the month of
September following the end of financial year to which
such invoice or invoice relating to such debit note
pertains or furnishing of the relevant annual return,
whichever is earlier.

(1) Where the goods or services or both are used by the
registered person partly for the purpose of any business and
partly for other purposes, the amount of credit shall be
restricted to so much of the input tax as is attributable to the
purposes of his business.

Where the goods or services or both are used by the

registered person partly for effecting taxable supplies
including zero-rated supplies under this Act or under the
Integrated Goods and Services Tax Act and partly for
effecting exempt supplies under the said Acts, the amount
of credit shall be restricted to so much of the input tax as
is attributable to the said taxable supplies including zero-
rated supplies.

The value of exempt supply under sub-section (2) shall be

A

such as may be prescribed, and shall include supplies on
which the recipient is liable to pay tax on reverse charge
basis, transactions in securities, sale of land and, subject

to clause (b) of paragraph 5 of Schedule II, sale of
building.
banking company or a financial institution including a

non-banking financial company, engaged in supplying
services by way of accepting deposits, extending loans or
advances shall have the option to either comply with the
provisions of sub-section (2), or avail of, every month, an
amount equal to fifty per cent. of the eligible input tax
credit on inputs, capital goods and input services in that
month and the rest shall lapse:

Provided that the option once exercised shall not be

withdrawn during the remaining part of the financial year:

Apportionment
of credit and
blocked credits.



Provided further that the restriction of fifty per cent. shall not
apply to the tax paid on supplies made by one registered person
to another registered person having the same Permanent Account
Number.

Notwithstanding anything contained in sub-section (1) of
section 16 and sub-section (1) of section 18, input tax
credit shall not be available in respect of the following,
namely: -

(@) motor vehicles and other conveyances except when
they are used—

(i) for making the following taxable supplies, namely:

(A) further supply of such wvehicles or
conveyances; or

(B) transportation of passengers; or

(C) imparting training on driving, flying,
navigating such vehicles or conveyances;

(ii) for transportation of goods;
(b) the following supply of goods or services or both:-

(i) food and beverages, outdoor catering, beauty
treatment, health services, cosmetic and plastic surgery
except where an inward supply of goods or services or
both of a particular category is used by a registered
person for making an outward taxable supply of the same
category of goods or services or both or as an element of
a taxable composite or mixed supply;

(if) membership of a club, health and fitness centre;

(iii) rent-a-cab, life insurance and health insurance
except where -
(A) the Government notifies the services which are
obligatory for an employer to provide to its employees
under any law for the time being in force; or
(B) such inward supply of goods or services or both of a
particular category is used by a registered person for
making an outward taxable supply of the same category
of goods or services or both or as part of a taxable
composite or mixed supply; and



(iv) travel benefits extended to employees on vacation
such as leave or home travel concession.

(c) works contract services when supplied for construction
of an immovable property (other than plant and machinery)
except where it is an input service for further supply of works
contract service;

(d) goods or services or both received by a taxable person
for construction of an immovable property (other than plant
or machinery) on his own account including when such goods
or services or both are used in the course or furtherance of
business.

Explanation. —For the purposes of clauses (c) and (d),
the expression “construction” includes re-construction,
renovation, additions or alterations or repairs, to the extent of
capitalisation, to the said immovable property;

(e) goods or services or both on which tax has been paid
under section 10;

(F) goods or services or both received by a non-resident
taxable person except on goods imported by him;

(@) goods or services or both used for personal
consumption;

(h) goods lost, stolen, destroyed, written off or disposed
of by way of gift or free samples; and

(i) any tax paid in accordance with the provisions of
sections 74, 129 and 130.

The Government may prescribe the manner in which the

credit referred to in sub-sections (1) and (2) may be
attributed.

Explanation. — For the purposes of this Chapter and Chapter

VI, the expression “plant and machinery” means apparatus,
equipment, and machinery fixed to earth by foundation or
structural support that are used for making outward supply of
goods or services or both and includes such foundation and
structural supports but excludes-

(1) land, building or any other civil structures;
(ii) telecommunication towers; and
(iii) pipelines laid outside the factory premises.



18. (1) Subject to such conditions and restrictions as may be Availability of

prescribed— credit in special

circumstances.
(@) a person who has applied for registration under this
Act within thirty days from the date on which he becomes
liable to registration and has been granted such registration
shall be entitled to take credit of input tax in respect of inputs
held in stock and inputs contained in semi-finished or finished
goods held in stock on the day immediately preceding the
date from which he becomes liable to pay tax under the

provisions of this Act;

(b) a person who takes registration under sub-section (3)
of section 25 shall be entitled to take credit of input tax in
respect of inputs held in stock and inputs contained in semi-
finished or finished goods held in stock on the day
immediately preceding the date of grant of registration;

(c) where any registered person ceases to pay tax under
section 10, he shall be entitled to take credit of input tax in
respect of inputs held in stock, inputs contained in semi-
finished or finished goods held in stock and on capital goods
on the day immediately preceding the date from which he
becomes liable to pay tax under section 9:

Provided that the credit on capital goods shall be reduced
by such percentage points as may be prescribed,;

(d) where an exempt supply of goods or services or both
by a registered person becomes a taxable supply, such person
shall be entitled to take credit of input tax in respect of inputs
held in stock and inputs contained in semi-finished or finished
goods held in stock relatable to such exempt supply and on
capital goods exclusively used for such exempt supply on the
day immediately preceding the date from which such supply
becomes taxable:

Provided that the credit on capital goods shall be reduced
by such percentage points as may be prescribed.

A registered person shall not be entitled to take input tax
credit under sub-section (1) in respect of any supply of
goods or services or both to him after the expiry of one
year from the date of issue of tax invoice relating to such

supply.

Where there is a change in the constitution of a registered



person on account of sale, merger, demerger,
amalgamation, lease or transfer of the business with the
specific provisions for transfer of liabilities, the said
registered person shall be allowed to transfer the input
tax credit which remains unutilised in his electronic
credit ledger to such sold, merged, demerged,
amalgamated, leased or transferred business in such
manner as may be prescribed.

Where any registered person who has availed of input tax
credit opts to pay tax under section 10 or, where the
goods or services or both supplied by him become wholly
exempt, he shall pay an amount, by way of debit in the
electronic credit ledger or electronic cash ledger,
equivalent to the credit of input tax in respect of inputs
held in stock and inputs contained in semi-finished or
finished goods held in stock and on capital goods,
reduced by such percentage points as may be prescribed,
on the day immediately preceding the date of exercising
of such option or, as the case may be, the date of such
exemption:

Provided that after payment of such amount, the balance of
input tax credit, if any, lying in his electronic credit ledger shall
lapse.

The amount of credit under sub-section (1) and the amount
payable under sub-section (4) shall be calculated in such
manner as may be prescribed.

In case of supply of capital goods or plant and machinery, on
which input tax credit has been taken, the registered
person shall pay an amount equal to the input tax credit
taken on the said capital goods or plant and machinery
reduced by such percentage points as may be prescribed
or the tax on the transaction value of such capital goods
or plant and machinery determined under sectionlb,
whichever is higher:

Provided that where refractory bricks, moulds and dies, jigs
and fixtures are supplied as scrap, the taxable person may pay
tax on the transaction value of such goods determined under
section 15.

19. (1) The principal shall, subject to such conditions and Taking input tax
restrictions as may be prescribed, be allowed input tax credit credit in respect
on inputs sent to a job worker for job work. of inputs and

capital goods



Notwithstanding anything contained in clause (b) of sub-
section (2) of section 16, the principal shall be entitled to
take credit of input tax on inputs even if the inputs are
directly sent to a job worker for job work without being
first brought to his place of business.

Where the inputs sent for job work are not received back by
the principal after completion of job work or otherwise
or are not supplied from the place of business of the job
worker in accordance with clause (a) or clause (b) of sub-
section (1) of section 143 within one year of being sent
out, it shall be deemed that such inputs had been supplied
by the principal to the job worker on the day when the
said inputs were sent out:

Provided that where the inputs are sent directly to a job
worker, the period of one year shall be counted from the date of
receipt of inputs by the job worker.

The principal shall, subject to such conditions and
restrictions as may be prescribed, be allowed input tax
credit on capital goods sent to a job worker for job work.

Notwithstanding anything contained in clause (b) of sub-
section (2) of section 16, the principal shall be entitled to
take credit of input tax on capital goods even if the
capital goods are directly sent to a job worker for job
work without being first brought to his place of business.

Where the capital goods sent for job work are not received
back by the principal within a period of three years of
being sent out, it shall be deemed that such capital goods
had been supplied by the principal to the job worker on
the day when the said capital goods were sent out:

Provided that where the capital goods are sent directly to a
job worker, the period of three years shall be counted from the
date of receipt of capital goods by the job worker.

Nothing contained in sub-section (3) or sub-section (6) shall
apply to moulds and dies, jigs and fixtures, or tools sent
out to a job worker for job work.

Explanation. - For the purpose of this section,
“principal” means the person referred to in section 143.

sent for job
work.



20. (1) The Input Service Distributor shall distribute the credit of Manner of
State tax as State tax or integrated tax and integrated tax as distribution of
integrated tax or State tax, by way of issue of document credit by Input
containing the amount of input tax credit being distributed in  Service
such manner as may be prescribed. Distributor.

The Input Service Distributor may distribute the credit
subject to the following conditions, namely: —

(@) the credit can be distributed to the recipients of credit
against a document containing such details as may be
prescribed;

(b) the amount of the credit distributed shall not exceed
the amount of credit available for distribution;

(c) the credit of tax paid on input services attributable to a
recipient of credit shall be distributed only to that recipient;

(d) the credit of tax paid on input services attributable to
more than one recipient of credit shall be distributed amongst
such recipients to whom the input service is attributable and
such distribution shall be pro rata on the basis of the turnover
in a State or turnover in a Union territory of such recipient,
during the relevant period, to the aggregate of the turnover of
all such recipients to whom such input service is attributable
and which are operational in the current year, during the said
relevant period,

(e) the credit of tax paid on input services attributable to
all recipients of credit shall be distributed amongst such
recipients and such distribution shall be pro rata on the basis
of the turnover in a State or turnover in a Union territory of
such recipient, during the relevant period, to the aggregate of
the turnover of all recipients and which are operational in the
current year, during the said relevant period.

Explanation. —For the purposes of this section, —
(a) the “relevant period” shall be—
(1) if the recipients of credit have turnover in their
States or Union territories in the financial year
preceding the year during which credit is to be

distributed, the said financial year; or

(i) if some or all recipients of the credit do not
have any turnover in their States or Union territories



21.

22.

in the financial year preceding the year during which
the credit is to be distributed, the last quarter for
which details of such turnover of all the recipients are
available, previous to the month during which credit is
to be distributed,

(b) the expression “recipient of credit” means the
supplier of goods or services or both having the same
Permanent Account Number as that of the Input Service
Distributor;

(c) the term “turnover”, in relation to any registered
person engaged in the supply of taxable goods as well as
goods not taxable under this Act, means the value of
turnover, reduced by the amount of any duty or tax levied
under entry 84 of List I of the Seventh Schedule to the
Constitution and entry 51 and 54 of List Il of the said
Schedule.

Where the Input Service Distributor distributes the credit in
contravention of the provisions contained in section 20
resulting in excess distribution of credit to one or more
recipients of credit, the excess credit so distributed shall be
recovered from such recipients along with interest, and the
provisions of section 73 or section 74, as the case may be,
shall, mutatis mutandis, apply for determination of amount to
be recovered.

CHAPTER - VI
REGISTRATION

(1) Every supplier making a taxable supply of goods or
services or both in the State shall be liable to be registered
under this Act if his aggregate turnover in a financial year
exceeds ten lakh rupees:

(2) Every person who, on the day immediately preceding

the appointed day, is registered or holds a license under

an existing law, shall be liable to be registered under this
Act with effect from the appointed day.

Manner of
recovery of
credit distributed
in excess.

Persons liable
for registration.



Where a business carried on by a taxable person registered
under this Act is transferred, whether on account of
succession or otherwise, to another person as a going
concern, the transferee or the successor, as the case may
be, shall be liable to be registered with effect from the
date of such transfer or succession.

Notwithstanding anything contained in sub-sections (1) and
(3), in a case of transfer pursuant to sanction of a scheme
or an arrangement for amalgamation or, as the case may
be, de-merger of two or more companies pursuant to an
order of a High Court, Tribunal or otherwise, the
transferee shall be liable to be registered, with effect
from the date on which the Registrar of Companies issues
a certificate of incorporation giving effect to such order
of the High Court or Tribunal.

Explanation. —For the purposes of this section, —

(1) the expression “aggregate turnover” shall include all supplies
made by the taxable person, whether on his own account or
made on behalf of all his principals;

(i1) the supply of goods, after completion of job work, by a
registered job worker shall be treated as the supply of goods by
the principal referred to in section 143, and the value of such
goods shall not be included in the aggregate turnover of the
registered job worker;

(iii) the expression “special category States” shall mean the
States as specified in sub-clause (g) of clause (4) of article 279A
of the Constitution.

23. (1) The following persons shall not be liable to registration,
namely: —

(@) any person engaged exclusively in the business of supplying
goods or services or both that are not liable to tax or wholly
exempt from tax under this Act or under the Integrated Goods
and Services Tax Act;

(b) an agriculturist, to the extent of supply of produce out of
cultivation of land.

The Government may, on the recommendations of the
Council, by notification, specify the category of persons
who may be exempted from obtaining registration under
this Act.

24. Notwithstanding anything contained in sub-section (1) of
section 22, the following categories of persons shall be
required to be registered under this Act, -
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(i) persons making any inter-State taxable supply;
(ii) casual taxable persons making taxable supply;
(iii) persons who are required to pay tax under reverse charge;

(iv) person who are required to pay tax under sub-section (5) of
section 9;

(v) non-resident taxable persons making taxable supply;

(vi) persons who are required to deduct tax under section 51,
whether or not separately registered under this Act;

(vii) persons who make taxable supply of goods or services or
both on behalf of other taxable persons whether as an agent or
otherwise;

(viii) Input Service Distributor, whether or not separately
registered under this Act;

(ix) persons who supply goods or services or both, other than
supplies specified under sub-section (5) of section 9, through
such electronic commerce operator who is required to collect tax
at source under section 52;

(x) every electronic commerce operator;

(xi) every person supplying online information and data base
access or retrieval services from a place outside India to a person
in India, other than a registered person; and

(xii) such other person or class of persons as may be notified by
the Government on the recommendations of the Council.

25. (1) Every person who is liable to be registered under
section 22 or section 24 shall apply for registration within
thirty days from the date on which he becomes liable to
registration, in such manner and subject to such conditions
as may be prescribed:

Provided that a casual taxable person or a non-resident
taxable person shall apply for registration at least five days prior
to the commencement of business.

Explanation. - Every person who makes a supply from the
territorial waters of India shall obtain registration in the State
where the nearest point of the appropriate baseline is located
in the State.

A person seeking registration under this Act shall be granted
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a single registration:

Provided that a person having multiple business verticals in
the State may be granted a separate registration for each
business vertical, subject to such conditions as may be
prescribed.

A person, though not liable to be registered under section 22
or section 24 may get himself registered voluntarily, and
all provisions of this Act, as are applicable to a registered
person, shall apply to such person.

A person who has obtained or is required to obtain more
than one registration, whether in one State or Union
territory or more than one State or Union territory shall,
in respect of each such registration, be treated as distinct
persons for the purposes of this Act.

Where a person who has obtained, or is required to obtain
registration in a State or Union territory in respect of an
establishment, has an establishment in another State or
Union territory, then such establishments shall be treated
as establishments of distinct persons for the purposes of
this Act.

Every person shall have a Permanent Account Number
issued under the Income-tax Act, 1961 in order to be
eligible for grant of registration:

Provided that a person required to deduct tax under section 51
may have, in lieu of a Permanent Account Number, a Tax
Deduction and Collection Account Number issued under the said
Act in order to be eligible for grant of registration.

Notwithstanding anything contained in sub-section (6), a
non-resident taxable person may be granted registration
under sub-section (1) on the basis of such other
documents as may be prescribed.

Where a person who is liable to be registered under this Act
fails to obtain registration, the proper officer may,
without prejudice to any action which may be taken
under this Act or under any other law for the time being
in force, proceed to register such person in such manner
as may be prescribed.

Notwithstanding anything contained in sub-section (1), —
(@) any specialised agency of the United Nations

Organisation or any Multilateral Financial Institution and
Organisation notified under the United Nations (Privileges
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and Immunities) Act, 1947, Consulate or Embassy of foreign
countries; and

(b) any other person or class of persons, as may be
notified by the Commissioner,
shall be granted a Unique Identity Number in such manner and
for such purposes, including refund of taxes on the notified
supplies of goods or services or both received by them, as may
be prescribed.

The registration or the Unique ldentity Number shall be
granted or rejected after due verification in such manner
and within such period as may be prescribed.

A certificate of registration shall be issued in such form and
with effect from such date as may be prescribed.

A registration or a Unique Identity Number shall be deemed
to have been granted after the expiry of the period
prescribed under sub-section (10), if no deficiency has
been communicated to the applicant within that period.

26. (1) The grant of registration or the Unique ldentity Number
under the Central Goods and Services Tax Act shall be
deemed to be a grant of registration or the Unique Identity
Number under this Act subject to the condition that the
application for registration or the Unique Identity Number
has not been rejected under this Act within the time specified
in sub-section (10) of section 25.

Notwithstanding anything contained in sub-section (10) of
section 25, any rejection of application for registration or
the Unique Identity Number under the Central Goods
and Services Tax Act shall be deemed to be a rejection of
application for registration under this Act.

27. (1) The certificate of registration issued to a casual taxable
person or a non-resident taxable person shall be valid for the
period specified in the application for registration or ninety
days from the effective date of registration, whichever is
earlier and such person shall make taxable supplies only after
the issuance of the certificate of registration:

Provided that the proper officer may, on sufficient cause
being shown by the said taxable person, extend the said period
of ninety days by a further period not exceeding ninety days.

A casual taxable person or a non-resident taxable person
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shall, at the time of submission of application for
registration under sub-section (1) of section 25, make an
advance deposit of tax in an amount equivalent to the
estimated tax liability of such person for the period for
which the registration is sought:

Provided that where any extension of time is sought under
sub-section (1), such taxable person shall deposit an additional
amount of tax equivalent to the estimated tax liability of such
person for the period for which the extension is sought.

The amount deposited under sub-section (2) shall be credited
to the electronic cash ledger of such person and shall be
utilised in the manner provided under section 49.

28. (1) Every registered person and a person to whom a Unique
Identity Number has been assigned shall inform the proper
officer of any changes in the information furnished at the
time of registration or subsequent thereto, in such form and
manner and within such period as may be prescribed.

The proper officer may, on the basis of information
furnished under sub-section (1) or as ascertained by him,
approve or reject amendments in the registration
particulars in such manner and within such period as
may be prescribed:

Provided that approval of the proper officer shall not be required
in respect of amendment of such particulars as may be
prescribed:

Provided further that the proper officer shall not reject the
application for amendment in the registration particulars without
giving the person an opportunity of being heard.

Any rejection or approval of amendments under the Central
Goods and Services Tax Act shall be deemed to be a
rejection or approval under this Act.

29. (1) The proper officer may, either on his own motion or on
an application filed by the registered person or by his legal
heirs, in case of death of such person, cancel the registration,
in such manner and within such period as may be prescribed,
having regard to the circumstances where, —

(@) the business has been discontinued, transferred fully
for any reason including death of the proprietor, amalgamated
with other legal entity, demerged or otherwise disposed of; or
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(b) there is any change in the constitution of the business;
or

(c) the taxable person, other than the person registered
under sub-section (3) of section 25, is no longer liable to be
registered under section 22 or section 24.

The proper officer may cancel the registration of a person
from such date, including any retrospective date, as he
may deem fit, where, —

(a) a registered person has contravened such provisions of
the Act or the rules made thereunder as may be prescribed; or

(b) a person paying tax under section 10 has not furnished
returns for three consecutive tax periods; or

(c) any registered person, other than a person specified in
clause (b), has not furnished returns for a continuous period
of six months; or

(d) any person who has taken voluntary registration under
sub-section (3) of section 25 has not commenced business
within six months from the date of registration; or

(e) registration has been obtained by means of fraud,
wilful misstatement or suppression of facts:

Provided that the proper officer shall not cancel the
registration without giving the person an opportunity of
being heard.

The cancellation of registration under this section shall not
affect the liability of the person to pay tax and other dues
under this Act or to discharge any obligation under this
Act or the rules made thereunder for any period prior to
the date of cancellation whether or not such tax and
other dues are determined before or after the date of
cancellation.

The cancellation of registration under the Central Goods
and Services Tax Act shall be deemed to be a cancellation
of registration under this Act.

Every registered person whose registration is cancelled shall
pay an amount, by way of debit in the electronic credit



ledger or electronic cash ledger, equivalent to the credit
of input tax in respect of inputs held in stock and inputs
contained in semi-finished or finished goods held in stock
or capital goods or plant and machinery on the day
immediately preceding the date of such cancellation or
the output tax payable on such goods, whichever is
higher, calculated in such manner as may be prescribed:

Provided that in case of capital goods or plant and
machinery, the taxable person shall pay an amount equal to the
input tax credit taken on the said capital goods or plant and
machinery, reduced by such percentage points as may be
prescribed or the tax on the transaction value of such capital
goods or plant and machinery under section 15, whichever is
higher.

The amount payable under sub-section (5) shall be
calculated in such manner as may be prescribed.

30. (1) Subject to such conditions as may be prescribed, any
registered person, whose registration is cancelled by the
proper officer on his own motion, may apply to such officer
for revocation of cancellation of the registration in the
prescribed manner within thirty days from the date of service
of the cancellation order.

The proper officer may, in such manner and within such
period as may be prescribed, by order, either revoke
cancellation of the registration or reject the application:
Provided that the application for revocation of cancellation of

registration shall not be rejected unless the applicant has been

given an opportunity of being heard.

The revocation of cancellation of registration under the
Central Goods and Services Tax Act shall be deemed to
be a revocation of cancellation of registration under this
Act.

CHAPTER- VII
TAX INVOICE, CREDIT AND DEBIT NOTES

31. (1) A registered person supplying taxable goods shall, before
or at the time of, —

(a) removal of goods for supply to the recipient, where the
supply involves movement of goods; or
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(b) delivery of goods or making available thereof to the
recipient, in any other case,

Issue a tax invoice showing the description, quantity and value
of goods, the tax charged thereon and such other particulars as
may be prescribed:

Provided that the Government may, on the recommendations
of the Council, by notification, specify the categories of goods or
supplies in respect of which a tax invoice shall be issued, within
such time and in such manner as may be prescribed.

A registered person supplying taxable services shall, before
or after the provision of service but within a prescribed
period, issue a tax invoice, showing the description, value,
tax charged thereon and such other particulars as may be
prescribed:

Provided that the Government may, on the recommendations
of the Council, by notification and subject to such conditions as
may be mentioned therein, specify the categories of services in
respect of which—

(@) any other document issued in relation to the supply
shall be deemed to be a tax invoice; or

(b) tax invoice may not be issued.

Notwithstanding anything contained in sub-sections (1) and

(2) —

(@) a registered person may, within one month from the
date of issuance of certificate of registration and in such
manner as may be prescribed, issue a revised invoice against
the invoice already issued during the period beginning with
the effective date of registration till the date of issuance of
certificate of registration to him;

(b) a registered person may not issue a tax invoice if the
value of the goods or services or both supplied is less than
two hundred rupees subject to such conditions and in such
manner as may be prescribed;

(c) a registered person supplying exempted goods or
services or both or paying tax under the provisions of section
10 shall issue, instead of a tax invoice, a bill of supply
containing such particulars and in such manner as may be
prescribed:



Provided that the registered person may not issue a bill of
supply if the value of the goods or services or both supplied is
less than two hundred rupees subject to such conditions and
in such manner as may be prescribed;

(d) a registered person shall, on receipt of advance
payment with respect to any supply of goods or services or
both, issue a receipt voucher or any other document,
containing such particulars as may be prescribed, evidencing
receipt of such payment;

(e) where, on receipt of advance payment with respect to
any supply of goods or services or both the registered person
issues a receipt voucher, but subsequently no supply is made
and no tax invoice is issued in pursuance thereof, the said
registered person may issue to the person who had made the
payment, a refund voucher against such payment;

(f) a registered person who is liable to pay tax under sub-
section (3) or sub-section (4) of section 9 shall issue an
invoice in respect of goods or services or both received by
him from the supplier who is not registered on the date of
receipt of goods or services or both;

(9) a registered person who is liable to pay tax under sub-section
(3) or sub-section (4) of section 9 shall issue a payment voucher
at the time of making payment to the supplier.

In case of continuous supply of goods, where successive
statements of accounts or successive payments are
involved, the invoice shall be issued before or at the time
each such statement is issued or, as the case may be, each
such payment is received.

Subject to the provisions of clause (d) of sub-section (3), in
case of continuous supply of services, —

(@) where the due date of payment is ascertainable from
the contract, the invoice shall be issued on or before the due
date of payment;

(b) where the due date of payment is not ascertainable
from the contract, the invoice shall be issued before or at the
time when the supplier of service receives the payment;

(c) where the payment is linked to the completion of an
event, the invoice shall be issued on or before the date of
completion of that event.



In

Notwithstanding anything contained

a case where the supply of services ceases under a
contract before the completion of the supply, the invoice
shall be issued at the time when the supply ceases and
such invoice shall be issued to the extent of the supply
made before such cessation.

in sub-section (1),
where the goods being sent or taken on approval for sale
or return are removed before the supply takes place, the
invoice shall be issued before or at the time of supply or
six months from the date of removal, whichever is earlier.

Explanation. —For the purposes of this section, the

expression “tax invoice” shall include any revised invoice issued
by the supplier in respect of a supply made earlier.

32.

(1) A person who is not a registered person shall not collect
in respect of any supply of goods or services or both any
amount by way of tax under this Act.

No registered person shall collect tax except in accordance

33.

34.

with the provisions of this Act or the rules made
thereunder.

Notwithstanding anything contained in this Act or any other
law for the time being in force, where any supply is made for
a consideration, every person who is liable to pay tax for
such supply shall prominently indicate in all documents
relating to assessment, tax invoice and other like documents,
the amount of tax which shall form part of the price at which
such supply is made.

(1) Where a tax invoice has been issued for supply of any
goods or services or both and the taxable value or tax
charged in that tax invoice is found to exceed the taxable
value or tax payable in respect of such supply, or where the
goods supplied are returned by the recipient, or where goods
or services or both supplied are found to be deficient, the
registered person, who has supplied such goods or services
or both, may issue to the recipient a credit note containing
such particulars as may be prescribed.

Any registered person who issues a credit note in relation to

a supply of goods or services or both shall declare the
details of such credit note in the return for the month
during which such credit note has been issued but not
later than September following the end of the financial
year in which such supply was made, or the date of
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furnishing of the relevant annual return, whichever is
earlier, and the tax liability shall be adjusted in such
manner as may be prescribed:

Provided that no reduction in output tax liability of the
supplier shall be permitted, if the incidence of tax and interest on
such supply has been passed on to any other person.

Where a tax invoice has been issued for supply of any goods
or services or both and the taxable value or tax charged
in that tax invoice is found to be less than the taxable
value or tax payable in respect of such supply, the
registered person, who has supplied such goods or
services or both, shall issue to the recipient a debit note
containing such particulars as may be prescribed.

Any registered person who issues a debit note in relation to a
supply of goods or services or both shall declare the
details of such debit note in the return for the month
during which such debit note has been issued and the tax
liability shall be adjusted in such manner as may be
prescribed.

Explanation. —For the purposes of this Act, the expression
“debit note” shall include a supplementary invoice.

CHAPTER VIII
ACCOUNTS AND RECORDS

35. (1) Every registered person shall keep and maintain, at his
principal place of business, as mentioned in the certificate of
registration, a true and correct account of-

(a) production or manufacture of goods;

(b) inward and outward supply of goods or services or both;
(c) stock of goods;

(d) input tax credit availed:;

(e) output tax payable and paid; and

(f) such other particulars as may be prescribed:

Provided that where more than one place of business is
specified in the certificate of registration, the accounts relating to
each place of business shall be kept at such places of business:

Provided further that the registered person may keep and
maintain such accounts and other particulars in electronic form
in such manner as may be prescribed.

Accounts and
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Every owner or operator of warehouse or godown or any

other place used for storage of goods and every
transporter, irrespective of whether he is a registered
person or not, shall maintain records of the consigner,
consignee and other relevant details of the goods in such
manner as may be prescribed.

The Commissioner may notify a class of taxable persons to

maintain additional accounts or documents for such
purpose as may be specified therein.

Where the Commissioner considers that any class of taxable

persons is not in a position to keep and maintain accounts
in accordance with the provisions of this section, he may,
for reasons to be recorded in writing, permit such class of
taxable persons to maintain accounts in such manner as
may be prescribed.

Every registered person whose turnover during a financial

year exceeds the prescribed limit shall get his accounts
audited by a chartered accountant or a cost accountant
and shall submit a copy of the audited annual accounts,
the reconciliation statement under sub-section (2) of
section 44 and such other documents in such form and
manner as may be prescribed.

Subject to the provisions of clause (h) of sub-section (5) of

36.

or

section 17, where the registered person fails to account
for the goods or services or both in accordance with the
provisions of sub-section (1), the proper officer shall
determine the amount of tax payable on the goods or
services or both that are not accounted for, as if such
goods or services or both had been supplied by such
person and the provisions of section 73 or section 74, as
the case may be, shall, mutatis mutandis, apply for
determination of such tax.

Every registered person required to keep and maintain books
of account or other records in accordance with the provisions
of sub-section (1) of section 35 shall retain them until the
expiry of seventy-two months from the due date of
furnishing of annual return for the year pertaining to such
accounts and records:

Provided that a registered person, who is a party to an appeal
revision or any other proceedings before any Appellate

Period of
retention of
accounts.



Authority or Revisional Authority or Appellate Tribunal or
court, whether filed by him or by the Commissioner, or is under
investigation for an offence under Chapter XIX, shall retain the
books of account and other records pertaining to the subject
matter of such appeal or revision or proceedings or investigation
for a period of one year after final disposal of such appeal or
revision or proceedings or investigation, or for the period
specified above, whichever is later.

CHAPTER- IX
RETURNS

37. (1) Every registered person, other than an Input Service
Distributor, a non-resident taxable person and a person
paying tax under the provisions of section 10 or section 51 or
section 52, shall furnish, electronically, in such form and
manner as may be prescribed, the details of outward supplies
of goods or services or both effected during a tax period on
or before the tenth day of the month succeeding the said tax
period and such details shall be communicated to the
recipient of the said supplies within such time and in such
manner as may be prescribed:

Provided that the registered person shall not be allowed to
furnish the details of outward supplies during the period from
the eleventh day to the fifteenth day of the month succeeding the
tax period:

Provided further that the Commissioner may, for reasons to
be recorded in writing, by notification, extend the time limit for
furnishing such details for such class of taxable persons as may
be specified therein:

Provided also that any extension of time limit notified by the
Commissioner of central tax shall be deemed to be notified by
the Commissioner.

Every registered person who has been communicated the
details under sub-section (3) of section 38 or the details
pertaining to inward supplies of Input Service
Distributor under sub-section (4) of section 38, shall
either accept or reject the details so communicated, on or
before the seventeenth day, but not before the fifteenth
day, of the month succeeding the tax period and the
details furnished by him under sub-section (1) shall stand
amended accordingly.
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Any registered person, who has furnished the details under
sub-section (1) for any tax period and which have
remained unmatched under section 42 or section 43,
shall, upon discovery of any error or omission therein,
rectify such error or omission in such manner as may be
prescribed, and shall pay the tax and interest, if any, in
case there is a short payment of tax on account of such
error or omission, in the return to be furnished for such
tax period:

Provided that no rectification of error or omission in respect of
the details furnished under sub-section (1) shall be allowed after
furnishing of the return under section 39 for the month of
September following the end of the financial year to which such
details pertain, or furnishing of the relevant annual return,
whichever is earlier.

Explanation. —For the purposes of this Chapter, the
expression “details of outward supplies” shall include details of
invoices, debit notes, credit notes and revised invoices issued in
relation to outward supplies made during any tax period.

38. (1) Every registered person, other than an Input Service
Distributor or a non-resident taxable person or a person
paying tax under the provisions of section 10 or section 51 or
section 52, shall verify, validate, modify or delete, if
required, the details relating to outward supplies and credit
or debit notes communicated under sub-section (1) of section
37 to prepare the details of his inward supplies and credit or
debit notes and may include therein, the details of inward
supplies and credit or debit notes received by him in respect
of such supplies that have not been declared by the supplier
under sub-section (1) of section 37.

Every registered person, other than an Input Service
Distributor or a non-resident taxable person or a person
paying tax under the provisions of section 10 or section
51 or section 52, shall furnish, electronically, the details
of inward supplies of taxable goods or services or both,
including inward supplies of goods or services or both on
which the tax is payable on reverse charge basis under
this Act and inward supplies of goods or services or both
taxable under the Integrated Goods and Services Tax Act
or on which integrated goods and services tax is payable
under section 3 of the Customs Tariff Act, 1975, and
credit or debit notes received in respect of such supplies
during a tax period after the tenth day but on or before
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the fifteenth day of the month succeeding the tax period
in such form and manner as may be prescribed:

Provided that the Commissioner may, for reasons to be
recorded in writing, by notification, extend the time limit for
furnishing such details for such class of taxable persons as may
be specified therein:

Provided further that any extension of time limit notified by
the Commissioner of central tax shall be deemed to be notified
by the Commissioner.

The details of supplies modified, deleted or included by the
recipient and furnished under sub-section (2) shall be
communicated to the supplier concerned in such manner
and within such time as may be prescribed.

The details of supplies modified, deleted or included by the
recipient in the return furnished under sub-section (2) or
sub-section (4) of section 39 shall be communicated to the
supplier concerned in such manner and within such time
as may be prescribed.

Any registered person, who has furnished the details under
sub-section (2) for any tax period and which have
remained unmatched under section 42 or section 43,
shall, upon discovery of any error or omission therein,
rectify such error or omission in the tax period during
which such error or omission is noticed in such manner
as may be prescribed, and shall pay the tax and interest,
if any, in case there is a short payment of tax on account
of such error or omission, in the return to be furnished
for such tax period:

Provided that no rectification of error or omission in respect
of the details furnished under sub-section (2) shall be allowed
after furnishing of the return under section 39 for the month of
September following the end of the financial year to which such
details pertain, or furnishing of the relevant annual return,
whichever is earlier.

39. (1) Every registered person, other than an Input Service
Distributor or a non-resident taxable person or a person
paying tax under the provisions of section 10 or section 51 or
section 52 shall, for every calendar month or part thereof,
furnish, in such form and manner as may be prescribed, a
return, electronically, of inward and outward supplies of
goods or services or both, input tax credit availed, tax
payable, tax paid and such other particulars as may be
prescribed on or before the twentieth day of the month

Furnishing of
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succeeding such calendar month or part thereof.

A registered person paying tax under the provisions of
section 10 shall, for each quarter or part thereof, furnish,
in such form and manner as may be prescribed, a return,
electronically, of turnover in the State, inward supplies of
goods or services or both, tax payable and tax paid within
eighteen days after the end of such quarter.

Every registered person required to deduct tax at source
under the provisions of section 51 shall furnish, in such
form and manner as may be prescribed, a return,
electronically, for the month in which such deductions
have been made within ten days after the end of such
month.

Every taxable person registered as an Input Service
Distributor shall, for every calendar month or part
thereof, furnish, in such form and manner as may be
prescribed, a return, electronically, within thirteen days
after the end of such month.

Every registered non-resident taxable person shall, for every
calendar month or part thereof, furnish, in such form
and manner as may be prescribed, a return,
electronically, within twenty days after the end of a
calendar month or within seven days after the last day of
the period of registration specified under sub-section (1)
of section 27, whichever is earlier.

The Commissioner may, for reasons to be recorded in
writing, by notification, extend the time Ilimit for
furnishing the returns under this section for such class of
registered persons as may be specified therein:

Provided that any extension of time limit notified by the
Commissioner of central tax shall be deemed to be notified by
the Commissioner.

Every registered person, who is required to furnish a return
under sub-section (1) or sub-section (2) or sub-section (3)
or sub-section (5), shall pay to the Government the tax
due as per such return not later than the last date on
which he is required to furnish such return.

Every registered person who is required to furnish a return
under sub-section (1) or sub-section (2) shall furnish a
return for every tax period whether or not any supplies



of goods or services or both have been made during such
tax period.

Subject to the provisions of sections 37 and 38, if any

registered person after furnishing a return under sub-
section (1) or sub-section (2) sub-section (3) or sub-
section (4) or sub-section (5) discovers any omission or
incorrect particulars therein, other than as a result of
scrutiny, audit, inspection or enforcement activity by the
tax authorities, he shall rectify such omission or incorrect
particulars in the return to be furnished for the month or
quarter during which such omission or incorrect
particulars are noticed, subject to payment of interest
under this Act:

Provided that no such rectification of any omission or

incorrect particulars shall be allowed after the due date for
furnishing of return for the month of September or second
quarter following the end of the financial year, or the actual date
of furnishing of relevant annual return, whichever is earlier.

A registered person shall not be allowed to furnish a return

40.

41.

42.

for a tax period if the return for any of the previous tax
periods has not been furnished by him.

Every registered person who has made outward supplies in
the period between the date on which he became liable to
registration till the date on which registration has been
granted shall declare the same in the first return furnished by
him after grant of registration.

(1) Every registered person shall, subject to such conditions
and restrictions as may be prescribed, be entitled to take the
credit of eligible input tax, as self-assessed, in his return and
such amount shall be credited on a provisional basis to his
electronic credit ledger.

(2) The credit referred to in sub-section (1) shall be
utilised only for payment of self-assessed output tax as
per the return referred to in the said sub-section.

(1) The details of every inward supply furnished by a
registered person (hereafter in this section referred to as the
“recipient”) for a tax period shall, in such manner and within
such time as may be prescribed, be matched—

(@) with the corresponding details of outward supply
furnished by the corresponding registered person (hereafter in

First Return.
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reclaim of input
tax credit.
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this section referred to as the “supplier”) in his valid return
for the same tax period or any preceding tax period;

(b) with the integrated goods and services tax paid under
section 3 of the Customs Tariff Act, 1975 in respect of goods
imported by him; and

(c) for duplication of claims of input tax credit.

The claim of input tax credit in respect of invoices or debit
notes relating to inward supply that match with the
details of corresponding outward supply or with the
integrated goods and services tax paid under section 3 of
the Customs Tariff Act, 1975 in respect of goods
imported by him shall be finally accepted and such
acceptance shall be communicated, in such manner as
may be prescribed, to the recipient.

Where the input tax credit claimed by a recipient in respect
of an inward supply is in excess of the tax declared by the
supplier for the same supply or the outward supply is not
declared by the supplier in his valid returns, the
discrepancy shall be communicated to both such persons
in such manner as may be prescribed.

The duplication of claims of input tax credit shall be
communicated to the recipient in such manner as may be
prescribed.

The amount in respect of which any discrepancy is
communicated under sub-section (3) and which is not
rectified by the supplier in his valid return for the month
in which discrepancy is communicated shall be added to
the output tax liability of the recipient, in such manner as
may be prescribed, in his return for the month
succeeding the month in which the discrepancy is
communicated.

The amount claimed as input tax credit that is found to be in
excess on account of duplication of claims shall be added
to the output tax liability of the recipient in his return for
the month in which the duplication is communicated.

The recipient shall be eligible to reduce, from his output tax
liability, the amount added under sub-section (5), if the
supplier declares the details of the invoice or debit note in
his valid return within the time specified in sub-section
(9) of section 39.



A

recipient in whose output tax liability any amount has
been added under sub-section (5) or sub-section (6), shall
be liable to pay interest at the rate specified under sub-
section (1) of section 50 on the amount so added from the
date of availing of credit till the corresponding additions
are made under the said sub-sections.

Where any reduction in output tax liability is accepted under

sub-section (7), the interest paid under sub-section (8)
shall be refunded to the recipient by crediting the amount
in the corresponding head of his electronic cash ledger in
such manner as may be prescribed:

Provided that the amount of interest to be credited in any case

shall not exceed the amount of interest paid by the supplier.

The amount reduced from the output tax liability in

43.

contravention of the provisions of sub-section (7) shall be
added to the output tax liability of the recipient in his
return for the month in which such contravention takes
place and such recipient shall be liable to pay interest on
the amount so added at the rate specified in sub-section
(3) of section 50.

(1) The details of every credit note relating to outward
supply furnished by a registered person (hereafter in this
section referred to as the “supplier”) for a tax period shall, in
such manner and within such time as may be prescribed, be
matched—

(a) with the corresponding reduction in the claim for input
tax credit by the corresponding registered person (hereafter in
this section referred to as the “recipient”) in his valid return
for the same tax period or any subsequent tax period; and

(b) for duplication of claims for reduction in output tax
liability.

The claim for reduction in output tax liability by the supplier

that matches with the corresponding reduction in the
claim for input tax credit by the recipient shall be finally
accepted and communicated, in such manner as may be
prescribed, to the supplier.

Where the reduction of output tax liability in respect of

outward supplies exceeds the corresponding reduction in
the claim for input tax credit or the corresponding credit

Matching,
reversal and
reclaim of
reduction in
output tax
liability.



note is not declared by the recipient in his valid returns,
the discrepancy shall be communicated to both such
persons in such manner as may be prescribed.

The duplication of claims for reduction in output tax liability
shall be communicated to the supplier in such manner as
may be prescribed.

The amount in respect of which any discrepancy is
communicated under sub-section (3) and which is not
rectified by the recipient in his valid return for the month
in which discrepancy is communicated shall be added to
the output tax liability of the supplier, in such manner as
may be prescribed, in his return for the month
succeeding the month in which the discrepancy is
communicated.

The amount in respect of any reduction in output tax
liability that is found to be on account of duplication of
claims shall be added to the output tax liability of the
supplier in his return for the month in which such
duplication is communicated.

The supplier shall be eligible to reduce, from his output tax
liability, the amount added under sub-section (5) if the
recipient declares the details of the credit note in his valid
return within the time specified in sub-section (9) of
section 39.

A supplier in whose output tax liability any amount has been
added under sub-section (5) or sub-section (6), shall be
liable to pay interest at the rate specified under sub-
section (1) of section 50 in respect of the amount so added
from the date of such claim for reduction in the output
tax liability till the corresponding additions are made
under the said sub-sections.

Where any reduction in output tax liability is accepted under
sub-section (7), the interest paid under sub-section (8)
shall be refunded to the supplier by crediting the amount
in the corresponding head of his electronic cash ledger in
such manner as may be prescribed:

Provided that the amount of interest to be credited in any case
shall not exceed the amount of interest paid by the recipient.

The amount reduced from output tax liability in



44,

contravention of the provisions of sub-section (7) shall be
added to the output tax liability of the supplier in his
return for the month in which such contravention takes
place and such supplier shall be liable to pay interest on
the amount so added at the rate specified in sub-section
(3) of section 50.

(1) Every registered person, other than an Input Service
Distributor, a person paying tax under section 51 or section
52, a casual taxable person and a non-resident taxable
person, shall furnish an annual return for every financial year
electronically in such form and manner as may be prescribed
on or before the thirty-first day of December following the
end of such financial year.

Every registered person who is required to get his accounts

45.

46.

47.

audited in accordance with the provisions of sub-section
(5) of section 35 shall furnish, electronically, the annual
return under sub-section (1) along with a copy of the
audited annual accounts and a reconciliation statement,
reconciling the value of supplies declared in the return
furnished for the financial year with the audited annual
financial statement, and such other particulars as may be
prescribed.

Every registered person who is required to furnish a return
under sub-section (1) of section 39 and whose registration
has been cancelled shall furnish a final return within three
months of the date of cancellation or date of order of
cancellation, whichever is later, in such form and manner as
may be prescribed.

Where a registered person fails to furnish a return under
section 39 or section 44 or section 45, a notice shall be
issued requiring him to furnish such return within fifteen
days in such form and manner as may be prescribed.

(1) Any registered person who fails to furnish the details of
outward or inward supplies required under section 37 or
section 38 or returns required under section 39 or section 45
by the due date shall pay a late fee of one hundred rupees for
every day during which such failure continues subject to a
maximum amount of five thousand rupees.

Any registered person who fails to furnish the return

required under section 44 by the due date shall be liable
to pay a late fee of one hundred rupees for every day
during which such failure continues subject to a
maximum of an amount calculated at a quarter per cent.

Annual return.

Final return.

Notice to return
defaulters.

Levy of late fee.



48. (1) The manner of approval of goods and services tax Goods and
practitioners, their eligibility conditions, duties and services tax

of his turnover in the State.

obligations, manner of removal and other conditions relevant practitioners.

for their functioning shall be such as may be prescribed.

A registered person may authorise an approved goods and

services tax practitioner to furnish the details of outward
supplies under section 37, the details of inward supplies
under section 38 and the return under section 39 or
section 44 or section 45 in such manner as may be
prescribed.

Notwithstanding anything contained in sub-section (2), the

49.

responsibility for correctness of any particulars
furnished in the return or other details filed by the goods
and services tax practitioners shall continue to rest with
the registered person on whose behalf such return and
details are furnished.

CHAPTER-X
PAYMENT OF TAX

(1) Every deposit made towards tax, interest, penalty, fee or
any other amount by a person by internet banking or by
using credit or debit cards or National Electronic Fund
Transfer or Real Time Gross Settlement or by such other
mode and subject to such conditions and restrictions as may
be prescribed, shall be credited to the electronic cash ledger
of such person to be maintained in such manner as may be
prescribed.

The input tax credit as self-assessed in the return of a

registered person shall be credited to his electronic credit
ledger, in accordance with section 41, to be maintained in
such manner as may be prescribed.

The amount available in the electronic cash ledger may be

used for making any payment towards tax, interest,
penalty, fees or any other amount payable under the
provisions of this Act or the rules made thereunder in
such manner and subject to such conditions and within
such time as may be prescribed.

The amount available in the electronic credit ledger may be

used for making any payment towards output tax under

Payment of tax,
interest, penalty

and
amounts.

other



this Act or under the Integrated Goods and Services Tax
Act in such manner and subject to such conditions and
within such time as may be prescribed.

The amount of input tax credit available in the electronic
credit ledger of the registered person on account of —

(@) integrated tax shall first be utilised towards payment of
integrated tax and the amount remaining, if any, may be
utilised towards the payment of central tax and State tax,
or as the case may be, Union territory tax, in that order;

(b) the central tax shall first be utilised towards payment
of central tax and the amount remaining, if any, may be
utilised towards the payment of integrated tax;

(c) the State tax shall first be utilised towards payment of
State tax and the amount remaining, if any, may be
utilised towards the payment of integrated tax;

(d) the Union territory tax shall first be utilised towards
payment of Union territory tax and the amount
remaining, if any, may be utilised towards the payment
of integrated tax;

(e) the central tax shall not be utilised towards payment of
State tax or Union territory tax; and

(f) the State tax or Union territory tax shall not be utilised
towards payment of central tax.

The balance in the electronic cash ledger or electronic credit
ledger after payment of tax, interest, penalty, fee or any
other amount payable under this Act or the rules made
thereunder may be refunded in accordance with the
provisions of section 54.

All liabilities of a taxable person under this Act shall be
recorded and maintained in an electronic liability
register in such manner as may be prescribed.

Every taxable person shall discharge his tax and other dues
under this Act or the rules made thereunder in the
following order, namely: —

(a) self-assessed tax, and other dues related to returns of
previous tax periods;



(b) self-assessed tax, and other dues related to the return
of the current tax period;

(c) any other amount payable under this Act or the rules
made thereunder including the demand determined under
section 73 or section 74.

Every person who has paid the tax on goods or services or
both under this Act shall, unless the contrary is proved
by him, be deemed to have passed on the full incidence of
such tax to the recipient of such goods or services or
both.

Explanation. —For the purposes of this section,

@) the date of credit to
the account of the Government in the authorised bank
shall be deemed to be the date of deposit in the electronic
cash ledger;

(b) the expression, -

(i) “tax dues” means the tax payable under this Act and
does not include interest, fee and penalty; and

(i) “other dues” means interest, penalty, fee or any other
amount payable under this Act or the rules made
thereunder.

50. (1) Every person who is liable to pay tax in accordance with
the provisions of this Act or the rules made thereunder, but
fails to pay the tax or any part thereof to the Government
within the period prescribed, shall for the period for which
the tax or any part thereof remains unpaid, pay, on his own,
interest at such rate, not exceeding eighteen per cent., as may
be notified by the Government on the recommendations of
the Council.

The interest under sub-section (1) shall be calculated, in such
manner as may be prescribed, from the day succeeding
the day on which such tax was due to be paid.

A taxable person who makes an undue or excess claim of
input tax credit under sub-section (10) of section 42 or
undue or excess reduction in output tax liability under
sub-section (10) of section 43, shall pay interest on such
undue or excess claim or on such undue or excess
reduction, as the case may be, at such rate not exceeding
twenty-four per cent., as may be notified by the
Government on the recommendations of the Council.

Interest on
delayed payment
of tax.



51. (1) Notwithstanding anything to the contrary contained in Tax deduction at
this Act, the Government may mandate, - source.

(@ a department or establishment of the Central
Government or State Government; or
(b) local authority; or

(c) Governmental agencies; or

(d) such persons or category of persons as may be notified
by the Government on the recommendations of the Council,

(hereafter in this section referred to as “the deductor™), to deduct
tax at the rate of one per cent. from the payment made or
credited to the supplier (hereafter in this section referred to as
“the deductee”) of taxable goods or services or both, where the
total value of such supply, under a contract, exceeds two lakh
and fifty thousand rupees:

Provided that no deduction shall be made if the location of the
supplier and the place of supply is in a State or Union territory
which is different from the State or, as the case may be, Union
territory of registration of the recipient.

Explanation. —For the purpose of deduction of tax specified
above, the value of supply shall be taken as the amount
excluding the central tax, State tax, integrated tax and cess
indicated in the invoice.

The amount deducted as tax under this section shall be paid
to the Government by the deductor within ten days after
the end of the month in which such deduction is made, in
such manner as may be prescribed.

The deductor shall furnish to the deductee a certificate
mentioning therein the contract value, rate of deduction,
amount deducted, amount paid to the Government and
such other particulars in such manner as may be
prescribed.

If any deductor fails to furnish to the deductee the
certificate, after deducting the tax at source, within five
days of crediting the amount so deducted to the
Government, the deductor shall pay, by way of a late fee,
a sum of one hundred rupees per day from the day after



the expiry of such five-day period until the failure is
rectified, subject to a maximum amount of five thousand
rupees.

The deductee shall claim credit, in his electronic cash ledger,
of the tax deducted and reflected in the return of the
deductor furnished under sub-section (3) of section 39, in
such manner as may be prescribed.

If any deductor fails to pay to the Government the amount
deducted as tax under sub-section (1), he shall pay
interest in accordance with the provisions of sub-section
(1) of section 50, in addition to the amount of tax
deducted.

The determination of the amount in default under this
section shall be made in the manner specified in section
73 or section 74.

The refund to the deductor or the deductee arising on
account of excess or erroneous deduction shall be dealt
with in accordance with the provisions of section 54:

Provided that no refund to the deductor shall be granted, if the
amount deducted has been credited to the electronic cash ledger
of the deductee.

52. (1) Notwithstanding anything to the contrary contained in
this Act, every electronic commerce operator (hereafter in
this section referred to as the “operator”), not being an agent,
shall collect an amount calculated at such rate not exceeding
one per cent., as may be notified by the Government on the
recommendations of the Council, of the net value of taxable
supplies made through it by other suppliers where the
consideration with respect to such supplies is to be collected
by the operator.

Explanation. —For the purposes of this sub-section, the
expression "net value of taxable supplies” shall mean the
aggregate value of taxable supplies of goods or services or both,
other than services notified under sub-section (5) of section 9,
made during any month by all registered persons through the
operator reduced by the aggregate value of taxable supplies
returned to the suppliers during the said month.

The power to collect the amount specified in sub-section (1)
shall be without prejudice to any other mode of recovery
from the operator.

Collection of tax
at source.



The amount collected under sub-section (1) shall be paid to
the Government by the operator within ten days after the
end of the month in which such collection is made, in
such manner as may be prescribed.

Every operator who collects the amount specified in sub-
section (1) shall furnish a statement, electronically,
containing the details of outward supplies of goods or
services or both effected through it, including the
supplies of goods or services or both returned through it,
and the amount collected under sub-section (1) during a
month, in such form and manner as may be prescribed,
within ten days after the end of such month.

Every operator who collects the amount specified in sub-
section (1) shall furnish an annual statement,
electronically, containing the details of outward supplies
of goods or services or both effected through it, including
the supplies of goods or services or both returned
through it, and the amount collected under the said sub-
section during the financial year, in such form and
manner as may be prescribed, before the thirty first day
of December following the end of such financial year.

If any operator after furnishing a statement under sub-
section (4) discovers any omission or incorrect
particulars therein, other than as a result of scrutiny,
audit, inspection or enforcement activity by the tax
authorities, he shall rectify such omission or incorrect
particulars in the statement to be furnished for the
month during which such omission or incorrect
particulars are noticed, subject to payment of interest, as
specified in sub-section (1) of section 50:

Provided that no such rectification of any omission or
incorrect particulars shall be allowed after the due date
for furnishing of statement for the month of September
following the end of the financial year or the actual date

of furnishing of the relevant annual statement, whichever
is earlier.

The supplier who has supplied the goods or services or both
through the operator shall claim credit, in his electronic
cash ledger, of the amount collected and reflected in the
statement of the operator furnished under sub-section



(4), in such manner as may be prescribed.

The details of supplies furnished by every operator under
sub-section (4) shall be matched with the corresponding
details of outward supplies furnished by the concerned
supplier registered under this Act in such manner and
within such time as may be prescribed.

Where the details of outward supplies furnished by the
operator under sub-section (4) do not match with the
corresponding details furnished by the supplier under
section 37, the discrepancy shall be communicated to
both persons in such manner and within such time as
may be prescribed.

The amount in respect of which any discrepancy is
communicated under sub-section (9) and which is not
rectified by the supplier in his valid return or the
operator in his statement for the month in which
discrepancy is communicated, shall be added to the
output tax liability of the said supplier, where the value
of outward supplies furnished by the operator is more
than the value of outward supplies furnished by the
supplier, in his return for the month succeeding the
month in which the discrepancy is communicated in such
manner as may be prescribed.

The concerned supplier, in whose output tax liability any
amount has been added under sub-section (10), shall pay
the tax payable in respect of such supply along with
interest, at the rate specified under sub-section (1) of
section 50 on the amount so added from the date such tax
was due till the date of its payment.

Any authority not below the rank of Deputy Commissioner
may serve a notice, either before or during the course of
any proceedings under this Act, requiring the operator to
furnish such details relating to—

(a) supplies of goods or services or both effected through
such operator during any period; or

(b) stock of goods held by the suppliers making supplies
through such operator in the godowns or warehouses, by
whatever name called, managed by such operator and



declared as additional places of business by such
suppliers,

as may be specified in the notice.

Every operator on whom a notice has been served under

sub-section (12) shall furnish the required information
within fifteen working days of the date of service of such
notice.

Any person who fails to furnish the information required by

53.

54,

the notice served under sub-section (12) shall, without
prejudice to any action that may be taken under section
122, be liable to a penalty which may extend to twenty-
five thousand rupees.

Explanation.—For the purposes of this section, the
expression “concerned supplier” shall mean the supplier
of goods or services or both making supplies through the

operator.

On utilisation of input tax credit availed under this Act for
payment of tax dues under the Integrated Goods and Services
Tax Act in accordance with the provisions of sub-section (5)
of section 49, as reflected in the valid return furnished under
sub-section (1) of section 39, the amount collected as State
tax shall stand reduced by an amount equal to such credit so
utilised and the State Government shall transfer an amount
equal to the amount so reduced from the State tax account to
the integrated tax account in such manner and within such
time as may be prescribed.

CHAPTER XI
REFUNDS

(1) Any person claiming refund of any tax and interest, if
any, paid on such tax or any other amount paid by him, may
make an application before the expiry of two years from the
relevant date in such form and manner as may be prescribed:

Provided that a registered person, claiming refund of any

balance in the electronic cash ledger in accordance with the

Transfer of input
tax credit.

Refund of tax.
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provisions of sub-section (6) of section 49, may claim such
refund in the return furnished under section 39 in such manner as
may be prescribed.

A specialized agency of the United Nations Organization or
any Multilateral Financial Institution and Organization
notified under the United Nations (Privileges and
Immunities) Act, 1947, Consulate or Embassy of foreign
countries or any other person or class of persons, as
notified under section 55, entitled to a refund of tax paid
by it on inward supplies of goods or services or both, may
make an application for such refund, in such form and
manner as may be prescribed, before the expiry of six
months from the last day of the quarter in which such
supply was received.

Subject to the provisions of sub-section (10), a registered
person may claim refund of any unutilised input tax
credit at the end of any tax period:

Provided that no refund of unutilised input tax credit shall be
allowed in cases other than-

(i) zero-rated supplies made without payment of tax;

(i1) where the credit has accumulated on account of rate of tax
on inputs being higher than the rate of tax on output supplies
(other than nil rated or fully exempt supplies), except supplies of
goods or services or both as may be notified by the Government
on the recommendations of the Council:

Provided further that no refund of unutilised input tax credit
shall be allowed in cases where the goods exported out of India
are subjected to export duty:

Provided also that no refund of input tax credit shall be
allowed, if the supplier of goods or services or both claims
refund of the integrated tax paid on such supplies.

The application shall be accompanied by—

(@) such documentary evidence as may be prescribed to
establish that a refund is due to the applicant; and

(b) such documentary or other evidence (including the
documents referred to in section 33) as the applicant may furnish
to establish that the amount of tax and interest, if any, paid on
such tax or any other amount paid in relation to which such
refund is claimed was collected from, or paid by, him and the
incidence of such tax and interest had not been passed on to any
other person:



Provided that where the amount claimed as refund is less than
two lakh rupees, it shall not be necessary for the applicant to
furnish any documentary and other evidences but he may file a
declaration, based on the documentary or other evidences
available with him, certifying that the incidence of such tax and
interest had not been passed on to any other person.

If, on receipt of any such application, the proper officer is
satisfied that the whole or part of the amount claimed as
refund is refundable, he may make an order accordingly
and the amount so determined shall be credited to the
Fund referred to in section 57.

Notwithstanding anything contained in sub-section (5), the
proper officer may, in the case of any claim for refund on
account of zero-rated supply of goods or services or both
made by registered persons, other than such category of
registered persons as may be notified by the Government
on the recommendations of the Council, refund on a
provisional basis, ninety per cent. of the total amount so
claimed, excluding the amount of input tax credit
provisionally accepted, in such manner and subject to
such conditions, limitations and safeguards as may be
prescribed and thereafter make an order under sub-
section (5) for final settlement of the refund claim after
due verification of documents furnished by the applicant.

The proper officer shall issue the order under sub-section (5)
within sixty days from the date of receipt of application
complete in all respects.

Notwithstanding anything contained in sub-section (5), the
refundable amount shall, instead of being credited to the
Fund, be paid to the applicant, if such amount is
relatable to —

(@) refund of tax paid on zero-rated supplies of goods or
services or both or on inputs or input services used in making
such zero-rated supplies;

(b) refund of unutilised input tax credit under sub-section

3);

(c) refund of tax paid on a supply which is not provided,
either wholly or partially, and for which invoice has not been
issued, or where a refund voucher has been issued;



(d) refund of tax in pursuance of section 77,

(e) the tax and interest, if any, or any other amount paid
by the applicant, if he had not passed on the incidence of such
tax and interest to any other person; or

(f) the tax or interest borne by such other class of
applicants as the Government may, on the recommendations
of the Council, by notification, specify.

Notwithstanding anything to the contrary contained in any
judgment, decree, order or direction of the Appellate
Tribunal or any court or in any other provisions of this
Act or the rules made thereunder or in any other law for
the time being in force, no refund shall be made except in
accordance with the provisions of sub-section (8).

Where any refund is due under sub-section (3) to a
registered person who has defaulted in furnishing any
return or who is required to pay any tax, interest or
penalty, which has not been stayed by any court,
Tribunal or Appellate Authority by the specified date,
the proper officer may—

(@) withhold payment of refund due until the said person
has furnished the return or paid the tax, interest or penalty, as
the case may be;

(b) deduct from the refund due, any tax, interest, penalty,
fee or any other amount which the taxable person is liable to
pay but which remains unpaid under this Act or under the
existing law.

Explanation.—For the purposes of this sub-section, the
expression “specified date” shall mean the last date for filing an
appeal under this Act.

Where an order giving rise to a refund is the subject matter
of an appeal or further proceedings or where any other
proceedings under this Act is pending and the
Commissioner is of the opinion that grant of such refund
is likely to adversely affect the revenue in the said appeal
or other proceedings on account of malfeasance or fraud
committed, he may, after giving the taxable person an
opportunity of being heard, withhold the refund till such
time as he may determine.

Where a refund is withheld under sub-section (11), the



taxable person shall, notwithstanding anything contained
in section 56, be entitled to interest at such rate not
exceeding six per cent. as may be notified on the
recommendations of the Council, if as a result of the
appeal or further proceedings he becomes entitled to
refund.

Notwithstanding anything to the contrary contained in this
section, the amount of advance tax deposited by a casual
taxable person or a non-resident taxable person under
sub-section (2) of section 27, shall not be refunded unless
such person has, in respect of the entire period for which
the certificate of registration granted to him had
remained in force, furnished all the returns required
under section 39.

Notwithstanding anything contained in this section, no
refund under sub-section (5) or sub-section (6) shall be
paid to an applicant, if the amount is less than one
thousand rupees.

Explanation.—For the purposes of this section,—

(1) “refund” includes refund of tax paid on zero-rated
supplies of goods or services or both or on inputs or input
services used in making such zero-rated supplies, or refund of
tax on the supply of goods regarded as deemed exports, or
refund of unutilised input tax credit as provided under sub-
section (3).

(2) “relevant date” means —

(@) in the case of goods exported out of India where a
refund of tax paid is available in respect of goods
themselves or, as the case may be, the inputs or input
services used in such goods,—

(i) if the goods are exported by sea or air, the date
on which the ship or the aircraft in which such goods
are loaded, leaves India; or

(i1) if the goods are exported by land, the date on
which such goods pass the frontier; or

(iii) if the goods are exported by post, the date of
despatch of goods by the Post Office concerned to a
place outside India;
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(b) in the case of supply of goods regarded as deemed
exports where a refund of tax paid is available in respect of
the goods, the date on which the return relating to such
deemed exports is furnished;

(c) in the case of services exported out of India where a
refund of tax paid is available in respect of services
themselves or, as the case may be, the inputs or input services
used in such services, the date of—

(1) receipt of payment in convertible foreign exchange,
where the supply of services had been completed prior to
the receipt of such payment; or

(it) issue of invoice, where payment for the services
had been received in advance prior to the date of issue of
the invoice;

(d) in case where the tax becomes refundable as a
consequence of judgment, decree, order or direction of the
Appellate Authority, Appellate Tribunal or any court, the date
of communication of such judgment, decree, order or
direction;

(e) in the case of refund of unutilised input tax credit
under sub-section (3), the end of the financial year in which
such claim for refund arises;

(f) in the case where tax is paid provisionally under this
Act or the rules made thereunder, the date of adjustment of
tax after the final assessment thereof;

(9) in the case of a person, other than the supplier, the
date of receipt of goods or services or both by such person;
and

(h) in any other case, the date of payment of tax.

55. The Government may, on the recommendations of the

Council, by notification, specify any specialized agency of
the United Nations Organization or any Multilateral
Financial Institution and Organization notified under the
United Nations (Privileges and Immunities) Act, 1947,
Consulate or Embassy of foreign countries and any other
person or class of persons as may be specified in this behalf,
who shall, subject to such conditions and restrictions as may
be prescribed, be entitled to claim a refund of taxes paid on
the notified supplies of goods or services or both received by

Refund in
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them.

56. If any tax ordered to be refunded under sub-section (5) of Interest on
section 54 to any applicant is not refunded within sixty days delayed refunds.
from the date of receipt of application under sub-section (1)
of that section, interest at such rate not exceeding six per
cent. as may be specified in the notification issued by the
Government on the recommendations of the Council shall be
payable in respect of such refund from the date immediately
after the expiry of sixty days from the date of receipt of
application under the said sub-section till the date of refund
of such tax:

Provided that where any claim of refund arises from an order
passed by an adjudicating authority or Appellate Authority
or Appellate Tribunal or court which has attained finality and
the same is not refunded within sixty days from the date of
receipt of application filed consequent to such order, interest
at such rate not exceeding nine per cent. as may be notified
by the Government on the recommendations of the Council
shall be payable in respect of such refund from the date
immediately after the expiry of sixty days from the date of
receipt of application till the date of refund.
Explanation.—For the purposes of this section, where any
order of refund is made by an Appellate Authority, Appellate
Tribunal or any court against an order of the proper officer under
sub-section (5) of section 54, the order passed by the Appellate
Authority, Appellate Tribunal or by the court shall be deemed to
be an order passed under the said sub-section (5).

57. The Government shall constitute a Fund, to be called the Consumer
Consumer Welfare Fund and there shall be credited to the Welfare Fund.
Fund,—

(@) the amount referred to in sub-section (5) of section
o4,

(b) any income from investment of the amount credited to
the Fund; and

(©) such other monies
received by it,

in such manner as may be prescribed.
58. (1) All sums credited to the Fund shall be utilised by the Utilisation of

Government for the welfare of the consumers in such manner Fund.
as may be prescribed.



The Government or the authority specified by it shall
maintain proper and separate account and other relevant
records in relation to the Fund and prepare an annual
statement of accounts in such form as may be prescribed
in consultation with the Comptroller and Auditor
General of India.

CHAPTER- XII
ASSESSMENT

59. Every registered person shall self-assess the taxes payable
under this Act and furnish a return for each tax period as
specified under section 39.

60. (1) Subject to the provisions of sub-section (2), where the
taxable person is unable to determine the value of goods or
services or both or determine the rate of tax applicable
thereto, he may request the proper officer in writing giving
reasons for payment of tax on a provisional basis and the
proper officer shall pass an order, within a period not later
than ninety days from the date of receipt of such request,
allowing payment of tax on provisional basis at such rate or
on such value as may be specified by him.

The payment of tax on provisional basis may be allowed, if
the taxable person executes a bond in such form as may
be prescribed, and with such surety or security as the
proper officer may deem fit, binding the taxable person
for payment of the difference between the amount of tax
as may be finally assessed and the amount of tax
provisionally assessed.

The proper officer shall, within a period not exceeding six
months from the date of the communication of the order
issued under sub-section (1), pass the final assessment
order after taking into account such information as may
be required for finalizing the assessment:

Provided that the period specified in this sub-section may, on
sufficient cause being shown and for reasons to be recorded in
writing, be extended by the Joint Commissioner or Additional
Commissioner for a further period not exceeding six months and
by the Commissioner for such further period not exceeding four
years.

The registered person shall be liable to pay interest on any
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tax payable on the supply of goods or services or both
under provisional assessment but not paid on the due
date specified under sub-section (7) of section 39 or the
rules made thereunder, at the rate specified under sub-
section (1) of section 50, from the first day after the due
date of payment of tax in respect of the said supply of
goods or services or both till the date of actual payment,
whether such amount is paid before or after the issuance
of order for final assessment.

Where the registered person is entitled to a refund
consequent to the order of final assessment under sub-
section (3), subject to the provisions of sub-section (8) of
section 54, interest shall be paid on such refund as
provided in section 56.

61. (1) The proper officer may scrutinize the return and related Scrutiny of
particulars furnished by the registered person to verify the returns.
correctness of the return and inform him of the discrepancies
noticed, if any, in such manner as may be prescribed and
seek his explanation thereto.

(2) In case the explanation is found acceptable, the registered
person shall be informed accordingly and no further action
shall be taken in this regard.

(3) In case no satisfactory explanation is furnished within a
period of thirty days of being informed by the proper officer
or such further period as may be permitted by him or where
the registered person, after accepting the discrepancies, fails
to take the corrective measure in his return for the month in
which the discrepancy is accepted, the proper officer may
initiate appropriate action including those under section 65
or section 66 or section 67, or proceed to determine the tax
and other dues under section 73 or section 74.

62. (1) Notwithstanding anything to the contrary contained in Assessment of
section 73 or section 74, where a registered person fails to non-filers of
furnish the return under section 39 or section 45, even after returns.
the service of a notice under section 46, the proper officer
may proceed to assess the tax liability of the said person to
the best of his judgement taking into account all the relevant
material which is available or which he has gathered and
Issue an assessment order within a period of five years from
the date specified under section 44 for furnishing of the
annual return for the financial year to which the tax not paid
relates.

Where the registered person furnishes a valid return within
thirty days of the service of the assessment order under



63.

sub-section (1), the said assessment order shall be deemed
to have been withdrawn but the liability for payment of
interest under sub-section (1) of section 50 or for
payment of late fee under section 47 shall continue.

Notwithstanding anything to the contrary contained in
section 73 or section 74, where a taxable person fails to
obtain registration even though liable to do so or whose
registration has been cancelled under sub-section (2) of
section 29 but who was liable to pay tax, the proper officer
may proceed to assess the tax liability of such taxable person
to the best of his judgement for the relevant tax periods and
Issue an assessment order within a period of five years from
the date specified under section 44 for furnishing of the
annual return for the financial year to which the tax not paid
relates:

Provided that no such assessment order shall be passed without
giving the person an opportunity of being heard.

64.

(1) The proper officer may, on any evidence showing a tax
liability of a person coming to his notice, with the previous
permission of Additional Commissioner or Joint
Commissioner, proceed to assess the tax liability of such
person to protect the interest of revenue and issue an
assessment order, if he has sufficient grounds to believe that
any delay in doing so may adversely affect the interest of
revenue:

Provided that where the taxable person to whom the

liability pertains is not ascertainable and such liability pertains to
supply of goods, the person in charge of such goods shall be
deemed to be the taxable person liable to be assessed and liable
to pay tax and any other amount due under this section.

On an application made by the taxable person within thirty

days from the date of receipt of order passed under sub-
section (1) or on his own motion, if the Additional
Commissioner or Joint Commissioner considers that
such order is erroneous, he may withdraw such order
and follow the procedure laid down in section 73 or
section 74.

CHAPTER XIII
AUDIT
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65. (1) The Commissioner or any officer authorised by him, by Audit by tax



way of a general or a specific order, may undertake audit of authorities.
any registered person for such period, at such frequency and
in such manner as may be prescribed.

The officers referred to in sub-section (1) may conduct audit
at the place of business of the registered person or in
their office.

The registered person shall be informed by way of a notice
not less than fifteen working days prior to the conduct of
audit in such manner as may be prescribed.

The audit under sub-section (1) shall be completed within a
period of three months from the date of commencement
of the audit:

Provided that where the Commissioner is satisfied that audit
in respect of such registered person cannot be completed within
three months, he may, for the reasons to be recorded in writing,
extend the period by a further period not exceeding six months.

Explanation.—For the purposes of this sub-section, the
expression “commencement of audit” shall mean the date on
which the records and other documents, called for by the tax
authorities, are made available by the registered person or the
actual institution of audit at the place of business, whichever is
later.

During the course of audit, the authorised officer may
require the registered person,—

(i) to afford him the necessary facility to verify the books
of account or other documents as he may require;

(if) to furnish such information as he may require and
render assistance for timely completion of the audit.

On conclusion of audit, the proper officer shall, within thirty
days, inform the registered person, whose records are
audited, about the findings, his rights and obligations and
the reasons for such findings.

Where the audit conducted under sub-section (1) results in
detection of tax not paid or short paid or erroneously
refunded, or input tax credit wrongly availed or utilised,
the proper officer may initiate action under section 73 or
section 74.

66. (1) If at any stage of scrutiny, inquiry, investigation or any Special audit.



other proceedings before him, any officer not below the rank
of Assistant Commissioner, having regard to the nature and
complexity of the case and the interest of revenue, is of the
opinion that the value has not been correctly declared or the
credit availed is not within the normal limits, he may, with
the prior approval of the Commissioner, direct such
registered person by a communication in writing to get his
records including books of account examined and audited by
a chartered accountant or a cost accountant as may be
nominated by the Commissioner.

The chartered accountant or cost accountant so nominated
shall, within the period of ninety days, submit a report of
such audit duly signed and certified by him to the said
Assistant Commissioner mentioning therein such other
particulars as may be specified:

Provided that the Assistant Commissioner may, on an
application made to him in this behalf by the registered person or
the chartered accountant or cost accountant or for any material
and sufficient reason, extend the said period by a further period
of ninety days.

The provisions of sub-section (1) shall have effect
notwithstanding that the accounts of the registered
person have been audited under any other provisions of
this Act or any other law for the time being in force.

The registered person shall be given an opportunity of being
heard in respect of any material gathered on the basis of
special audit under sub-section (1) which is proposed to
be used in any proceedings against him under this Act or
the rules made thereunder.

The expenses of the examination and audit of records under
sub-section (1), including the remuneration of such
chartered accountant or cost accountant, shall be
determined and paid by the Commissioner and such
determination shall be final.

Where the special audit conducted under sub-section (1)
results in detection of tax not paid or short paid or
erroneously refunded, or input tax credit wrongly availed
or utilised, the proper officer may initiate action under
section 73 or section 74.

CHAPTER XIV



INSPECTION, SEARCH, SEIZURE AND ARREST

67. (1) Where the proper officer, not below the rank of Joint
Commissioner, has reasons to believe that—

(@) a taxable person has suppressed any transaction
relating to supply of goods or services or both or the stock of
goods in hand, or has claimed input tax credit in excess of his
entitlement under this Act or has indulged in contravention of
any of the provisions of this Act or the rules made thereunder
to evade tax under this Act; or

(b) any person engaged in the business of transporting
goods or an owner or operator of a warehouse or a godown or
any other place is keeping goods which have escaped
payment of tax or has kept his accounts or goods in such a
manner as is likely to cause evasion of tax payable under this
Act,

he may authorise in writing any other officer of State tax to
inspect any places of business of the taxable person or the
persons engaged in the business of transporting goods or the
owner or the operator of warehouse or godown or any other
place.

Where the proper officer, not below the rank of Joint
Commissioner, either pursuant to an inspection carried
out under sub-section (1) or otherwise, has reasons to
believe that any goods liable to confiscation or any
documents or books or things, which in his opinion shall
be useful for or relevant to any proceedings under this
Act, are secreted in any place, he may authorise in
writing any other officer of State tax to search and seize
or may himself search and seize such goods, documents
or books or things:

Provided that where it is not practicable to seize any such
goods, the proper officer, or any officer authorised by him, may
serve on the owner or the custodian of the goods an order that he
shall not remove, part with, or otherwise deal with the goods
except with the previous permission of such officer:

Provided further that the documents or books or things so
seized shall be retained by such officer only for so long as may
be necessary for their examination and for any inquiry or
proceedings under this Act.

Power of
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search and
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The documents, books or things referred to in sub-section (2)
or any other documents, books or things produced by a
taxable person or any other person, which have not been
relied upon for the issue of notice under this Act or the
rules made thereunder, shall be returned to such person
within a period not exceeding thirty days of the issue of
the said notice.

The officer authorised under sub-section (2) shall have the
power to seal or break open the door of any premises or
to break open any almirah, electronic devices, box,
receptacle in which any goods, accounts, registers or
documents of the person are suspected to be concealed,
where access to such premises, almirah, electronic
devices, box or receptacle is denied.

The person from whose custody any documents are seized
under sub-section (2) shall be entitled to make copies
thereof or take extracts therefrom in the presence of an
authorised officer at such place and time as such officer
may indicate in this behalf except where making such
copies or taking such extracts may, in the opinion of the
proper officer, prejudicially affect the investigation.

The goods so seized under sub-section (2) shall be released,
on a provisional basis, upon execution of a bond and
furnishing of a security, in such manner and of such
quantum, respectively, as may be prescribed or on
payment of applicable tax, interest and penalty payable,
as the case may be.

Where any goods are seized under sub-section (2) and no
notice in respect thereof is given within six months of the
seizure of the goods, the goods shall be returned to the
person from whose possession they were seized:

Provided that the period of six months may, on sufficient
cause being shown, be extended by the proper officer for a
further period not exceeding six months.

The Government may, having regard to the perishable or
hazardous nature of any goods, depreciation in the value
of the goods with the passage of time, constraints of
storage space for the goods or any other relevant
considerations, by notification, specify the goods or class
of goods which shall, as soon as may be after its seizure
under sub-section (2), be disposed of by the proper
officer in such manner as may be prescribed.



Where any goods, being goods specified under sub-section

(8), have been seized by a proper officer, or any officer
authorised by him under sub-section (2), he shall prepare
an inventory of such goods in such manner as may be
prescribed.

2 0of 1974, The provisions of the Code of Criminal Procedure, 1973,

relating to search and seizure, shall, so far as may be,
apply to search and seizure under this section subject to
the modification that sub-section (5) of section 165 of the
said Code shall have effect as if for the word
“Magistrate”, wherever it occurs, the word
“Commissioner” were substituted.

Where the proper officer has reasons to believe that any

person has evaded or is attempting to evade the payment
of any tax, he may, for reasons to be recorded in writing,
seize the accounts, registers or documents of such person
produced before him and shall grant a receipt for the
same, and shall retain the same for so long as may be
necessary in connection with any proceedings under this
Act or the rules made thereunder for prosecution.

The Commissioner or an officer authorised by him may

68.

cause purchase of any goods or services or both by any
person authorised by him from the business premises of
any taxable person, to check the issue of tax invoices or
bills of supply by such taxable person, and on return of
goods so purchased by such officer, such taxable person
or any person in charge of the business premises shall
refund the amount so paid towards the goods after
cancelling any tax invoice or bill of supply issued earlier.

(1) The Government may require the person in charge of a
conveyance carrying any consignment of goods of value
exceeding such amount as may be specified to carry with
him such documents and such devices as may be prescribed.

The details of documents required to be carried under sub-

section (1) shall be validated in such manner as may be
prescribed.

Where any conveyance referred to in sub-section (1) is

intercepted by the proper officer at any place, he may
require the person in charge of the said conveyance to
produce the documents prescribed under the said sub-
section and devices for verification, and the said person

Inspection of
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2 0f 1974,

50f 1908

45 of 1860.

shall be liable to produce the documents and devices and
also allow the inspection of goods.

69. (1) Where the Commissioner has reasons to believe that a
person has committed any offence specified in clause (a) or
clause (b) or clause (c) or clause (d) of sub-section (1) of
section 132 which is punishable under clause (i) or (ii) of
sub-section (1), or sub-section (2) of the said section, he
may, by order, authorise any officer of State tax to arrest
such person.

Where a person is arrested under sub-section (1) for an
offence specified under sub-section (5) of section 132, the
officer authorised to arrest the person shall inform such
person of the grounds of arrest and produce him before a
Magistrate within twenty four hours.

(3) Subject to the provisions of the Code of Criminal
Procedure, 1973,--

(a) where a person is arrested under sub-section (1) for any
offence specified under sub-section (4) of section 132, he shall
be admitted to bail or in default of bail, forwarded to the custody
of the Magistrate;

(b) in the case of a non-cognizable and bailable offence, the
Deputy Commissioner or the Assistant Commissioner shall, for
the purpose of releasing an arrested person on bail or otherwise,
have the same powers and be subject to the same provisions as
an officer-in-charge of a police station
70. (1) The proper officer under this Act shall have power to

summon any person whose attendance he considers

necessary either to give evidence or to produce a document
or any other thing in any inquiry in the same manner, as
provided in the case of a civil court under the provisions of

the Code of Civil Procedure, 1908.

Every such inquiry referred to in sub-section (1) shall be
deemed to be a “judicial proceedings” within the
meaning of section 193 and section 228 of the Indian
Penal Code.

71. (1) Any officer under this Act, authorised by the proper
officer not below the rank of Joint Commissioner, shall have
access to any place of business of a registered person to
inspect books of account, documents, computers, computer
programs, computer software whether installed in a
computer or otherwise and such other things as he may
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18 of 2013.

43 of 1961.

require and which may be available at such place, for the
purposes of carrying out any audit, scrutiny, verification and
checks as may be necessary to safeguard the interest of
revenue.

Every person in charge of place referred to in sub-section (1)

shall, on demand, make available to the officer
authorised under sub-section (1) or the audit party
deputed by the proper officer or a cost accountant or
chartered accountant nominated under section 66—

(i) such records as prepared or maintained by the
registered person and declared to the proper officer in such
manner as may be prescribed,;

(i) trial balance or its equivalent;

(iii) statements of annual financial accounts, duly audited,
wherever required,;

(iv) cost audit report, if any, under section 148 of the
Companies Act, 2013;

(v) the income-tax audit report, if any, under section
44AB of the Income-tax Act, 1961; and

(vi) any other relevant record,

for the scrutiny by the officer or audit party or the chartered
accountant or cost accountant within a period not exceeding
fifteen working days from the day when such demand is made,
or such further period as may be allowed by the said officer or
the audit party or the chartered accountant or cost accountant.

72. (1) All officers of Police, Railways, Customs, and those

officers engaged in the collection of land revenue, including
village officers, officers of central tax and officers of the
Union territory tax shall assist the proper officers in the
implementation of this Act.

The Government may, by notification, empower and require

any other class of officers to assist the proper officers in
the implementation of this Act when called upon to do so
by the Commissioner.

CHAPTER XV
DEMANDS AND RECOVERY
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73. (1) Where it appears to the proper officer that any tax has not
been paid or short paid or erroneously refunded, or where
input tax credit has been wrongly availed or utilised for any
reason, other than the reason of fraud or any wilful
misstatement or suppression of facts to evade tax, he shall
serve notice on the person chargeable with tax which has not
been so paid or which has been so short paid or to whom the
refund has erroneously been made, or who has wrongly
availed or utilised input tax credit, requiring him to show
cause as to why he should not pay the amount specified in
the notice along with interest payable thereon under section
50 and a penalty leviable under the provisions of this Act or
the rules made thereunder.

The proper officer shall issue the notice under sub-section (1)
at least three months prior to the time limit specified in
sub-section (10) for issuance of order.

Where a notice has been issued for any period under sub-
section (1), the proper officer may serve a statement,
containing the details of tax not paid or short paid or
erroneously refunded or input tax credit wrongly availed
or utilised for such periods other than those covered
under sub-section (1), on the person chargeable with tax.

The service of such statement shall be deemed to be service
of notice on such person under sub-section (1), subject to
the condition that the grounds relied upon for such tax
periods other than those covered under sub-section (1)
are the same as are mentioned in the earlier notice.

The person chargeable with tax may, before service of notice
under sub-section (1) or, as the case may be, the
statement under sub-section (3), pay the amount of tax
along with interest payable thereon under section 50 on
the basis of his own ascertainment of such tax or the tax
as ascertained by the proper officer and inform the
proper officer in writing of such payment.

The proper officer, on receipt of such information, shall not
serve any notice under sub-section (1) or, as the case may
be, the statement under sub-section (3), in respect of the
tax so paid or any penalty payable under the provisions
of this Act or the rules made thereunder.

Where the proper officer is of the opinion that the amount
paid under sub-section (5) falls short of the amount
actually payable, he shall proceed to issue the notice as
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provided for in sub-section (1) in respect of such amount
which falls short of the amount actually payable.

Where any person chargeable with tax under sub-section (1)

The

or sub-section (3) pays the said tax along with interest
payable under section 50 within thirty days of issue of
show cause notice, no penalty shall be payable and all
proceedings in respect of the said notice shall be deemed
to be concluded.

proper officer shall, after considering the
representation, if any, made by person chargeable with
tax, determine the amount of tax, interest and a penalty
equivalent to ten per cent. of tax or ten thousand rupees,
whichever is higher, due from such person and issue an
order.

The proper officer shall issue the order under sub-section

(9) within three years from the due date for furnishing of
annual return for the financial year to which the tax not
paid or short paid or input tax credit wrongly availed or
utilised relates to or within three years from the date of
erroneous refund.

Notwithstanding anything contained in sub-section (6) or

74.

sub-section (8), penalty under sub-section (9) shall be
payable where any amount of self-assessed tax or any
amount collected as tax has not been paid within a period
of thirty days from the due date of payment of such tax.

(1) Where it appears to the proper officer that any tax has not
been paid or short paid or erroneously refunded or where
input tax credit has been wrongly availed or utilised by
reason of fraud, or any wilful misstatement or suppression of
facts to evade tax, he shall serve notice on the person
chargeable with tax which has not been so paid or which has
been so short paid or to whom the refund has erroneously
been made, or who has wrongly availed or utilised input tax
credit, requiring him to show cause as to why he should not
pay the amount specified in the notice along with interest
payable thereon under section 50 and a penalty equivalent to
the tax specified in the notice.

The proper officer shall issue the notice under sub-section (1)

at least six months prior to the time limit specified in sub-
section (10) for issuance of order.

Where a notice has been issued for any period under sub-
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section (1), the proper officer may serve a statement,
containing the details of tax not paid or short paid or
erroneously refunded or input tax credit wrongly availed
or utilised for such periods other than those covered
under sub-section (1), on the person chargeable with tax.

The service of statement under sub-section (3) shall be
deemed to be service of notice under sub-section (1) of
section 73, subject to the condition that the grounds
relied upon in the said statement, except the ground of
fraud, or any wilful-misstatement or suppression of facts
to evade tax, for periods other than those covered under
sub-section (1) are the same as are mentioned in the
earlier notice.

The person chargeable with tax may, before service of notice
under sub-section (1), pay the amount of tax along with
interest payable under section 50 and a penalty
equivalent to fifteen per cent. of such tax on the basis of
his own ascertainment of such tax or the tax as
ascertained by the proper officer and inform the proper
officer in writing of such payment.

The proper officer, on receipt of such information, shall not
serve any notice under sub-section (1), in respect of the
tax so paid or any penalty payable under the provisions
of this Act or the rules made thereunder.

Where the proper officer is of the opinion that the amount
paid under sub-section (5) falls short of the amount
actually payable, he shall proceed to issue the notice as
provided for in sub-section (1) in respect of such amount
which falls short of the amount actually payable.

Where any person chargeable with tax under sub-section (1)
pays the said tax along with interest payable under
section 50 and a penalty equivalent to twenty five per
cent. of such tax within thirty days of issue of the notice,
all proceedings in respect of the said notice shall be
deemed to be concluded.

The proper officer shall, after considering the
representation, if any, made by the person chargeable
with tax, determine the amount of tax, interest and
penalty due from such person and issue an order.

The proper officer shall issue the order under sub-section (9)



within a period of five years from the due date for
furnishing of annual return for the financial year to
which the tax not paid or short paid or input tax credit
wrongly availed or utilised relates to or within five years
from the date of erroneous refund.

Where any person served with an order issued under sub-
section (9) pays the tax along with interest payable
thereon under section 50 and a penalty equivalent to fifty
per cent. of such tax within thirty days of communication
of the order, all proceedings in respect of the said notice
shall be deemed to be concluded.

Explanation 1.— For the purposes of section 73 and this
section, —

(i) the expression “all proceedings in respect of the said
notice” shall not include proceedings under section 132;

(i1) where the notice under the same proceedings is issued to
the main person liable to pay tax and some other persons, and
such proceedings against the main person have been
concluded under section 73 or section 74, the proceedings
against all the persons liable to pay penalty under sections
122, 125, 129 and 130 are deemed to be concluded.

Explanation 2.—For the purposes of this Act, the expression
“suppression” shall mean non-declaration of facts or information
which a taxable person is required to declare in the return,
statement, report or any other document furnished under this Act
or the rules made thereunder, or failure to furnish any
information on being asked for, in writing, by the proper officer.

75. (1) Where the service of notice or issuance of order is stayed
by an order of a court or Appellate Tribunal, the period of
such stay shall be excluded in computing the period specified
in sub-sections (2) and (10) of section 73 or sub-sections (2)
and (10) of section 74, as the case may be.

Where any Appellate Authority or Appellate Tribunal or
court concludes that the notice issued under sub-section
(1) of section 74 is not sustainable for the reason that the
charges of fraud or any wilful misstatement or
suppression of facts to evade tax has not been established
against the person to whom the notice was issued, the
proper officer shall determine the tax payable by such
person, deeming as if the notice were issued under sub-
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section (1) of section 73.

Where any order is required to be issued in pursuance of the
direction of the Appellate Authority or Appellate
Tribunal or a court, such order shall be issued within two
years from the date of communication of the said
direction.

An opportunity of hearing shall be granted where a request
is received in writing from the person chargeable with
tax or penalty, or where any adverse decision is
contemplated against such person.

The proper officer shall, if sufficient cause is shown by the
person chargeable with tax, grant time to the said person
and adjourn the hearing for reasons to be recorded in
writing:

Provided that no such adjournment shall be granted for more
than three times to a person during the proceedings.

The proper officer, in his order, shall set out the relevant
facts and the basis of his decision.

The amount of tax, interest and penalty demanded in the
order shall not be in excess of the amount specified in the
notice and no demand shall be confirmed on the grounds
other than the grounds specified in the notice.

Where the Appellate Authority or Appellate Tribunal or
court modifies the amount of tax determined by the
proper officer, the amount of interest and penalty shall
stand modified accordingly, taking into account the
amount of tax so modified.

The interest on the tax short paid or not paid shall be
payable whether or not specified in the order
determining the tax liability.

The adjudication proceedings shall be deemed to be
concluded, if the order is not issued within three years as
provided for in sub-section (10) of section 73 or within
five years as provided for in sub-section (10) of section
74.

An issue on which the Appellate Authority or the Appellate
Tribunal or the High Court has given its decision which
is prejudicial to the interest of revenue in some other



proceedings and an appeal to the Appellate Tribunal or
the High Court or the Supreme Court against such
decision of the Appellate Authority or the Appellate
Tribunal or the High Court is pending, the period spent
between the date of the decision of the Appellate
Authority and that of the Appellate Tribunal or the date
of decision of the Appellate Tribunal and that of the High
Court or the date of the decision of the High Court and
that of the Supreme Court shall be excluded in
computing the period referred to in sub-section (10) of
section 73 or sub-section (10) of section 74 where
proceedings are initiated by way of issue of a show cause
notice under the said sections.

Notwithstanding anything contained in section 73 or section

74, where any amount of self-assessed tax in accordance
with a return furnished under section 39 remains unpaid,
either wholly or partly, or any amount of interest payable
on such tax remains unpaid, the same shall be recovered
under the provisions of section 79.

Where any penalty is imposed under section 73 or section 74,

76.

no penalty for the same act or omission shall be imposed
on the same person under any other provision of this Act.

(1) Notwithstanding anything to the contrary contained in
any order or direction of any Appellate Authority or
Appellate Tribunal or court or in any other provisions of this
Act or the rules made thereunder or any other law for the
time being in force, every person who has collected from any
other person any amount as representing the tax under this
Act, and has not paid the said amount to the Government,
shall forthwith pay the said amount to the Government,
irrespective of whether the supplies in respect of which such
amount was collected are taxable or not.

Where any amount is required to be paid to the Government

under sub-section (1), and which has not been so paid,
the proper officer may serve on the person liable to pay
such amount a notice requiring him to show cause as to
why the said amount as specified in the notice, should not
be paid by him to the Government and why a penalty
equivalent to the amount specified in the notice should
not be imposed on him under the provisions of this Act.

The proper officer shall, after considering the

representation, if any, made by the person on whom the
notice is served under sub-section (2), determine the
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amount due from such person and thereupon such
person shall pay the amount so determined.

The person referred to in sub-section (1) shall in addition to
paying the amount referred to in sub-section (1) or sub-
section (3) also be liable to pay interest thereon at the
rate specified under section 50 from the date such
amount was collected by him to the date such amount is
paid by him to the Government.

An opportunity of hearing shall be granted where a request
is received in writing from the person to whom the notice
was issued to show cause.

The proper officer shall issue an order within one year from
the date of issue of the notice.

Where the issuance of order is stayed by an order of the
court or Appellate Tribunal, the period of such stay shall
be excluded in computing the period of one year.

The proper officer, in his order, shall set out the relevant
facts and the basis of his decision.

The amount paid to the Government under sub-section (1) or
sub-section (3) shall be adjusted against the tax payable,
if any, by the person in relation to the supplies referred
to in sub-section (1).

Where any surplus is left after the adjustment under sub-
section (9), the amount of such surplus shall either be
credited to the Fund or refunded to the person who has
borne the incidence of such amount.

The person who has borne the incidence of the amount, may
apply for the refund of the same in accordance with the
provisions of section 54.

77. (1) A registered person who has paid the central tax and
State tax on a transaction considered by him to be an intra-
State supply, but which is subsequently held to be an inter-
State supply, shall be refunded the amount of taxes so paid in
such manner and subject to such conditions as may be
prescribed.

A registered person who has paid integrated tax on a
transaction considered by him to be an inter-State
supply, but which is subsequently held to be an intra-
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State supply, shall not be required to pay any interest on
the amount of State tax payable.

78. Any amount payable by a taxable person in pursuance of an
order passed under this Act shall be paid by such person
within a period of three months from the date of service of
such order failing which recovery proceedings shall be
initiated:

Provided that where the proper officer considers it expedient
in the interest of revenue, he may, for reasons to be recorded in
writing, require the said taxable person to make such payment
within such period less than a period of three months as may be
specified by him.

79. (1) Where any amount payable by a person to the
Government under any of the provisions of this Act or the
rules made thereunder is not paid, the proper officer shall
proceed to recover the amount by one or more of the
following modes, namely:—

(a) the proper officer may deduct or may require any other
specified officer to deduct the amount so payable from any
money owing to such person which may be under the control
of the proper officer or such other specified officer;

(b) the proper officer may recover or may require any
other specified officer to recover the amount so payable by
detaining and selling any goods belonging to such person
which are under the control of the proper officer or such other
specified officer;

(c) (i) the proper officer may, by a notice in writing,
require any other person from whom money is due or may
become due to such person or who holds or may
subsequently hold money for or on account of such person, to
pay to the Government either forthwith upon the money
becoming due or being held, or within the time specified in
the notice not being before the money becomes due or is
held, so much of the money as is sufficient to pay the amount
due from such person or the whole of the money when it is
equal to or less than that amount;

(i) every person to whom the notice is issued under
sub-clause (i) shall be bound to comply with such notice,
and in particular, where any such notice is issued to a post
office, banking company or an insurer, it shall not be
necessary to produce any pass book, deposit receipt,
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policy or any other document for the purpose of any entry,
endorsement or the like being made before payment is
made, notwithstanding any rule, practice or requirement
to the contrary;

(iii) in case the person to whom a notice under sub-
clause (i) has been issued, fails to make the payment in
pursuance thereof to the Government, he shall be deemed
to be a defaulter in respect of the amount specified in the
notice and all the consequences of this Act or the rules
made thereunder shall follow;

(iv) the officer issuing a notice under sub-clause (i)
may, at any time, amend or revoke such notice or extend
the time for making any payment in pursuance of the
notice;

(v) any person making any payment in compliance
with a notice issued under sub-clause (i) shall be deemed
to have made the payment under the authority of the
person in default and such payment being credited to the
Government shall be deemed to constitute a good and
sufficient discharge of the liability of such person to the
person in default to the extent of the amount specified in
the receipt;

(vi) any person discharging any liability to the person
in default after service on him of the notice issued under
sub-clause (i) shall be personally liable to the Government
to the extent of the liability discharged or to the extent of
the liability of the person in default for tax, interest and
penalty, whichever is less;

(vii) where a person on whom a notice is served under
sub-clause (i) proves to the satisfaction of the officer
issuing the notice that the money demanded or any part
thereof was not due to the person in default or that he did
not hold any money for or on account of the person in
default, at the time the notice was served on him, nor is
the money demanded or any part thereof, likely to become
due to the said person or be held for or on account of
such person, nothing contained in this section shall be
deemed to require the person on whom the notice has
been served to pay to the Government any such money or
part thereof;

(d) the proper officer may, in accordance with the rules to
be made in this behalf, distrain any movable or immovable
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property belonging to or under the control of such person, and
detain the same until the amount payable is paid; and in case,
any part of the said amount payable or of the cost of the
distress or keeping of the property, remains unpaid for a
period of thirty days next after any such distress, may cause
the said property to be sold and with the proceeds of such
sale, may satisfy the amount payable and the costs including
cost of sale remaining unpaid and shall render the surplus
amount, if any, to such person;

(e) the proper officer may prepare a certificate signed by
him specifying the amount due from such person and send it
to the Collector of the district in which such person owns any
property or resides or carries on his business or to any officer
authorised by the Government and the said Collector or the
said officer, on receipt of such certificate, shall proceed to
recover from such person the amount specified thereunder as
if it were an arrear of land revenue;

() Notwithstanding anything contained in the Code of
Criminal Procedure, 1973, the proper officer may file an
application to the appropriate Magistrate and such Magistrate
shall proceed to recover from such person the amount
specified thereunder as if it were a fine imposed by him.

Where the terms of any bond or other instrument executed

under this Act or any rules or regulations made
thereunder provide that any amount due under such
instrument may be recovered in the manner laid down in
sub-section (1), the amount may, without prejudice to
any other mode of recovery, be recovered in accordance
with the provisions of that sub-section.

Where any amount of tax, interest or penalty is payable by a

person to the Government under any of the provisions of
this Act or the rules made thereunder and which remains
unpaid, the proper officer of central tax, during the
course of recovery of said tax arrears, may recover the
amount from the said person as if it were an arrear of
central tax and credit the amount so recovered to the
account of the Government.

Where the amount recovered under sub-section (3) is less

than the amount due to the Central Government and
State Government, the amount to be credited to the
account of the respective Governments shall be in
proportion to the amount due to each such Government.
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80.0n an application filed by a taxable person, the
Commissioner may, for reasons to be recorded in writing,
extend the time for payment or allow payment of any amount
due under this Act, other than the amount due as per the
liability self-assessed in any return, by such person in
monthly instalments not exceeding twenty four, subject to
payment of interest under section 50 and subject to such
conditions and limitations as may be prescribed:

Provided that where there is default in payment of any one
instalment on its due date, the whole outstanding balance
payable on such date shall become due and payable forthwith
and shall, without any further notice being served on the person,
be liable for recovery.

81. Where a person, after any amount has become due from him,
creates a charge on or parts with the property belonging to
him or in his possession by way of sale, mortgage, exchange,
or any other mode of transfer whatsoever of any of his
properties in favour of any other person with the intention of
defrauding the Government revenue, such charge or transfer
shall be void as against any claim in respect of any tax or any
other sum payable by the said person:

Provided that, such charge or transfer shall not be void if it is
made for adequate consideration, in good faith and without
notice of the pendency of such proceedings under this Act or
without notice of such tax or other sum payable by the said
person, or with the previous permission of the proper officer.

82. Notwithstanding anything to the contrary contained in any
law for the time being in force, save as otherwise provided in
the Insolvency and Bankruptcy Code, 2016, any amount
payable by a taxable person or any other person on account
of tax, interest or penalty which he is liable to pay to the
Government shall be a first charge on the property of such
taxable person or such person.

83. (1) Where during the pendency of any proceedings under
section 62 or section 63 or section 64 or section 67 or section
73 or section 74, the Commissioner is of the opinion that for
the purpose of protecting the interest of the Government
revenue, it is necessary so to do, he may, by order in writing
attach provisionally any property, including bank account,
belonging to the taxable person in such manner as may be
prescribed.

Every such provisional attachment shall cease to have effect
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after the expiry of a period of one year from the date of
the order made under sub-section (1).

84. Where any notice of demand in respect of any tax, penalty, Continuation
interest or any other amount payable under this Act, and validation of
(hereafter in this section referred to as “Government dues™), certain recovery
is served upon any taxable person or any other person and proceedings.
any appeal or revision application is filed or any other
proceedings is initiated in respect of such Government dues,
then—

(@) where such Government dues are enhanced in such
appeal, revision or other proceedings, the Commissioner shall
serve upon the taxable person or any other person another
notice of demand in respect of the amount by which such
Government dues are enhanced and any recovery proceedings
in relation to such Government dues as are covered by the
notice of demand served upon him before the disposal of such
appeal, revision or other proceedings may, without the service
of any fresh notice of demand, be continued from the stage at
which such proceedings stood immediately before such
disposal;

(b) where such Government dues are reduced in such
appeal, revision or in other proceedings—

(i) it shall not be necessary for the Commissioner to
serve upon the taxable person a fresh notice of demand;

(if) the Commissioner shall give intimation of such
reduction to him and to the appropriate authority with
whom recovery proceedings is pending;

(iii) any recovery proceedings initiated on the basis of
the demand served upon him prior to the disposal of such
appeal, revision or other proceedings may be continued in
relation to the amount so reduced from the stage at which
such proceedings stood immediately before such disposal.

CHAPTER XVI
LIABILITY TO PAY IN CERTAIN CASES

85. (1) Where a taxable person, liable to pay tax under this Act, Liability in case
transfers his business in whole or in part, by sale, gift, lease, of transfer of
leave and license, hire or in any other manner whatsoever, business.
the taxable person and the person to whom the business is so
transferred shall, jointly and severally, be liable wholly or to
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the extent of such transfer, to pay the tax, interest or any
penalty due from the taxable person upto the time of such
transfer, whether such tax, interest or penalty has been
determined before such transfer, but has remained unpaid or
is determined thereafter.

Where the transferee of a business referred to in sub-section

86.

87.

(1) carries on such business either in his own name or in
some other name, he shall be liable to pay tax on the
supply of goods or services or both effected by him with
effect from the date of such transfer and shall, if he is a
registered person under this Act, apply within the
prescribed time for amendment of his certificate of
registration.

Where an agent supplies or receives any taxable goods on
behalf of his principal, such agent and his principal shall,
jointly and severally, be liable to pay the tax payable on such
goods under this Act.

(1) When two or more companies are amalgamated or
merged in pursuance of an order of court or of Tribunal or
otherwise and the order is to take effect from a date earlier to
the date of the order and any two or more of such companies
have supplied or received any goods or services or both to or
from each other during the period commencing on the date
from which the order takes effect till the date of the order,
then such transactions of supply and receipt shall be included
in the turnover of supply or receipt of the respective
companies and they shall be liable to pay tax accordingly.

Notwithstanding anything contained in the said order, for

88.

the purposes of this Act, the said two or more companies
shall be treated as distinct companies for the period up to
the date of the said order and the registration certificates
of the said companies shall be cancelled with effect from
the date of the said order.

(1) When any company is being wound up whether under the
orders of a court or Tribunal or otherwise, every person
appointed as receiver of any assets of a company (hereafter
in this section referred to as the “liquidator”), shall, within
thirty days after his appointment, give intimation of his
appointment to the Commissioner.
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The Commissioner shall, after making such inquiry or

calling for such information as he may deem fit, notify
the liquidator within three months from the date on
which he receives intimation of the appointment of the
liquidator, the amount which in the opinion of the
Commissioner would be sufficient to provide for any tax,
interest or penalty which is then, or is likely thereafter to
become, payable by the company.

When any private company is wound up and any tax,

89.

interest or penalty determined under this Act on the
company for any period, whether before or in the course
of or after its liquidation, cannot be recovered, then every
person who was a director of such company at any time
during the period for which the tax was due shall, jointly
and severally, be liable for the payment of such tax,
interest or penalty, unless he proves to the satisfaction of
the Commissioner that such non-recovery cannot be
attributed to any gross neglect, misfeasance or breach of
duty on his part in relation to the affairs of the company.

(1) Notwithstanding anything contained in the Companies
Act, 2013, where any tax, interest or penalty due from a
private company in respect of any supply of goods or
services or both for any period cannot be recovered, then,
every person who was a director of the private company
during such period shall, jointly and severally, be liable for
the payment of such tax, interest or penalty unless he proves
that the non-recovery cannot be attributed to any gross
neglect, misfeasance or breach of duty on his part in relation
to the affairs of the company.

Where a private company is converted into a public

company and the tax, interest or penalty in respect of any
supply of goods or services or both for any period during
which such company was a private company cannot be
recovered before such conversion, then, nothing
contained in sub-section (1) shall apply to any person
who was a director of such private company in relation to
any tax, interest or penalty in respect of such supply of
goods or services or both of such private company:

Provided that nothing contained in this sub-section shall

apply to any personal penalty imposed on such director.

90. Notwithstanding any contract to the contrary and any other
law for the time being in force, where any firm is liable to partners of firm

pay any tax, interest or penalty under this Act, the firm and to pay tax.
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each of the partners of the firm shall, jointly and severally,
be liable for such payment:

Provided that where any partner retires from the firm, he or

the firm, shall intimate the date of retirement of the said partner
to the Commissioner by a notice in that behalf in writing and
such partner shall be liable to pay tax, interest or penalty due
upto the date of his retirement whether determined or not, on
that date:

Provided further that if no such intimation is given within one

month from the date of retirement, the liability of such partner
under the first proviso shall continue until the date on which
such intimation is received by the Commissioner.

91.

92.

93.

Where the business in respect of which any tax, interest or
penalty is payable under this Act is carried on by any
guardian, trustee or agent of a minor or other incapacitated
person on behalf of and for the benefit of such minor or other
incapacitated person, the tax, interest or penalty shall be
levied upon and recoverable from such guardian, trustee or
agent in like manner and to the same extent as it would be
determined and recoverable from any such minor or other
incapacitated person, as if he were a major or capacitated
person and as if he were conducting the business himself,
and all the provisions of this Act or the rules made
thereunder shall apply accordingly.

Where the estate or any portion of the estate of a taxable
person owning a business in respect of which any tax,
interest or penalty is payable under this Act is under the
control of the Court of Wards, the Administrator General, the
Official Trustee or any receiver or manager (including any
person, whatever be his designation, who in fact manages the
business) appointed by or under any order of a court, the tax,
interest or penalty shall be levied upon and be recoverable
from such Court of Wards, Administrator General, Official
Trustee, receiver or manager in like manner and to the same
extent as it would be determined and be recoverable from the
taxable person as if he were conducting the business himself,
and all the provisions of this Act or the rules made
thereunder shall apply accordingly.

(1) Save as otherwise provided in the Insolvency and
Bankruptcy Code, 2016, where a person, liable to pay tax,
interest or penalty under this Act, dies, then—
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(a) if a business carried on by the person is continued after
his death by his legal representative or any other person, such
legal representative or other person, shall be liable to pay tax,
interest or penalty due from such person under this Act; and

(b) if the business carried on by the person is
discontinued, whether before or after his death, his legal
representative shall be liable to pay, out of the estate of the
deceased, to the extent to which the estate is capable of
meeting the charge, the tax, interest or penalty due from such
person under this Act,

whether such tax, interest or penalty has been determined before
his death but has remained unpaid or is determined after his
death.

Save as otherwise provided in the Insolvency and

Bankruptcy Code, 2016, where a taxable person, liable to
pay tax, interest or penalty under this Act, is a Hindu
Undivided Family or an association of persons and the
property of the Hindu Undivided Family or the
association of persons is partitioned amongst the various
members or groups of members, then, each member or
group of members shall, jointly and severally, be liable to
pay the tax, interest or penalty due from the taxable
person under this Act upto the time of the partition
whether such tax, penalty or interest has been
determined before partition but has remained unpaid or
Is determined after the partition.

Save as otherwise provided in the Insolvency and

Bankruptcy Code, 2016, where a taxable person, liable to
pay tax, interest or penalty under this Act, is a firm, and
the firm is dissolved, then, every person who was a
partner shall, jointly and severally, be liable to pay the
tax, interest or penalty due from the firm under this Act
upto the time of dissolution whether such tax, interest or
penalty has been determined before the dissolution, but
has remained unpaid or is determined after dissolution.

Save as otherwise provided in the Insolvency and

Bankruptcy Code, 2016, where a taxable person liable to
pay tax, interest or penalty under this Act,—

(@) is the guardian of a ward on whose behalf the business
is carried on by the guardian; or
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(b) is a trustee who carries on the business under a trust
for a beneficiary,

then, if the guardianship or trust is terminated, the ward or the
beneficiary shall be liable to pay the tax, interest or penalty due
from the taxable person upto the time of the termination of the
guardianship or trust, whether such tax, interest or penalty has
been determined before the termination of guardianship or trust
but has remained unpaid or is determined thereafter.

94. (1) Where a taxable person is a firm or an association of
persons or a Hindu Undivided Family and such firm,
association or family has discontinued business—

(@) the tax, interest or penalty payable under this Act by
such firm, association or family upto the date of such
discontinuance may be determined as if no such
discontinuance had taken place; and

(b) every person who, at the time of such discontinuance,
was a partner of such firm, or a member of such association
or family, shall, notwithstanding such discontinuance, jointly
and severally, be liable for the payment of tax and interest
determined and penalty imposed and payable by such firm,
association or family, whether such tax and interest has been
determined or penalty imposed prior to or after such
discontinuance and subject as aforesaid, the provisions of
this Act shall, so far as may be, apply as if every such person
or partner or member were himself a taxable person.

Where a change has occurred in the constitution of a firm or
an association of persons, the partners of the firm or
members of association, as it existed before and as it
exists after the reconstitution, shall, without prejudice to
the provisions of section 90, jointly and severally, be
liable to pay tax, interest or penalty due from such firm
or association for any period before its reconstitution.

The provisions of sub-section (1) shall, so far as may be,
apply where the taxable person, being a firm or
association of persons is dissolved or where the taxable
person, being a Hindu Undivided Family, has effected
partition with respect to the business carried on by it and
accordingly references in that sub-section to
discontinuance shall be construed as reference to
dissolution or to partition.

Liability in other
cases.
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Explanation.—For the purposes of this Chapter,—

() a “Limited Liability Partnership” formed and
registered under the provisions of the Limited Liability
Partnership Act, 2008 shall also be considered as a firm;

(if) “court” means the District Court, High Court or

Supreme Court.

CHAPTER XVII
ADVANCE RULING

95. In this Chapter, unless the context otherwise requires,—

(a) “advance ruling” means a decision provided by the
Authority or the Appellate Authority to an applicant on
matters or on questions specified in sub-section (2) of section
97 or sub-section (1) of section 100, in relation to the supply
of goods or services or both being undertaken or proposed to
be undertaken by the applicant;

(b) "Appellate
Authority” means the Appellate Authority for Advance
Ruling constituted under section 99;

(c) “applicant” means any person registered or desirous of
obtaining registration under this Act;

(d) “application” means an application made to the
Authority under sub-section (1) of section 97;

(e) “Authority” means the Authority for Advance Ruling,
constituted under section 96.

96. (1) The Government shall, by notification, constitute an

Authority to be known as the Uttarakhand Authority for
Advance Ruling:

Provided that the Government may, on the
recommendation of the Council, notify any Authority
located in another State to act as the Authority for the
State.

(2) The Authority shall consist of-

(i) one member from amongst the officers of central tax; and
(i1) one member from amongst the officers of State tax,
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to be appointed by the Central Government and the State
Government respectively.

(3) The qualifications, the method of appointment of the
members and the terms and conditions of their services shall
be such as may be prescribed.

97. (1) An applicant desirous of obtaining an advance ruling
under this Chapter may make an application in such form
and manner and accompanied by such fee as may be
prescribed, stating the question on which the advance ruling
is sought.

(2) The question on which the advance ruling is sought
under this Act, shall be in respect of, -

(a) classification of any goods or services or both;

(b) applicability of a notification issued under the
provisions of this Act;

(c) determination of time and value of supply of goods or
services or both;

(d) admissibility of input tax credit of tax paid or deemed
to have been paid,;

(e) determination of the liability to pay tax on any goods
or services or both;

(f) whether applicant is required to be registered,;

(9) whether any particular thing done by the applicant
with respect to any goods or services or both amounts to or
results in a supply of goods or services or both, within the
meaning of that term.

98. (1) On receipt of an application, the Authority shall cause a
copy thereof to be forwarded to the concerned officer and, if
necessary, call upon him to furnish the relevant records:

Provided that where any records have been called for by the
Authority in any case, such records shall, as soon as possible, be
returned to the said concerned officer.

The Authority may, after examining the application and the
records called for and after hearing the applicant or his
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authorised representative and the concerned officer or
his authorised representative, by order, either admit or
reject the application:

Provided that the Authority shall not admit the application where
the question raised in the application is already pending or
decided in any proceedings in the case of an applicant under any
of the provisions of this Act:
Provided further that no application shall be rejected
under this sub-section unless an opportunity of hearing has
been given to the applicant:

Provided also that where the application is rejected, the
reasons for such rejection shall be specified in the order.

A copy of every order made under sub-section (2) shall be
sent to the applicant and to the concerned officer.

Where an application is admitted under sub-section (2), the
Authority shall, after examining such further material as
may be placed before it by the applicant or obtained by
the Authority and after providing an opportunity of
being heard to the applicant or his authorised
representative as well as to the concerned officer or his
authorised representative, pronounce its advance ruling
on the question specified in the application.

Where the members of the Authority differ on any question
on which the advance ruling is sought, they shall state the
point or points on which they differ and make a reference
to the Appellate Authority for hearing and decision on
such question.

The Authority shall pronounce its advance ruling in writing
within ninety days from the date of receipt of application.

A copy of the advance ruling pronounced by the Authority
duly signed by the members and certified in such manner
as may be prescribed shall be sent to the applicant, the
concerned officer and the jurisdictional officer after such
pronouncement.

(99). (1) The Government shall, by notification,
constitute an Authority to be known as Uttarakhand
Appellate Authority for Advance Ruling for Goods and
Services Tax for hearing appeals against the advance
ruling pronounced by the Advance Ruling Authority:
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consisting of —

(i) the Chief Commissioner of central tax as designated
by the Board; and

(if) the Commissioner of State tax having—jurisdiction
over-the-appheant.:

Provided that the Government may, on the
recommendations of the Council, notify any Appellate
Authority located in another State or Union territory to
act as the Appellate Authority for the State.

The Appellate Authority shall consist of-

(i) the Chief Commissioner of central tax as designated by
the Board; and

(ii) the Commissioner of State tax having jurisdiction over
the applicant.

100. (1) The concerned officer, the jurisdictional officer or an
applicant aggrieved by any advance ruling pronounced under
sub-section (4) of section 98, may appeal to the Appellate
Authority.

Every appeal under this section shall be filed within a period
of thirty days from the date on which the ruling sought to
be appealed against is communicated to the concerned
officer, the jurisdictional officer and the applicant:

Provided that the Appellate Authority may, if it is satisfied
that the appellant was prevented by a sufficient cause from
presenting the appeal within the said period of thirty days, allow
it to be presented within a further period not exceeding thirty
days.

Every appeal under this section shall be in such form,
accompanied by such fee and verified in such manner as
may be prescribed.

101. (1) The Appellate Authority may, after giving the parties
to the appeal or reference an opportunity of being heard, pass
such order as it thinks fit, confirming or modifying the ruling
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appealed against or referred to.

The order referred to in sub-section (1) shall be passed
within a period of ninety days from the date of filing of
the appeal under section 100 or a reference under sub-
section (5) of section 98.

Where the members of the Appellate Authority differ on any
point or points referred to in appeal or reference, it shall
be deemed that no advance ruling can be issued in
respect of the question under the appeal or reference.

A copy of the advance ruling pronounced by the Appellate
Authority duly signed by the Members and certified in
such manner as may be prescribed shall be sent to the
applicant, the concerned officer, the jurisdictional officer
and to the Authority after such pronouncement.

102. The Authority or the Appellate Authority may amend
any order passed by it under section 98 or section 101, so as
to rectify any error apparent on the face of the record, if such
error is noticed by the Authority or the Appellate Authority
on its own accord, or is brought to its notice by the
concerned officer, the jurisdictional officer, or the applicant
or the appellant within a period of six months from the date
of the order:

Provided that no rectification which has the effect of
enhancing the tax liability or reducing the amount of admissible
input tax credit shall be made unless the applicant or the
appellant has been given an opportunity of being heard.

103. (1) The advance ruling pronounced by the Authority or
the Appellate Authority under this Chapter shall be binding
only -

(@) on the applicant who had sought it in respect of any
matter referred to in sub-section (2) of section 97 for advance
ruling;

(b) on the concerned officer or the jurisdictional officer in
respect of the applicant.

The advance ruling referred to in sub-section (1) shall be
binding unless the law, facts or circumstances supporting
the original advance ruling have changed.

104. (1) Where the Authority or the Appellate Authority finds
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that advance ruling pronounced by it under sub-section (4) of to be void

section 98 or under sub-section (1) of section 101 has been
obtained by the applicant or the appellant by fraud or
suppression of material facts or misrepresentation of facts, it
may, by order, declare such ruling to be void ab-initio and
thereupon all the provisions of this Act or the rules made
thereunder shall apply to the applicant or the appellant as if
such advance ruling had never been made:

Provided that no order shall be passed under this sub-section
unless an opportunity of being heard has been given to the
applicant or the appellant.

Explanation.—The period beginning with the date of such
advance ruling and ending with the date of order under this sub-
section shall be excluded while computing the period specified
in sub-sections (2) and (10) of section 73 or sub-sections (2) and
(10) of section 74.

A copy of the order made under sub-section (1) shall be sent
to the applicant, the concerned officer and the
jurisdictional officer.

105. (1) The Authority or the Appellate Authority shall, for
the purpose of exercising its powers regarding —
(a) discovery and inspection;
(b) enforcing the attendance of any person and examining
him on oath;
(c) issuing commissions and compelling production of
books of account and other records,

have all the powers of a civil court under the Code of Civil
Procedure, 1908.

The Authority or the Appellate Authority shall be deemed to
be a civil court for the purposes of section 195, but not
for the purposes of Chapter XXVI of the Code of
Criminal Procedure, 1973, and every proceeding before
the Authority or the Appellate Authority shall be deemed
to be a judicial proceedings within the meaning of
sections 193 and 228, and for the purpose of section 196
of the Indian Penal Code.

106. The Authority or the Appellate Authority shall, subject to
the provisions of this Chapter, have power to regulate its
own procedure.
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CHAPTER-XVIII
APPEALS AND REVISION

107. (1) Any person aggrieved by any decision or order Appealsto
passed under this Act or the Central Goods and Services Tax Appellate
Act by an adjudicating authority may appeal to such Authority.
Appellate Authority as may be prescribed within three
months from the date on which the said decision or order is
communicated to such person.

The Commissioner may, on his own motion, or upon request
from the Commissioner of central tax, call for and
examine the record of any proceeding in which an
adjudicating authority has passed any decision or order
under this Act or the Central Goods and Services Tax
Act, for the purpose of satisfying himself as to the legality
or propriety of the said decision or order and may, by
order, direct any officer subordinate to him to apply to
the Appellate Authority within six months from the date
of communication of the said decision or order for the
determination of such points arising out of the said
decision or order as may be specified by the
Commissioner in his order.

Where, in pursuance of an order under sub-section (2), the
authorised officer makes an application to the Appellate
Authority, such application shall be dealt with by the
Appellate Authority as if it were an appeal made against
the decision or order of the adjudicating authority and
such authorised officer were an appellant and the
provisions of this Act relating to appeals shall apply to
such application.

The Appellate Authority may, if he is satisfied that the
appellant was prevented by sufficient cause from
presenting the appeal within the aforesaid period of three
months or six months, as the case may be, allow it to be
presented within a further period of one month.

Every appeal under this section shall be in such form and
shall be verified in such manner as may be prescribed.

No appeal shall be filed under sub-section (1), unless the
appellant has paid —

(@) in full, such part of the amount of tax, interest, fine,
fee and penalty arising from the impugned order, as is
admitted by him; and



(b) a sum equal to ten per cent. of the remaining amount
of tax in dispute arising from the said order, in relation to
which the appeal has been filed.

Where the appellant has paid the amount under sub-section
(6), the recovery proceedings for the balance amount
shall be deemed to be stayed.

The Appellate Authority shall give an opportunity to the
appellant of being heard.

The Appellate Authority may, if sufficient cause is shown at
any stage of hearing of an appeal, grant time to the
parties or any of them and adjourn the hearing of the
appeal for reasons to be recorded in writing:

Provided that no such adjournment shall be granted more than
three times to a party during hearing of the appeal.

The Appellate Authority may, at the time of hearing of an
appeal, allow an appellant to add any ground of appeal
not specified in the grounds of appeal, if it is satisfied that
the omission of that ground from the grounds of appeal
was not wilful or unreasonable.

The Appellate Authority shall, after making such further
inquiry as may be necessary, pass such order, as it thinks
just and proper, confirming, modifying or annulling the
decision or order appealed against but shall not refer the
case back to the adjudicating authority that passed the
said decision or order:

Provided that an order enhancing any fee or penalty or fine in
lieu of confiscation or confiscating goods of greater value or
reducing the amount of refund or input tax credit shall not be
passed unless the appellant has been given a reasonable
opportunity of showing cause against the proposed order:

Provided further that where the Appellate Authority is of the
opinion that any tax has not been paid or short-paid or
erroneously refunded, or where input tax credit has been
wrongly availed or utilised, no order requiring the appellant to
pay such tax or input tax credit shall be passed unless the
appellant is given notice to show cause against the proposed
order and the order is passed within the time limit specified
under section 73 or section 74.



The order of the Appellate Authority disposing of the appeal
shall be in writing and shall state the points for
determination, the decision thereon and the reasons for
such decision.

The Appellate Authority shall, where it is possible to do so,
hear and decide every appeal within a period of one year
from the date on which it is filed:

Provided that where the issuance of order is stayed by an
order of a court or Tribunal, the period of such stay shall be
excluded in computing the period of one year.

On disposal of the appeal, the Appellate Authority shall
communicate the order passed by it to the appellant,
respondent and to the adjudicating authority.

A copy of the order passed by the Appellate Authority shall
also be sent to the Commissioner or the authority
designated by him in this behalf and the jurisdictional
Commissioner of central tax or an authority designated
by him in this behalf.

Every order passed under this section shall, subject to the
provisions of section 108 or section 113 or section 117 or
section 118 be final and binding on the parties.

108. (1) Subject to the provisions of section 121 and any rules
made thereunder, the Revisional Authority may, on his own
motion, or upon information received by him or on request
from the Commissioner of central tax, call for and examine
the record of any proceedings, and if he considers that any
decision or order passed under this Act or under the Central
Goods and Services Tax Act by any officer subordinate to
him is erroneous in so far as it is prejudicial to the interest of
revenue and is illegal or improper or has not taken into
account certain material facts, whether available at the time
of issuance of the said order or not or in consequence of an
observation by the Comptroller and Auditor General of
India, he may, if necessary, stay the operation of such
decision or order for such period as he deems fit and after
giving the person concerned an opportunity of being heard
and after making such further inquiry as may be necessary,
pass such order, as he thinks just and proper, including
enhancing or modifying or annulling the said decision or
order.
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The Revisional Authority shall not exercise any power under
sub-section (1), if—

(@) the order has been subject to an appeal under section
107 or section 112 or section 117 or section 118; or

(b) the period specified under sub-section (2) of section
107 has not yet expired or more than three years have expired
after the passing of the decision or order sought to be revised;
or

(c) the order has already been taken for revision under this
section at an earlier stage; or

(d) the order has been passed in exercise of the powers

under sub-section (1):

Provided that the Revisional Authority may pass an order
under sub-section (1) on any point which has not been raised and
decided in an appeal referred to in clause (a) of sub-section (2),
before the expiry of a period of one year from the date of the
order in such appeal or before the expiry of a period of three
years referred to in clause (b) of that sub-section, whichever is
later.

Every order passed in revision under sub-section (1) shall,
subject to the provisions of section 113 or section 117 or
section 118, be final and binding on the parties.

If the said decision or order involves an issue on which the
Appellate Tribunal or the High Court has given its
decision in some other proceedings and an appeal to the
High Court or the Supreme Court against such decision
of the Appellate Tribunal or the High Court is pending,
the period spent between the date of the decision of the
Appellate Tribunal and the date of the decision of the
High Court or the date of the decision of the High Court
and the date of the decision of the Supreme Court shall
be excluded in computing the period of limitation
referred to in clause (b) of sub-section (2) where
proceedings for revision have been initiated by way of
issue of a notice under this section.

Where the issuance of an order under sub-section (1) is
stayed by the order of a court or Appellate Tribunal, the
period of such stay shall be excluded in computing the
period of limitation referred to in clause (b) of sub-
section (2).



5 of 1908.

5 of 1908.

For the purposes of this section, the term,—

(1) “record” shall include all records relating to any
proceedings under this Act available at the time of
examination by the Revisional Authority;

(i1) “decision” shall include intimation given by any
officer lower in rank than the Revisional Authority.

109. (1) Subject to the provisions of this Chapter, the Goods
and Services Tax Tribunal constituted under the Central
Goods and Services Tax Act shall be the Appellate Tribunal
for hearing appeals against the orders passed by the
Appellate Authority or the Revisional Authority under this
Act.

(2) The constitution and jurisdiction of the State Bench and
the Area Benches located in the State shall be in
accordance with the provisions of section 109 of the
Central Goods and Services Tax Act or the rules made
thereunder.

110. The qualifications, appointment, salary and allowances,
terms of office, resignation and removal of the President
and Members of the State Bench and Area Benches shall
be in accordance with the provisions of section 110 of the
Central Goods and Services Tax Act.

111. (1) The Appellate Tribunal shall not, while disposing of
any proceedings before it or an appeal before it, be bound by
the procedure laid down in the Code of Civil Procedure,
1908, but shall be guided by the principles of natural justice
and subject to the other provisions of this Act and the rules
made thereunder, the Appellate Tribunal shall have power to
regulate its own procedure.

The Appellate Tribunal shall, for the purposes of
discharging its functions under this Act, have the same
powers as are vested in a civil court under the Code of
Civil Procedure, 1908, while trying a suit in respect of the
following matters, namely:—

(@) summoning and enforcing the attendance of any person and
examining him on oath;

(b) requiring the discovery and production of documents;

Appellate
Tribunal and
Benches
thereof.

President and
Members of
Appellate
Tribunal, their
qualification,
appointment,
conditions of
service, etc.
Procedure before
Appellate
Tribunal.



1 of 1872.

45 of 1860.

2 0f 1974,

(c) receiving evidence on affidavits;

(d) subject to the provisions of sections 123 and 124 of the
Indian Evidence Act, 1872, requisitioning any public record or
document or a copy of such record or document from any office;

(e) issuing commissions for the examination of witnesses or
documents;

(f) dismissing a representation for default or deciding it ex parte;

(g) setting aside any order of dismissal of any representation for
default or any order passed by it ex parte; and

(h) any other matter which may be prescribed.

Any order made by the Appellate Tribunal may be enforced
by it in the same manner as if it were a decree made by a
court in a suit pending therein, and it shall be lawful for
the Appellate Tribunal to send for execution of its orders
to the court within the local limits of whose
jurisdiction,—

(@) in the case of an order against a company, the registered
office of the company is situated; or

(b) in the case of an order against any other person, the person
concerned voluntarily resides or carries on business or
personally works for gain.

All proceedings before the Appellate Tribunal shall be
deemed to be judicial proceedings within the meaning of
sections 193 and 228, and for the purposes of section 196
of the Indian Penal Code, and the Appellate Tribunal
shall be deemed to be civil court for the purposes of
section 195 and Chapter XXVI of the Code of Criminal
Procedure, 1973.

112. (1) Any person aggrieved by an order passed against him
under section 107 or section 108 of this Act or the Central
Goods and Services Tax Act may appeal to the Appellate
Tribunal against such order within three months from the
date on which the order sought to be appealed against is
communicated to the person preferring the appeal.

The Appellate Tribunal may, in its discretion, refuse to
admit any such appeal where the tax or input tax credit
involved or the difference in tax or input tax credit
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involved or the amount of fine, fee or penalty determined
by such order, does not exceed fifty thousand rupees.

The Commissioner may, on his own motion, or upon request
from the Commissioner of central tax, call for and
examine the record of any order passed by the Appellate
Authority or the Revisional Authority under this Act or
under the Central Goods and Services Tax Act for the
purpose of satisfying himself as to the legality or
propriety of the said order and may, by order, direct any
officer subordinate to him to apply to the Appellate
Tribunal within six months from the date on which the
said order has been passed for determination of such
points arising out of the said order as may be specified by
the Commissioner in his order.

Where in pursuance of an order under sub-section (3) the
authorised officer makes an application to the Appellate
Tribunal, such application shall be dealt with by the
Appellate Tribunal as if it were an appeal made against
the order under sub-section (11) of section 107 or under
sub-section (1) of section 108 and the provisions of this
Act shall apply to such application, as they apply in
relation to appeals filed under sub-section (1).

On receipt of notice that an appeal has been preferred under
this section, the party against whom the appeal has been
preferred may, notwithstanding that he may not have
appealed against such order or any part thereof, file,
within forty five days of the receipt of notice, a
memorandum of cross-objections, verified in the
prescribed manner, against any part of the order
appealed against and such memorandum shall be
disposed of by the Appellate Tribunal, as if it were an
appeal presented within the time specified in sub-section

().

The Appellate Tribunal may admit an appeal within three
months after the expiry of the period referred to in sub-
section (1), or permit the filing of a memorandum of
cross-objections within forty five days after the expiry of
the period referred to in sub-section (5), if it is satisfied
that there was sufficient cause for not presenting it within
that period.

An appeal to the Appellate Tribunal shall be in such form,
verified in such manner and shall be accompanied by
such fee, as may be prescribed.

No appeal shall be filed under sub-section (1), unless the



appellant has paid —

(@) in full, such part of the amount of tax, interest, fine,
fee and penalty arising from the impugned order, as is
admitted by him, and

(b) a sum equal to twenty per cent. of the remaining
amount of tax in dispute, in addition to the amount paid under
sub-section (6) of the section 107, arising from the said order,
in relation to which the appeal has been filed.

Where the appellant has paid the amount as per sub-section
(8), the recovery proceedings for the balance amount
shall be deemed to be stayed till the disposal of the
appeal.

Every application made before the Appellate Tribunal, —

(@) in an appeal for rectification of error or for any other
purpose; or

(b) for restoration of an appeal or an application,
shall be accompanied by such fees as may be prescribed.

113. (1) The Appellate Tribunal may, after giving the parties
to the appeal an opportunity of being heard, pass such orders
thereon as it thinks fit, confirming, modifying or annulling
the decision or order appealed against or may refer the case
back to the Appellate Authority, or the Revisional Authority
or to the original adjudicating authority, with such directions
as it may think fit, for a fresh adjudication or decision after
taking additional evidence, if necessary.

The Appellate Tribunal may, if sufficient cause is shown, at
any stage of hearing of an appeal, grant time to the
parties or any of them and adjourn the hearing of the
appeal for reasons to be recorded in writing:

Provided that no such adjournment shall be granted more than
three times to a party during hearing of the appeal.

The Appellate Tribunal may amend any order passed by it
under sub-section (1) so as to rectify any error apparent
on the face of the record, if such error is noticed by it on
its own accord, or is brought to its notice by the
Commissioner or the Commissioner of central tax or the
other party to the appeal within a period of three months
from the date of the order:
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Provided that no amendment which has the effect of
enhancing an assessment or reducing a refund or input tax credit
or otherwise increasing the liability of the other party, shall be
made under this sub-section, unless the party has been given an
opportunity of being heard.

The Appellate Tribunal shall, as far as possible, hear and
decide every appeal within a period of one year from the
date on which it is filed.

The Appellate Tribunal shall send a copy of every order
passed under this section to the Appellate Authority or
the Revisional Authority, or the original adjudicating
authority, as the case may be, the appellant and the
Commissioner or the jurisdictional Commissioner of
central tax.

Save as provided in section 117 or section 118, orders passed
by the Appellate Tribunal on an appeal shall be final and
binding on the parties.

114. The State President shall exercise such financial and
administrative powers over the State Bench and Area
Benches of the Appellate Tribunal in a State, as may be
prescribed:

Provided that the State President shall have the authority to

delegate such of his financial and administrative powers as he

may think fit to any other Member or any officer of the State

Bench or Area Benches, subject to the condition that such

Member or officer shall, while exercising such delegated

powers, continue to act under the direction, control and

supervision of the State President.

115.  Where an amount paid by the appellant under sub-section
(6) of section 107 or sub-section (8) of section 112 is
required to be refunded consequent to any order of the
Appellate Authority or of the Appellate Tribunal, interest at
the rate specified under section 56 shall be payable in respect
of such refund from the date of payment of the amount till
the date of refund of such amount.

116. (1) Any person who is entitled or required to appear
before an officer appointed under this Act, or the Appellate
Authority or the Appellate Tribunal in connection with any
proceedings under this Act, may, otherwise than when
required under this Act to appear personally for examination
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on oath or affirmation, subject to the other provisions of this
section, appear by an authorised representative.

For the purposes of this Act, the expression “authorised
representative” shall mean a person authorised by the
person referred to in sub-section (1) to appear on his
behalf, being —

(a) his relative or regular employee; or

(b) an advocate who is entitled to practice in any court in
India, and who has not been debarred from practicing before
any court in India; or

(c) any chartered accountant, a cost accountant or a
company secretary, who holds a certificate of practice and
who has not been debarred from practice; or

(d) a retired officer of the Commercial Tax Department of
any State Government or Union territory or of the Board who,
during his service under the Government, had worked in a
post not below the rank than that of a Group-B Gazetted
officer for a period of not less than two years:

Provided that such officer shall not be entitled to appear
before any proceedings under this Act for a period of one year
from the date of his retirement or resignation; or

(e) any person who has been authorised to act as a goods
and services tax practitioner on behalf of the concerned
registered person.

No person, —

(@ who has been dismissed or removed from
Government service; or

(b) who is convicted of
an offence connected with any proceedings under this Act,
the Central Goods and Services Tax Act, the Integrated
Goods and Services Tax Act or the Union Territory Goods
and Services Tax Act, or under the existing law or under any
of the Acts passed by a State Legislature dealing with the
imposition of taxes on sale of goods or supply of goods or
services or both; or

(c) who is found guilty of misconduct by the prescribed
authority;



(d) who has been adjudged as an insolvent,

shall be qualified to represent any person under sub-section (1)—

(i) for all times in case of persons referred to in clauses
(@), (b) and (c); and

(ii) for the period during which the insolvency continues
in the case of a person referred to in clause (d).

Any person who has been disqualified under the provisions
of the Central Goods and Services Tax Act or the Goods
and Services Tax Act of any other State or the Union
Territory Goods and Services Tax Act shall be deemed to
be disqualified under this Act.

117. (1) Any person aggrieved by any order passed by the
State Bench or Area Benches of the Appellate Tribunal may
file an appeal to the High Court and the High Court may
admit such appeal, if it is satisfied that the case involves a
substantial question of law.

An appeal under sub-section (1) shall be filed within a period
of one hundred and eighty days from the date on which
the order appealed against is received by the aggrieved
person and it shall be in such form, verified in such
manner as may be prescribed:

Provided that the High Court may entertain an appeal after the
expiry of the said period if it is satisfied that there was sufficient
cause for not filing it within such period.

Where the High Court is satisfied that a substantial question
of law is involved in any case, it shall formulate that
guestion and the appeal shall be heard only on the
question so formulated, and the respondents shall, at the
hearing of the appeal, be allowed to argue that the case
does not involve such question:

Provided that nothing in this sub-section shall be deemed to
take away or abridge the power of the court to hear, for reasons
to be recorded, the appeal on any other substantial question of
law not formulated by it, if it is satisfied that the case involves
such question.

The High Court shall decide the question of law so
formulated and deliver such judgment thereon
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containing the grounds on which such decision is founded
and may award such cost as it deems fit.

The High Court may determine any issue which—

(@) has not been determined by the State Bench or Area
Benches; or

(b) has been wrongly determined by the State Bench or
Area Benches, by reason of a decision on such question of
law as herein referred to in sub-section (3).

Where an appeal has been filed before the High Court, it
shall be heard by a Bench of not less than two Judges of
the High Court, and shall be decided in accordance with
the opinion of such Judges or of the majority, if any, of
such Judges.

Where there is no such majority, the Judges shall state the
point of law upon which they differ and the case shall,
then, be heard upon that point only, by one or more of
the other Judges of the High Court and such point shall
be decided according to the opinion of the majority of the
Judges who have heard the case including those who first
heard it.

Where the High Court delivers a judgment in an appeal filed
before it under this section, effect shall be given to such
judgment by either side on the basis of a certified copy of
the judgment.

Save as otherwise provided in this Act, the provisions of the
Code of Civil Procedure, 1908, relating to appeals to the
High Court shall, as far as may be, apply in the case of
appeals under this section.

118. (1) An appeal shall lie to the Supreme Court-

(@) from any order passed by the National Bench or Regional
Benches of the Appellate Tribunal; or

(b) from any judgment or order passed by the High Court in an
appeal made under section 117 in any case which, on its own
motion or on an application made by or on behalf of the party
aggrieved, immediately after passing of the judgment or order,
the High Court certifies to be a fit one for appeal to the Supreme
Court.
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5 of 1908 The provisions of the Code of Civil Procedure, 1908, relating
to appeals to the Supreme Court shall, so far as may be,
apply in the case of appeals under this section as they
apply in the case of appeals from decrees of a High
Court.

Where the judgment of the High Court is varied or reversed
in the appeal, effect shall be given to the order of the
Supreme Court in the manner provided in section 117 in
the case of a judgment of the High Court.

119. Notwithstanding that an appeal has been preferred to the Sums due to be
High Court or the Supreme Court, sums due to the paid
Government as a result of an order passed by the National or notwithstanding
Regional Benches of the Appellate Tribunal under sub- appeal etc.
section (1) of section 113 or an order passed by the State
Bench or Area Benches of the Appellate Tribunal under sub-
section (1) of section 113 or an order passed by the High
Court under section 117, as the case may be, shall be payable
in accordance with the order so passed.

120. (1) The Commissioner may, on the recommendations of Appeal not to be
the Council, from time to time, issue orders or instructions or filed in certain
directions fixing such monetary limits, as he may deem fit, cases.
for the purposes of regulating the filing of appeal or
application by the officer of the State tax under the
provisions of this Chapter.

Where, in pursuance of the orders or instructions or
directions issued under sub-section (1), the officer of the
State tax has not filed an appeal or application against
any decision or order passed under the provisions of this
Act, it shall not preclude such officer of the State tax
from filing appeal or application in any other case
involving the same or similar issues or questions of law.

Notwithstanding the fact that no appeal or application has
been filed by the officer of the State tax pursuant to the
orders or instructions or directions issued under sub-
section (1), no person, being a party in appeal or
application shall contend that the officer of the State tax
has acquiesced in the decision on the disputed issue by
not filing an appeal or application.

The Appellate Tribunal or court hearing such appeal or
application shall have regard to the circumstances under
which appeal or application was not filed by the officer of
the State tax in pursuance of the orders or instructions or



directions issued under sub-section (1).

121. Notwithstanding anything to the contrary in any Non appealable
provisions of this Act, no appeal shall lie against any decisions and
decision taken or order passed by an officer of State tax if orders.
such decision taken or order passed relates to any one or
more of the following matters, namely:—

(@) an order of the Commissioner or other authority
empowered to direct transfer of proceedings from one officer
to another officer; or

(b) an order pertaining to the seizure or retention of books
of account, register and other documents; or

(c) an order sanctioning prosecution under this Act; or

(d) an order passed under section 80.

CHAPTER XIX
OFFENCES AND PENALTIES

122. (1) Where a taxable person who— Penalty for
certain offences.
(i) supplies any goods or services or both without issue of
any invoice or issues an incorrect or false invoice with regard
to any such supply;

(i) issues any invoice or bill without supply of goods or
services or both in violation of the provisions of this Act or
the rules made thereunder;

(iii) collects any amount as tax but fails to pay the same to
the Government beyond a period of three months from the
date on which such payment becomes due;

(iv) collects any tax in contravention of the provisions of
this Act but fails to pay the same to the Government beyond a
period of three months from the date on which such payment
becomes due;

(v) fails to deduct the tax in accordance with the
provisions of sub-section (1) of section 51, or deducts an
amount which is less than the amount required to be
deducted under the said sub-section, or where he fails to pay
to the Government under sub-section (2) thereof, the amount
deducted as tax;



(vi) fails to collect tax in accordance with the provisions
of sub-section (1) of section 52, or collects an amount which
is less than the amount required to be collected under the said
sub-section or where he fails to pay to the Government the
amount collected as tax under sub-section (3) of section 52;

(vii) takes or utilizes input tax credit without actual
receipt of goods or services or both either fully or partially, in
contravention of the provisions of this Act or the rules made
thereunder;

(viii) fraudulently obtains refund of tax under this Act;

(ix) takes or distributes input tax credit in contravention of
section 20, or the rules made thereunder;

(x) falsifies or substitutes financial records or produces
fake accounts or documents or furnishes any false
information or return with an intention to evade payment of
tax due under this Act;

(xi) is liable to be registered under this Act but fails to
obtain registration;

(xii) furnishes any false information with regard to
registration particulars, either at the time of applying for
registration, or subsequently;

(xiii) obstructs or prevents any officer in discharge of his
duties under this Act;

(xiv) transports any taxable goods without the cover of
documents as may be specified in this behalf;

(xv) suppresses his turnover leading to evasion of tax
under this Act;

(xvi) fails to keep, maintain or retain books of account
and other documents in accordance with the provisions of this
Act or the rules made thereunder;

(xvii) fails to furnish information or documents called for
by an officer in accordance with the provisions of this Act or
the rules made thereunder or furnishes false information or
documents during any proceedings under this Act;



(xviii) supplies, transports or stores any goods which he
has reasons to believe are liable to confiscation under this
AcCt;

(xix) issues any invoice or document by using the
registration number of another registered person;

(xx) tampers with, or destroys any material evidence or
documents;

(xxi) disposes off or tampers with any goods that have
been detained, seized, or attached under this Act,

he shall be liable to pay a penalty of ten thousand rupees or an
amount equivalent to the tax evaded or the tax not deducted
under section 51 or short deducted or deducted but not paid to
the Government or tax not collected under section 52 or short
collected or collected but not paid to the Government or input
tax credit availed of or passed on or distributed irregularly, or
the refund claimed fraudulently, whichever is higher.

Any registered person who supplies any goods or services or
both on which any tax has not been paid or short-paid or
erroneously refunded, or where the input tax credit has
been wrongly availed or utilized,-

(a) for any reason, other than the reason of fraud or any
wilful misstatement or suppression of facts to evade
tax, shall be liable to a penalty of ten thousand rupees
or ten per cent. of the tax due from such person,
whichever is higher;

(b) for reason of fraud or any wilful misstatement or
suppression of facts to evade tax, shall be liable to a
penalty equal to ten thousand rupees or the tax due
from such person, whichever is higher.

Any person who—

(a) aids or abets any of the offences specified in clauses
(i) to (xxi) of sub-section (1);

(b) acquires possession of, or in any way concerns himself
in transporting, removing, depositing, keeping, concealing,
supplying, or purchasing or in any other manner deals with
any goods which he knows or has reasons to believe are liable
to confiscation under this Act or the rules made thereunder;

(c) receives or is in any way concerned with the supply of,
or in any other manner deals with any supply of services



which he knows or has reasons to believe are in contravention
of any provisions of this Act or the rules made thereunder;

(d) fails to appear before the officer of State tax, when
issued with a summon for appearance to give evidence or
produce a document in an inquiry;

(e) fails to issue invoice in accordance with the provisions
of this Act or the rules made thereunder or fails to account for
an invoice in his books of account,

shall be liable to a penalty which may extend to twenty five
thousand rupees.

123. If a person who is required to furnish an information
return under section 150 fails to do so within the period
specified in the notice issued under sub-section (3) thereof,
the proper officer may direct, that such person shall be liable
to pay a penalty of one hundred rupees for each day of the
period during which the failure to furnish such return
continues:

Provided that the penalty imposed under this section shall not
exceed five thousand rupees.

124, If any person required to furnish any information or
return under section 151,—

(@) without reasonable cause fails to furnish such
information or return as may be required under that section,
or

(b) wilfully furnishes or causes to furnish any information
or return which he knows to be false,

he shall be punishable with a fine which may extend to ten
thousand rupees and in case of a continuing offence to a further
fine which may extend to one hundred rupees for each day after
the first day during which the offence continues subject to a
maximum limit of twenty five thousand rupees.

125.  Any person, who contravenes any of the provisions of
this Act or any rules made thereunder for which no penalty is
separately provided for in this Act, shall be liable to a
penalty which may extend to twenty five thousand rupees.

126. (1) No officer under this Act shall impose any penalty for
minor breaches of tax regulations or procedural requirements
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and in particular, any omission or mistake in documentation
which is easily rectifiable and made without fraudulent intent
or gross negligence.

Explanation.—For the purpose of this sub-section,—

(a) a breach shall be considered a ‘minor breach’ if the
amount of tax involved is less than five thousand rupees;

(b) an omission or mistake in documentation shall be
considered to be easily rectifiable if the same is an error
apparent on the face of record.

The penalty imposed under this Act shall depend on the facts
and circumstances of each case and shall commensurate
with the degree and severity of the breach.

No penalty shall be imposed on any person without giving
him an opportunity of being heard.

The officer under this Act shall while imposing penalty in an
order for a breach of any law, regulation or procedural
requirement, specify the nature of the breach and the
applicable law, regulation or procedure under which the
amount of penalty for the breach has been specified.

When a person voluntarily discloses to an officer under this
Act the circumstances of a breach of the tax law,
regulation or procedural requirement prior to the
discovery of the breach by the officer under this Act, the
proper officer may consider this fact as a mitigating
factor when quantifying a penalty for that person.

The provisions of this section shall not apply in such cases
where the penalty specified under this Act is either a
fixed sum or expressed as a fixed percentage.

127. Where the proper officer is of the view that a person is
liable to a penalty and the same is not covered under any
proceedings under section 62 or section 63 or section 64 or
section 73 or section 74 or section 129 or section 130, he
may issue an order levying such penalty after giving a
reasonable opportunity of being heard to such person.

128. The Government may, by notification, waive in part or
full, any penalty referred to in section 122 or section 123 or
section 125 or any late fee referred to in section 47 for such
class of taxpayers and under such mitigating circumstances
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as may be specified therein on the recommendations of the
Council.

129. (1) Notwithstanding anything contained in this Act,
where any person transports any goods or stores any goods
while they are in transit in contravention of the provisions of
this Act or the rules made thereunder, all such goods and
conveyance used as a means of transport for carrying the
said goods and documents relating to such goods and
conveyance shall be liable to detention or seizure and after
detention or seizure, shall be released,—

(a) on payment of the applicable tax and penalty equal to one
hundred per cent. of the tax payable on such goods and, in case
of exempted goods, on payment of an amount equal to two per
cent of the value of goods or twenty five thousand rupees,
whichever is less, where the owner of the goods comes forward
for payment of such tax and penalty;

(b) on payment of the applicable tax and penalty equal to the
fifty per cent. of the value of the goods reduced by the
tax amount paid thereon and, in case of exempted goods,
on payment of an amount equal to five per cent of the
value of goods or twenty five thousand rupees,
whichever is less, where the owner of the goods does not
come forward for payment of such tax and penalty;

(c) upon furnishing a security equivalent to the amount
payable under clause (a) or clause (b) in such form and
manner as may be prescribed:

Provided that no such goods or conveyance shall be detained
or seized without serving an order of detention or seizure on
the person transporting the goods.

The provisions of sub-section (6) of section 67 shall, mutatis
mutandis, apply for detention and seizure of goods and
conveyances.

The proper officer detaining or seizing goods or conveyances
shall issue a notice specifying the tax and penalty payable
and thereafter, pass an order for payment of tax and
penalty under clause (a) or clause (b) or clause (c).

No tax, interest or penalty shall be determined under sub-
section (3) without giving the person concerned an
opportunity of being heard.

On payment of amount referred in sub-section (1), all
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proceedings in respect of the notice specified in sub-
section (3) shall be deemed to be concluded.

Where the person transporting any goods or the owner of
the goods fails to pay the amount of tax and penalty as
provided in sub-section (1) within seven days of such
detention or seizure, further proceedings shall be
initiated in accordance with the provisions of section 130:

Provided that where the detained or seized goods are
perishable or hazardous in nature or are likely to depreciate
in value with passage of time, the said period of seven days
may be reduced by the proper officer.

130. (1) Notwithstanding anything contained in this Act, if
any person —

(i) supplies or receives any goods in contravention of any of the
provisions of this Act or the rules made thereunder with intent to
evade payment of tax; or

(i) does not account for any goods on which he is liable to pay
tax under this Act; or

(iii) supplies any goods liable to tax under this Act without
having applied for registration; or

(iv) contravenes any of the provisions of this Act or the rules
made thereunder with intent to evade payment of tax; or

(v) uses any conveyance as a means of transport for carriage of
goods in contravention of the provisions of this Act or the rules
made thereunder unless the owner of the conveyance proves that
it was so used without the knowledge or connivance of the
owner himself, his agent, if any, and the person in charge of the
conveyance,

then, all such goods or conveyances shall be liable to
confiscation and the person shall be liable to penalty under
section 122.

Whenever confiscation of any goods or conveyance is
authorised by this Act, the officer adjudging it shall give
to the owner of the goods an option to pay in lieu of
confiscation, such fine as the said officer thinks fit:

Provided that such fine leviable shall not exceed the market
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value of the goods confiscated, less the tax chargeable thereon:

Provided further that the aggregate of such fine and penalty
leviable shall not be less than the amount of penalty leviable
under sub-section (1) of section 129:

Provided also that where any such conveyance is used for the
carriage of the goods or passengers for hire, the owner of the
conveyance shall be given an option to pay in lieu of the
confiscation of the conveyance a fine equal to the tax payable on
the goods being transported thereon.

Where any fine in lieu of confiscation of goods or conveyance
is imposed under sub-section (2), the owner of such goods
or conveyance or the person referred to in sub-section
(1), shall, in addition, be liable to any tax, penalty and
charges payable in respect of such goods or conveyance.

No order for confiscation of goods or conveyance or for
imposition of penalty shall be issued without giving the
person an opportunity of being heard.

Where any goods or conveyance are confiscated under this
Act, the title of such goods or conveyance shall thereupon
vest in the Government.

The proper officer adjudging confiscation shall take and
hold possession of the things confiscated and every officer
of Police, on the requisition of such proper officer, shall
assist him in taking and holding such possession.

The proper officer may, after satisfying himself that the
confiscated goods or conveyance are not required in any
other proceedings under this Act and after giving
reasonable time not exceeding three months to pay fine in
lieu of confiscation, dispose of such goods or conveyance
and deposit the sale proceeds thereof with the
Government.

131. Without prejudice to the provisions contained in the
Code of Criminal Procedure, 1973, no confiscation made or
penalty imposed under the provisions of this Act or the rules
made thereunder shall prevent the infliction of any other
punishment to which the person affected thereby is liable
under the provisions of this Act or under any other law for
the time being in force.

132. (1) Whoever commits any of the following offences,
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namely:—

(a) supplies any goods or services or both without issue of any
invoice, in violation of the provisions of this Act or the rules
made thereunder, with the intention to evade tax;

(b) issues any invoice or bill without supply of goods or services
or both in violation of the provisions of this Act, or the rules
made thereunder leading to wrongful availment or utilisation of
input tax credit or refund of tax;

(c) avails input tax credit using such invoice or bill referred to in
clause (b);

(d) collects any amount as tax but fails to pay the same to the
Government beyond a period of three months from the date on
which such payment becomes due;

(e) evades tax, fraudulently avails input tax credit or fraudulently
obtains refund and where such offence is not covered under
clauses (a) to (d);

(f) falsifies or substitutes financial records or produces fake
accounts or documents or furnishes any false information with
an intention to evade payment of tax due under this Act;

(g) obstructs or prevents any officer in the discharge of his duties
under this Act;

(h) acquires possession of, or in any way concerns himself in
transporting, removing, depositing, keeping, concealing,
supplying, purchasing or in any other manner deals with, any
goods which he knows or has reasons to believe are liable to
confiscation under this Act or the rules made thereunder;

(i) receives or is in any way concerned with the supply of, or in
any other manner deals with any supply of services which he
knows or has reasons to believe are in contravention of any
provisions of this Act or the rules made thereunder;

(j) tampers with or destroys any material evidence or documents;

(k) fails to supply any information which he is required to supply
under this Act or the rules made thereunder or (unless with a
reasonable belief, the burden of proving which shall be upon
him, that the information supplied by him is true) supplies false
information; or

certain offences



(I) attempts to commit, or abets the commission of any of the
offences mentioned in clauses (a) to (k) of this section,

shall be punishable—

(i) in cases where the amount of tax evaded or the amount of
input tax credit wrongly availed or utilised or the amount of
refund wrongly taken exceeds five hundred lakh rupees, with
imprisonment for a term which may extend to five years and
with fine;

(ii) in cases where the amount of tax evaded or the amount of
input tax credit wrongly availed or utilised or the amount of
refund wrongly taken exceeds two hundred lakh rupees but does
not exceed five hundred lakh rupees, with imprisonment for a
term which may extend to three years and with fine;

(iii) in the case of any other offence where the amount of tax
evaded or the amount of input tax credit wrongly availed or
utilised or the amount of refund wrongly taken exceeds one
hundred lakh rupees but does not exceed two hundred lakh
rupees, with imprisonment for a term which may extend to one
year and with fine;

(iv) in cases where he commits or abets the commission of an
offence specified in clause (f) or clause (g) or clause (j), he shall
be punishable with imprisonment for a term which may extend
to six months or with fine or with both.

Where any person convicted of an offence under this section
is again convicted of an offence under this section, then,
he shall be punishable for the second and for every
subsequent offence with imprisonment for a term which
may extend to five years and with fine.

The imprisonment referred to in clauses (i), (ii) and (iii) of
sub-section (1) and sub-section (2) shall, in the absence of
special and adequate reasons to the contrary to be
recorded in the judgment of the Court, be for a term not
less than six months.

Notwithstanding anything contained in the Code of Criminal
Procedure, 1973, all offences under this Act, except the
offences referred to in sub-section (5) shall be non-
cognizable and bailable.

The offences specified in clause (a) or clause (b) or clause (c)
or clause (d) of sub-section (1) and punishable under



clause (i) of that sub-section shall be cognizable and non-
bailable.

A person shall not be prosecuted for any offence under this
section except with the previous sanction of the
Commissioner.

Explanation.- For the purposes of this section, the term “tax”
shall include the amount of tax evaded or the amount of input
tax credit wrongly availed or utilised or refund wrongly taken
under the provisions of this Act, the Central Goods and Services
Tax Act, the Integrated Goods and Services Tax Act, and cess
levied under the Goods and Services Tax (Compensation to
States) Act.

133.(1) Where any person engaged in connection with the
collection of statistics under section 151 or compilation or
computerisation thereof or if any officer of State tax having
access to information specified under sub-section (1) of section
150, or if any person engaged in connection with the provision
of service on the common portal or the agent of common portal,
wilfully discloses any information or the contents of any return
furnished under this Act or rules made thereunder otherwise
than in execution of his duties under the said sections or for the
purposes of prosecution for an offence under this Act or under
any other Act for the time being in force, he shall be punishable
with imprisonment for a term which may extend to six months
or with fine which may extend to twenty five thousand rupees,
or with both.

(2) Any person —

(@) who is a Government servant shall not be prosecuted for any
offence under this section except with the previous sanction of
the Government;

(b) who is not a Government servant shall not be prosecuted for
any offence under this section except with the previous sanction
of the Commissioner.

134.  No court shall take cognizance of any offence punishable
under this Act or the rules made thereunder except with the
previous sanction of the Commissioner, and no court inferior
to that of a Magistrate of the First Class, shall try any such
offence.

135. In any prosecution for an offence under this Act which
requires a culpable mental state on the part of the accused,
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the court shall presume the existence of such mental state but state.
it shall be a defence for the accused to prove the fact that he

had no such mental state with respect to the act charged as an
offence in that prosecution.

Explanation.—For the purposes of this section,—

(1) the expression “culpable mental state” includes
intention, motive, knowledge of a fact, and belief in, or
reason to believe, a fact;

(if) a fact is said to be proved only when the court
believes it to exist beyond reasonable doubt and not merely
when its existence is established by a preponderance of
probability.

136. A statement made and signed by a person on appearance Relevancy of
in response to any summons issued under section 70 during statements under
the course of any inquiry or proceedings under this Act shall certain
be relevant, for the purpose of proving, in any prosecution circumstances.
for an offence under this Act, the truth of the facts which it
contains,—

(a) when the person who made the statement is dead or
cannot be found, or is incapable of giving evidence, or is kept
out of the way by the adverse party, or whose presence cannot
be obtained without an amount of delay or expense which,
under the circumstances of the case, the court considers
unreasonable; or

(b) when the person who made the statement is examined
as a witness in the case before the court and the court is of the
opinion that, having regard to the circumstances of the case,
the statement should be admitted in evidence in the interest of
justice.

137. (1) Where an offence committed by a person under this Offences by
Act is a company, every person who, at the time the offence Companies.
was committed was in charge of, and was responsible to, the
company for the conduct of business of the company, as well
as the company, shall be deemed to be guilty of the offence
and shall be liable to be proceeded against and punished
accordingly.

Notwithstanding anything contained in sub-section (1),
where an offence under this Act has been committed by a
company and it is proved that the offence has been
committed with the consent or connivance of, or is
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attributable to any negligence on the part of, any
director, manager, secretary or other officer of the
company, such director, manager, secretary or other
officer shall also be deemed to be guilty of that offence
and shall be liable to be proceeded against and punished
accordingly.

Where an offence under this Act has been committed by a

taxable person being a partnership firm or a Limited
Liability Partnership or a Hindu Undivided Family or a
trust, the partner or karta or managing trustee shall be
deemed to be guilty of that offence and shall be liable to
be proceeded against and punished accordingly and the
provisions of sub-section (2) shall mutatis mutandis apply
to such persons.

Nothing contained in this section shall render any such

person liable to any punishment provided in this Act, if
he proves that the offence was committed without his
knowledge or that he had exercised all due diligence to
prevent the commission of such offence.

Explanation.—For the purposes of this section,—

(1) “company” means a body corporate and includes a
firm or other association of individuals; and

(1) “director”, in relation to a firm, means a partner in the
firm.

138. (1) Any offence under this Act may, either before or after

the institution of prosecution, be compounded by the
Commissioner on payment, by the person accused of the
offence, to the Central Government or the State Government,
as the case may be, of such compounding amount in such
manner as may be prescribed:

Provided that nothing contained in this section shall apply to

@) a person who has

been allowed to compound once in respect of any of the
offences specified in clauses (a) to (f) of sub-section (1)
of section 132 and the offences specified in clause (I)
which are relatable to offences specified in clauses (a) to
(F) of the said sub-section;

(b) a person who has
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been allowed to compound once in respect of any offence,
other than those in clause (a), under this Act or under the
provisions of any State Goods and Services Tax Act or
the Central Goods and Services Tax Act or the Union
Territory Goods and Services Tax Act or the Integrated
Goods and Services Tax Act in respect of supplies of
value exceeding one crore rupees;

(©) a person who has
been accused of committing an offence under this Act
which is also an offence under any other law for the time
being in force;

(d) a person who has
been convicted for an offence under this Act by a court;
(e) a person who has

been accused of committing an offence specified in clause
(9) or clause (j) or clause (k) of sub-section (1) of section
132; and

() any other class of
persons or offences as may be prescribed:

Provided further that any compounding allowed under the

provisions of this section shall not affect the proceedings, if any,

instituted under any other law:

Provided also that compounding shall be allowed only after

making payment of tax, interest and penalty involved in such

offences.

The amount for compounding of offences under this section
shall be such as may be prescribed, subject to the
minimum amount not being less than ten thousand
rupees or fifty per cent. of the tax involved, whichever is
higher, and the maximum amount not being less than
thirty thousand rupees or one hundred and fifty per cent.
of the tax, whichever is higher.

On payment of such compounding amount as may be
determined by the Commissioner, no further proceedings
shall be initiated under this Act against the accused
person in respect of the same offence and any criminal
proceedings, if already initiated in respect of the said
offence, shall stand abated.

CHAPTER XX
TRANSITIONAL PROVISIONS

139. (1) On and from the appointed day, every person
registered under any of the existing laws and having a valid
Permanent Account Number shall be issued a certificate of
registration on provisional basis, subject to such conditions
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and in such form and manner as may be prescribed, which
unless replaced by a final certificate of registration under
sub-section (2), shall be liable to be cancelled if the
conditions so prescribed are not complied with.

The final certificate of registration shall be granted in such
form and manner and subject to such conditions as may
be prescribed.

The certificate of registration issued to a person under sub-
section (1) shall be deemed to have not been issued if the
said registration is cancelled in pursuance of an
application filed by such person that he was not liable to
registration under section 22 or section 24.

140. (1) A registered person, other than a person opting to pay
tax under section 10, shall be entitled to take, in his
electronic credit ledger, credit of the amount of Value
Added Tax, if any, carried forward in the return relating to
the period ending with the day immediately preceding the
appointed day, furnished by him under the existing law in
such manner as may be prescribed:

Provided that the registered person shall not be allowed to take
credit in the following circumstances, namely: —

M where  the  said
amount of credit is not admissible as input tax credit
under this Act; or

(i) where he has not
furnished all the returns required under the existing law
for the period of six months immediately preceding the
appointed date; or

Provided further that so much of the said credit as is
attributable to any claim related to section 3, sub-section (3) of
section 5, section 6, section 6A or sub-section (8) of section 8
of the Central Sales Tax Act, 1956 which is not substantiated
in the manner, and within the period, prescribed in rule 12 of
the Central Sales Tax (Registration and Turnover) Rules, 1957
shall not be eligible to be credited to the electronic credit
ledger:

Provided also that an amount equivalent to the credit specified
in the second proviso shall be refunded under the existing law
when the said claims are substantiated in the manner
prescribed in rule 12 of the Central Sales Tax (Registration
and Turnover) Rules, 1957.

A registered person, other than a person opting to pay tax
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under section 10, shall be entitled to take, in his
electronic credit ledger, credit of the unavailed input tax
credit in respect of capital goods, not carried forward in
a return, furnished under the existing law by him, for the
period ending with the day immediately preceding the
appointed day in such manner as may be prescribed:

Provided that the registered person shall not be allowed to
take credit unless the said credit was admissible as input tax
credit under the existing law and is also admissible as input tax
credit under this Act.

Explanation.—For the purposes of this section, the expression
“unavailed input tax credit” means the amount that remains after
subtracting the amount of input tax credit already availed in
respect of capital goods by the taxable person under the existing
law from the aggregate amount of input tax credit to which the
said person was entitled in respect of the said capital goods
under the existing law.

A registered person, who was not liable to be registered
under the existing law or who was engaged in the sale of
exempted goods or tax free goods, by whatever name
called, or goods which have suffered tax at the first point of
their sale in the State and the subsequent sales of which are
not subject to tax in the State under the existing law but
which are liable to tax under this Act or where the person
was entitled to the credit of input tax at the time of sale of
goods, if any, shall be entitled to take, in his electronic
credit ledger, credit of the value added tax in respect of
inputs held in stock and inputs contained in semi-finished
or finished goods held in stock on the appointed day
subject to the following conditions namely:—

(i) such inputs or goods are used or intended to be used
for making taxable supplies under this Act;

(if) the said registered person is eligible for input tax
credit on such inputs under this Act;

(iii) the said registered person is in possession of invoice
or other prescribed documents evidencing payment of tax
under the existing law in respect of such inputs; and

(iv) such invoices or other prescribed documents were
issued not earlier than twelve months immediately preceding
the appointed day:

Provided that where a registered person, other than a
manufacturer or a supplier of services, is not in possession of



an invoice or any other documents evidencing payment of tax
in respect of inputs, then, such registered person shall, subject
to such conditions, limitations and safeguards as may be
prescribed, including that the said taxable person shall pass
on the benefit of such credit by way of reduced prices to the
recipient, be allowed to take credit at such rate and in such
manner as may be prescribed.

A registered person, who was engaged in the sale of taxable
goods as well as exempted goods or tax free goods, by
whatever name called, under the existing law but which
are liable to tax under this Act, shall be entitled to take,
in his electronic credit ledger,-

(@) the amount of credit of the value added tax, if any,
carried forward in a return furnished under the existing law
by him in accordance with the provisions of sub-section (1);
and

(b) the amount of credit of the value added tax, if any, in
respect of inputs held in stock and inputs contained in semi-
finished or finished goods held in stock on the appointed day,
relating to such exempted goods or tax free goods, by
whatever name called, in accordance with the provisions of
sub-section (3).

A registered person shall be entitled to take, in his electronic
credit ledger, credit of value added tax and, if any, in
respect of inputs received on or after the appointed day
but the tax in respect of which has been paid by the
supplier under the existing law, subject to the condition
that the invoice or any other tax paying document of the
same was recorded in the books of account of such
person within a period of thirty days from the appointed
day:

Provided that the period of thirty days may, on sufficient
cause being shown, be extended by the Commissioner for a
further period not exceeding thirty days:

Provided further that the said registered person shall furnish a
statement, in such manner as may be prescribed, in respect of
credit that has been taken under this sub-section.

A registered person, who was either paying tax at a fixed
rate or paying a fixed amount in lieu of the tax payable
under the existing law shall be entitled to take, in his
electronic credit ledger, credit of value added tax in
respect of inputs held in stock and inputs contained in



semi-finished or finished goods held in stock on the
appointed day subject to the following conditions,
namely:—

(i) such inputs or goods are used or intended to be used
for making taxable supplies under this Act;

(ii) the said registered person is not paying tax under
section 10;

(i) the said registered person is eligible for input tax
credit on such inputs under this Act;

(iv) the said registered person is in possession of invoice
or other prescribed documents evidencing payment of tax
under the existing law in respect of inputs; and

(v) such invoices or other prescribed documents were
issued not earlier than twelve months immediately preceding
the appointed day.

(7) The amount of credit under sub-sections (3), (4) and
(6) shall be calculated in such manner as may be
prescribed.

141. (1) Where any inputs received at a place of business
had been despatched as such or despatched after being
partially processed to a job worker for further
processing, testing, repair, reconditioning or any other
purpose in accordance with the provisions of existing
law prior to the appointed day and such inputs are
returned to the said place on or after the appointed day,
no tax shall be payable if such inputs, after completion
of the job work or otherwise, are returned to the said
place within six months from the appointed day:
Provided that the period of six months may, on sufficient

cause being shown, be extended by the Commissioner for a

further period not exceeding two months:

Provided further that if such inputs are not returned
within the period specified in this sub-section, the input tax
credit shall be liable to be recovered in accordance with the
provisions of clause (a) of sub-section (8) of section 142.

Where any semi-finished goods had been despatched from
the place of business to any other premises for carrying
out certain manufacturing processes in accordance with
the provisions of existing law prior to the appointed day
and such goods (hereafter in this sub-section referred to
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as “the said goods™) are returned to the said place on or
after the appointed day, no tax shall be payable if the
said goods, after undergoing manufacturing processes or
otherwise, are returned to the said place within six
months from the appointed day:

Provided that the period of six months may, on sufficient
cause being shown, be extended by the Commissioner for a
further period not exceeding two months:

Provided further that if the said goods are not returned
within a period specified in this sub-section, the input tax
credit shall be liable to be recovered in accordance with the
provisions of clause (a) of sub-section (8) of section 142:

Provided also that the person despatching the goods
may, in accordance with the provisions of the existing law,
transfer the said goods to the premises of any registered
person for the purpose of supplying therefrom on payment
of tax in India or without payment of tax for exports within
the period specified in this sub-section.

Where any goods had been despatched from the place of
business without payment of tax for carrying out tests or
any other process, to any other premises, whether
registered or not, in accordance with the provisions of
existing law prior to the appointed day and such goods,
are returned to the said place of business on or after the
appointed day, no tax shall be payable if the said goods,
after undergoing tests or any other process, are returned
to such place within six months from the appointed day:

Provided that the period of six months may, on sufficient
cause being shown, be extended by the Commissioner for a
further period not exceeding two months:

Provided further that if the said goods are not returned
within the period specified in this sub-section, the input tax
credit shall be liable to be recovered in accordance with the
provisions of clause (a) of sub-section (8) of section 142:

Provided also that the person despatching the goods
may, in accordance with the provisions of the existing law,
transfer the said goods from the said other premises on
payment of tax in India or without payment of tax for
exports within the period specified in this sub-section.

The tax under sub-sections (1), (2) and (3) shall not be



payable, only if the person despatching the goods and the
job worker declare the details of the inputs or goods held
in stock by the job worker on behalf of the said person on
the appointed day in such form and manner and within
such time as may be prescribed.

142. (1) Where any goods on which tax, if any, had been Miscellaneous
paid under the existing law at the time of sale thereof, transitional
not being earlier than six months prior to the appointed provisions.
day, are returned to any place of business on or after the
appointed day, the registered person shall be eligible for
refund of the tax paid under the existing law where such
goods are returned by a person, other than a registered
person, to the said place of business within a period of
six months from the appointed day and such goods are
identifiable to the satisfaction of the proper officer:

Provided that if the said goods are returned by a
registered person, the return of such goods shall be deemed
to be a supply.

(a) where, in pursuance of a contract entered into prior to
the appointed day, the price of any goods is revised
upwards on or after the appointed day, the registered
person who had sold such goods shall issue to the
recipient a supplementary invoice or debit note,
containing such particulars as may be prescribed, within
thirty days of such price revision and for the purposes of
this Act, such supplementary invoice or debit note shall
be deemed to have been issued in respect of an outward
supply made under this Act;

(b) where, in pursuance of a contract entered into prior

to the appointed day, the price of any goods is revised
downwards on or after the appointed day, the registered
person who had sold such goods may issue to the
recipient a credit note, containing such particulars as
may be prescribed, within thirty days of such price
revision and for the purposes of this Act such credit note
shall be deemed to have been issued in respect of an
outward supply made under this Act:

Provided that the registered person shall be allowed to
reduce his tax liability on account of issue of the credit note
only if the recipient of the credit note has reduced his input
tax credit corresponding to such reduction of tax liability.

Every claim for refund filed by any person before, on or



after the appointed day for refund of any amount of
input tax credit, tax, interest or any other amount paid
under the existing law, shall be disposed of in accordance
with the provisions of existing law and any amount
eventually accruing to him shall be refunded to him in
cash in accordance with the provisions of the said law:

Provided that where any claim for refund of the amount
of input tax credit is fully or partially rejected, the amount
so rejected shall lapse:

Provided further that no refund shall be allowed of any
amount of input tax credit where the balance of the said
amount as on the appointed day has been carried forward
under this Act.

Every claim for refund filed after the appointed day for
refund of any tax paid under the existing law in respect
of the goods exported before or after the appointed day,
shall be disposed of in accordance with the provisions of
the existing law:

Provided that where any claim for refund of input tax
credit is fully or partially rejected, the amount so rejected
shall lapse:

Provided further that no refund shall be allowed of any
amount of input tax credit where the balance of the said
amount as on the appointed day has been carried forward
under this Act.

Notwithstanding anything to the contrary contained in this
Act, any amount of input tax credit reversed prior to the
appointed day shall not be admissible as input tax credit
under this Act.

(a) every proceeding of appeal, revision, review or reference
relating to a claim for input tax credit initiated whether
before, on or after the appointed day under the existing
law shall be disposed of in accordance with the provisions
of the existing law, and any amount of credit found to be
admissible to the claimant shall be refunded to him in
cash in accordance with the provisions of the existing
law, and the amount rejected, if any, shall not be
admissible as input tax credit under this Act:

Provided that no refund shall be allowed of any amount of



input tax credit where the balance of the said amount as on
the appointed day has been carried forward under this Act;

()

(@)

(b) every proceeding of appeal, revision, review or
reference relating to recovery of input tax credit
initiated whether before, on or after the appointed
day under the existing law shall be disposed of in
accordance with the provisions of the existing law,
and if any amount of credit becomes recoverable as a
result of such appeal, revision, review or reference,
the same shall, unless recovered under the existing law,
be recovered as an arrear of tax under this Act and
the amount so recovered shall not be admissible as
input tax credit under this Act.

every proceeding of appeal, revision, review or reference
relating to any output tax liability initiated whether
before, on or after the appointed day under the existing
law, shall be disposed of in accordance with the
provisions of the existing law, and if any amount becomes
recoverable as a result of such appeal, revision, review or
reference, the same shall, unless recovered under the
existing law, be recovered as an arrear of tax under this
Act and the amount so recovered shall not be admissible
as input tax credit under this Act.
(b) every proceeding of appeal, revision, review or
reference relating to any output tax liability initiated
whether before, on or after the appointed day under the
existing law, shall be disposed of in accordance with the
provisions of the existing law, and any amount found to
be admissible to the claimant shall be refunded to him in
cash in accordance with the provisions of the existing
law and the amount rejected, if any, shall not be
admissible as input tax credit under this Act.

where in pursuance of an assessment or adjudication
proceedings instituted, whether before, on or after the
appointed day under the existing law, any amount of tax,
interest, fine or penalty becomes recoverable from the
person, the same shall, unless recovered under the
existing law, be recovered as an arrear of tax under this
Act and the amount so recovered shall not be admissible
as input tax credit under this Act;

(b) where in pursuance of an assessment or adjudication
proceedings instituted, whether before, on or after the
appointed day under the existing law, any amount of tax,



interest, fine or penalty becomes refundable to the
taxable person, the same shall be refunded to him in
cash under the said law, and the amount rejected, if
any, shall not be admissible as input tax credit under
this Act.

(a) where any return, furnished under the existing law, is
revised after the appointed day and if, pursuant to such
revision, any amount is found to be recoverable or any
amount of input tax credit is found to be inadmissible,
the same shall, unless recovered under the existing law,
be recovered as an arrear of tax under this Act and the
amount so recovered shall not be admissible as input tax
credit under this Act;

(b) where any return, furnished under the existing law, is

revised after the appointed day but within the time
limit specified for such revision under the existing
law and if, pursuant to such revision, any amount is
found to be refundable or input tax credit is found to
be admissible to any taxable person, the same shall
be refunded to him in cash under the existing law,
and the amount rejected, if any, shall not be
admissible as input tax credit under this Act.

Save as otherwise provided in this Chapter, the goods or
services or both supplied on or after the appointed day in
pursuance of a contract entered into prior to the
appointed day shall be liable to tax under the provisions
of this Act.

(a) notwithstanding anything contained in section 12, no tax
shall be payable on goods under this Act to the extent the
tax was leviable on the said goods under the Uttarakhand
Value Added Tax Act,2005;

(b) notwithstanding anything contained in section 13, no tax

shall be payable on services under this Act to the extent
the tax was leviable on the said services under Chapter V
of the Finance Act, 1994;

32 of 1994
(c) where tax was paid on any supply, both under the

Uttarakhand Value Added Tax Act, 2005 and under
--- Of ---- Chapter V of the Finance Act, 1994, tax shall be leviable
32 0f 1994 under this Act and the taxable person shall be entitled to
take credit of value added tax or service tax paid under
the existing law to the extent of supplies made after the



appointed day and such credit shall be calculated in such
manner as may be prescribed.

Where any goods sent on approval basis, not earlier than six
months before the appointed day, are rejected or not
approved by the buyer and returned to the seller on or
after the appointed day, no tax shall be payable thereon if
such goods are returned within six months from the
appointed day:

Provided that the said period of six months may, on
sufficient cause being shown, be extended by the
Commissioner for a further period not exceeding two
months:

Provided further that the tax shall be payable by the person
returning the goods if such goods are liable to tax under this
Act, and are returned after the period specified in this sub-
section:

Provided also that tax shall be payable by the person who
has sent the goods on approval basis if such goods are liable
to tax under this Act, and are not returned within the period
specified in this sub-section.

Where a supplier has made any sale of goods in respect of
which tax was required to be deducted at source under
the Uttarakhand Value Added Tax, 2005 and has also
issued an invoice for the same before the appointed day,
no deduction of tax at source under section 51 shall be
made by the deductor under the said section where
payment to the said supplier is made on or after the
appointed day.

Where any goods or capital goods belonging to the principal
are lying at the premises of the agent on the appointed
day, the agent shall be entitled to take credit of the tax
paid on such goods or capital goods subject to fulfilment
of the following conditions:

(i) the agent is a registered taxable person under this Act;

(if)  both the principal and the agent declare the details of
stock of goods or capital goods lying with such agent
on the day immediately preceding the appointed day in
such form and manner and within such time as may be
prescribed in this behalf;

(iii) the invoices for such goods or capital goods had been
issued not earlier than twelve months immediately
preceding the appointed day; and



(iv) the principal has either reversed or not availed of the
input tax credit in respect of such,-
(a) goods; or
(b) capital goods or, having availed of such credit,
has reversed the said credit, to the extent availed
of by him.

Explanation.- For the purposes of this Chapter, the
expression “capital goods” shall have the same meaning as
assigned to it in the Uttarakhand Value Added Tax, 2005.

CHAPTER XXI
MISCELLANEOUS

143. (1) A registered person (hereafter in this section referred Job work
to as the “principal”) may, under intimation and subject to procedure.
such conditions as may be prescribed, send any inputs or
capital goods, without payment of tax, to a job worker for
job work and from there subsequently send to another job
worker and likewise, and shall,—

(@) bring back inputs, after completion of job work or
otherwise, or capital goods, other than moulds and dies, jigs
and fixtures, or tools, within one year and three years,
respectively, of their being sent out, to any of his place of
business, without payment of tax;

(b) supply such inputs, after completion of job work or
otherwise, or capital goods, other than moulds and dies, jigs
and fixtures, or tools, within one year and three years,
respectively, of their being sent out from the place of business
of a job worker on payment of tax within India, or with or
without payment of tax for export, as the case may be:

Provided that the principal shall not supply the goods
from the place of business of a job worker in accordance with
the provisions of this clause unless the said principal declares
the place of business of the job worker as his additional place
of business except in a case-

(i) where the job worker is registered under section
25; or

(if) where the principal is engaged in the supply of
such goods as may be notified by the Commissioner.



The responsibility for keeping proper accounts for the inputs
or capital goods shall lie with the principal.

Where the inputs sent for job work are not received back by
the principal after completion of job work or otherwise in
accordance with the provisions of clause (a) of sub-
section (1) or are not supplied from the place of business
of the job worker in accordance with the provisions of
clause (b) of sub-section (1) within a period of one year of
their being sent out, it shall be deemed that such inputs
had been supplied by the principal to the job worker on
the day when the said inputs were sent out.

Where the capital goods, other than moulds and dies, jigs
and fixtures, or tools, sent for job work are not received
back by the principal in accordance with the provisions
of clause (a) of sub-section (1) or are not supplied from
the place of business of the job worker in accordance
with the provisions of clause (b) of sub-section (1) within
a period of three years of their being sent out, it shall be
deemed that such capital goods had been supplied by the
principal to the job worker on the day when the said
capital goods were sent out.

Notwithstanding anything contained in sub-sections (1) and
(2), any waste and scrap generated during the job work
may be supplied by the job worker directly from his
place of business on payment of tax, if such job worker is
registered, or by the principal, if the job worker is not
registered.

Explanation. - For the purposes of job work, input includes
intermediate goods arising from any treatment or process carried
out on the inputs by the principal or the job worker.

144,  Where any document-

(i) is produced by any
person under this Act or any other law for the time
being in force; or

(i) has been seized from
the custody or control of any person under this Act or
any other law for the time being in force; or

(iii) has been received

Presumption as
to documents in
certain cases.



from any place outside India in the course of any
proceedings under this Act or any other law for the
time being in force,

and such document is tendered by the prosecution in
evidence against him or any other person who is tried jointly
with him, the court shall--

(@)

unless the contrary is
proved by such person, presume —

(i) the truth of the contents of such document;
(ii) that the signature and every other part of such document
which purports to be in the handwriting of any particular
person or which the court may reasonably assume to
have been signed by, or to be in the handwriting of, any
particular person, is in that person’s handwriting, and in
the case of a document executed or attested, that it was
executed or attested by the person by whom it purports to
have been so executed or attested,;

(b) admit the document
in evidence notwithstanding that it is not duly stamped, if
such document is otherwise admissible in evidence.

145. (1) Notwithstanding anything contained in any other law
for the time being in force, —

(@) a micro film of a document or the reproduction of the
image or images embodied in such micro film (whether
enlarged or not); or

(b) a facsimile copy of a document; or
(c) a statement contained in a document and included in a

printed material produced by a computer, subject to such
conditions as may be prescribed; or

(d) any information stored electronically in any device or
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media, including any hard copies made of such information,

shall be deemed to be a document for the purposes of this Act
and the rules made thereunder and shall be admissible in any
proceedings thereunder, without further proof or production of
the original, as evidence of any contents of the original or of any
fact stated therein of which direct evidence would be admissible.

In any proceedings under thisAct and or the rules
made thereunder, where it is desired to give a statement
in evidence by virtue of this section, a certificate, —

(a) identifying the document containing the statement and
describing the manner in which it was produced;

(b) giving such particulars of any device involved in the
production of that document as may be appropriate for the
purpose of showing that the document was produced by a
computer,

shall be evidence of any matter stated in the certificate and for
the purposes of this sub-section it shall be sufficient for a matter
to be stated to the best of the knowledge and belief of the person
stating it.

146. The Government may, on the recommendations of the
Council, notify the Common Goods and Services Tax
Electronic Portal for facilitating registration, payment of tax,
furnishing of returns, computation and settlement of
integrated tax, electronic way bill and for carrying out such
other functions and for such purposes as may be prescribed.

147. The Government may, on the recommendations of the
Council, notify certain supplies of goods as “deemed
exports”, where goods supplied do not leave India, and
payment for such supplies is received either in Indian rupees
or in convertible foreign exchange, if such goods are
manufactured in India.

148. The Government may, on the recommendations of the
Council, and subject to such conditions and safeguards as
may be prescribed, notify certain classes of registered
persons, and the special procedures to be followed by such
persons including those with regard to registration,
furnishing of return, payment of tax and administration of
such persons.

149. (1) Every registered person may be assigned a goods and
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43 of 1961.

2 of 1934.

36 of 2003.

16 of 1908.

18 of 2013.

59 of 1988.

services tax compliance rating score by the Government
based on his record of compliance with the provisions of this
Act.

The goods and services tax compliance rating score may be
determined on the basis of such parameters as may be
prescribed.

The goods and services tax compliance rating score may be
updated at periodic intervals and intimated to the
registered person and also placed in the public domain in
such manner as may be prescribed.

150. (1) Any person, being—

(a) a taxable person; or

(b) a local authority or other public body or association;
or

(c) any authority of the State Government responsible for
the collection of value added tax or sales tax or State excise
duty or an authority of the Central Government responsible
for the collection of excise duty or customs duty; or

(d) an income tax authority appointed under the
provisions of the Income-tax Act, 1961; or

(e) a banking company within the meaning of clause (a)
of section 45A of the Reserve Bank of India Act, 1934; or

(f) a State Electricity Board or an electricity distribution
or transmission licensee under the Electricity Act, 2003, or
any other entity entrusted with such functions by the Central
Government or the State Government; or

(9) the Registrar or Sub-Registrar appointed under section
6 of the Registration Act, 1908; or

(h) a Registrar within the meaning of the Companies Act,
2013; or

(i) the registering authority empowered to register motor
vehicles under the Motor Vehicles Act, 1988; or

(j) the Collector referred to in clause (c) of section 3 of
the Right to Fair Compensation and Transparency in Land
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22 of 1996.

2 of 1934.

18 of 2013.

Acquisition, Rehabilitation and Resettlement Act, 2013; or

(k) the recognised stock exchange referred to in clause (f)
of section 2 of the Securities Contracts (Regulation) Act,
1956; or

(I) a depository referred to in clause (e) of sub-section (1)
of section 2 of the Depositories Act, 1996; or

(m) an officer of the Reserve Bank of India as constituted
under section 3 of the Reserve Bank of India Act, 1934; or

(n) the Goods and Services Tax Network, a company
registered under the Companies Act, 2013; or

(0) a person to whom a Unique Identity Number has been
granted under sub-section (9) of section 25; or

(p) any other person as may be specified, on the
recommendations of the Council, by the Government,

who is responsible for maintaining record of registration or
statement of accounts or any periodic return or document
containing details of payment of tax and other details of
transaction of goods or services or both or transactions related to
a bank account or consumption of electricity or transaction of
purchase, sale or exchange of goods or property or right or
interest in a property under any law for the time being in force,
shall furnish an information return of the same in respect of such
periods, within such time, in such form and manner and to such
authority or agency as may be prescribed.

Where the Commissioner, or an officer authorised by him in
this behalf, considers that the information furnished in
the information return is defective, he may intimate the
defect to the person who has furnished such information
return and give him an opportunity of rectifying the
defect within a period of thirty days from the date of such
intimation or within such further period which, on an
application made in this behalf, the said authority may
allow and if the defect is not rectified within the said
period of thirty days or, the further period so allowed,
then, notwithstanding anything contained in any other
provisions of this Act, such information return shall be
treated as not furnished and the provisions of this Act
shall apply.

Where a person who is required to furnish information



return has not furnished the same within the time
specified in sub-section (1) or sub-section (2), the said
authority may serve upon him a notice requiring
furnishing of such information return within a period not
exceeding ninety days from the date of service of the
notice and such person shall furnish the information
return.

151. (1) The Commissioner may, if he considers that it is
necessary so to do, by notification, direct that statistics may
be collected relating to any matter dealt with by or in
connection with this Act.

Upon such notification being issued, the Commissioner, or
any person authorised by him in this behalf, may call
upon the concerned persons to furnish such information
or returns, in such form and manner as may be
prescribed, relating to any matter in respect of which
statistics is to be collected.

152. (1) No information of any individual return or part
thereof with respect to any matter given for the purposes of
section 150 or section 151 shall, without the previous
consent in writing of the concerned person or his authorised
representative, be published in such manner so as to enable
such particulars to be identified as referring to a particular
person and no such information shall be used for the purpose
of any proceedings under this Act.

Except for the purposes of prosecution under this Act or any
other Act for the time being in force, no person who is
not engaged in the collection of statistics under this Act
or compilation or computerisation thereof for the
purposes of this Act, shall be permitted to see or have
access to any information or any individual return
referred to in section 151.

Nothing in this section shall apply to the publication of any
information relating to a class of taxable persons or class
of transactions, if in the opinion of the Commissioner, it
is desirable in the public interest to publish such
information.

153.  Any officer not below the rank of Assistant
Commissioner may, having regard to the nature and
complexity of the case and the interest of revenue, take
assistance of any expert at any stage of scrutiny, inquiry,
investigation or any other proceedings before him.
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154. The Commissioner or an officer authorised by him may
take samples of goods from the possession of any taxable
person, where he considers it necessary, and provide a
receipt for any samples so taken.

155. Where any person claims that he is eligible for input tax
credit under this Act, the burden of proving such claim shall
lie on such person.

156.  All persons discharging functions under this Act shall be
deemed to be public servants within the meaning of section
21 of the Indian Penal Code.

157. (1) No suit, prosecution or other legal proceedings shall
lie against the President, State President, Members, officers
or other employees of the Appellate Tribunal or any other
person authorised by the said Appellate Tribunal for
anything which is in good faith done or intended to be done
under this Act or the rules made thereunder.

No suit, prosecution or other legal proceedings shall lie
against any officer appointed or authorised under this
Act for anything which is done or intended to be done in
good faith under this Act or the rules made thereunder.

158. (1) AIl particulars contained in any statement made,
return furnished or accounts or documents produced in
accordance with this Act, or in any record of evidence given
in the course of any proceedings under this Act (other than
proceedings before a criminal court), or in any record of any
proceedings under this Act shall, save as provided in sub-
section (3), not be disclosed.

Notwithstanding anything contained in the Indian Evidence
Act, 1872, no court shall, save as otherwise provided in
sub-section (3), require any officer appointed or
authorised under this Act to produce before it or to give
evidence before it in respect of particulars referred to in
sub-section (1).

Nothing contained in this section shall apply to the disclosure
of,—

(@) any particulars in respect of any statement, return,
accounts, documents, evidence, affidavit or deposition, for the
purpose of any prosecution under the Indian Penal Code or
the Prevention of Corruption Act, 1988, or any other law for
the time being in force; or
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(b) any particulars to the Central Government or the State
Government or to any person acting in the implementation of
this Act, for the purposes of carrying out the objects of this
Act; or

(c) any particulars when such disclosure is occasioned by
the lawful exercise under this Act of any process for the
service of any notice or recovery of any demand; or

(d) any particulars toa civil court in any suit or
proceedings, to which the Government or any authority under
this Act is a party, which relates to any matter arising out of
any proceedings under this Act or under any other law for the
time being in force authorising any such authority to exercise
any powers thereunder; or

(e) any particulars to any officer appointed for the purpose
of audit of tax receipts or refunds of the tax imposed by this
Act; or

(f) any particulars where such particulars are relevant for
the purposes of any inquiry into the conduct of any officer
appointed or authorised under this Act, to any person or
persons appointed as an inquiry officer under any law for the
time being in force; or

(9) any such particulars to an officer of the Central
Government or of any State Government, as may be
necessary for the purpose of enabling that Government to
levy or realise any tax or duty; or

(h) any particulars when such disclosure is occasioned by
the lawful exercise by a public servant or any other statutory
authority, of his or its powers under any law for the time
being in force; or

(i) any particulars relevant to any inquiry into a charge of
misconduct in connection with any proceedings under this
Act against a practising advocate, a tax practitioner, a
practising cost accountant, a practising chartered accountant,
a practising company secretary to the authority empowered to
take disciplinary action against the members practising the
profession of a legal practitioner, a cost accountant, a
chartered accountant or a company secretary, as the case may
be; or

(j) any particulars to any agency appointed for the
purposes of data entry on any automated system or for the



purpose of operating, upgrading or maintaining any
automated system where such agency is contractually bound
not to use or disclose such particulars except for the aforesaid
purposes; or

(k) any such particulars to an officer of the Government
as may be necessary for the purposes of any other law for the
time being in force; and

(I) any information relating to any class of taxable persons
or class of transactions for publication, if, in the opinion of
the Commissioner, it is desirable in the public interest, to
publish such information.

159. (1) If the Commissioner, or any other officer authorised
by him in this behalf, is of the opinion that it is necessary or
expedient in the public interest to publish the name of any
person and any other particulars relating to any proceedings
or prosecution under this Act in respect of such person, it
may cause to be published such name and particulars in such
manner as it thinks fit.

No publication under this section shall be made in relation to
any penalty imposed under this Act until the time for
presenting an appeal to the Appellate Authority under
section 107 has expired without an appeal having been
presented or the appeal, if presented, has been disposed
of.

Explanation.—In the case of firm, company or other
association of persons, the names of the partners of the firm,
directors, managing agents, secretaries and treasurers or
managers of the company, or the members of the association, as
the case may be, may also be published if, in the opinion of the
Commissioner, or any other officer authorised by him in this
behalf, circumstances of the case justify it.

160. (1) No assessment, re-assessment, adjudication, review,
revision, appeal, rectification, notice, summons or other
proceedings done, accepted, made, issued, initiated, or
purported to have been done, accepted, made, issued,
initiated in pursuance of any of the provisions of this Act
shall be invalid or deemed to be invalid merely by reason of
any mistake, defect or omission therein, if such assessment,
re-assessment, adjudication, review, revision, appeal,
rectification, notice, summons or other proceedings are in
substance and effect in conformity with or according to the
intents, purposes and requirements of this Act or any existing
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law.

The service of any notice, order or communication shall not
be called in question, if the notice, order or
communication, as the case may be, has already been
acted upon by the person to whom it is issued or where
such service has not been called in question at or in the
earlier proceedings commenced, continued or finalised
pursuant to such notice, order or communication.

161. Without prejudice to the provisions of section 160, and
notwithstanding anything contained in any other provisions
of this Act, any authority, who has passed or issued any
decision or order or notice or certificate or any other
document, may rectify any error which is apparent on the
face of record in such decision or order or notice or
certificate or any other document, either on its own motion
or where such error is brought to its notice by any officer
appointed under this Act or an officer appointed under the
Central Goods and Services Tax Act or by the affected
person within a period of three months from the date of issue
of such decision or order or notice or certificate or any other
document, as the case may be:

Provided that no such rectification shall be done after a period
of six months from the date of issue of such decision or order or
notice or certificate or any other document:

Provided further that the said period of six months shall not
apply in such cases where the rectification is purely in the nature
of correction of a clerical or arithmetical error, arising from any
accidental slip or omission:

Provided also that where such rectification adversely affects
any person, the principles of natural justice shall be followed by
the authority carrying out such rectification.

162. Save as provided in sections 117 and 118, no civil court
shall have jurisdiction to deal with or decide any question
arising from or relating to anything done or purported to be
done under this Act.

163. Wherever a copy of any order or document is to be
provided to any person on an application made by him for
that purpose, there shall be paid such fee as may be
prescribed.

164. (1) The Government may, on the recommendations of the
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Council, by notification, make rules for carrying out the
provisions of this Act.

Without prejudice to the generality of the provisions of sub-
section (1), the Government may make rules for all or
any of the matters which by this Act are required to be,
or may be, prescribed or in respect of which provisions
are to be or may be made by rules.

The power to make rules conferred by this section shall
include the power to give retrospective effect to the rules
or any of them from a date not earlier than the date on
which the provisions of this Act come into force.

Any rules made under sub-section (1) or sub-section (2) may
provide that a contravention thereof shall be liable to a
penalty not exceeding ten thousand rupees.

165. The Government may, by notification, make regulations
consistent with this Act and the rules made thereunder to
carry out the provisions of this Act.

166. Every rule made by the Government, every regulation
made by the Government and every notification issued by
the Government under this Act, shall be laid, as soon as may
be after it is made or issued, before the State Legislature,
while it is in session, for a total period of thirty days which
may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions
aforesaid, the State Legislature agrees in making any
modification in the rule or regulation or in the notification, as
the case may be, or the State Legislature agrees that the rule
or regulation or the notification should not be made, the rule
or regulation or notification, as the case may be, shall
thereafter have effect only in such modified form or be of no
effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the
validity of anything previously done under that rule or
regulation or notification, as the case may be.

167. The Commissioner may, by notification, direct that
subject to such conditions, if any, as may be specified in the
notification, any power exercisable by any authority or
officer under this Act may be exercisable also by another
authority or officer as may be specified in such notification.
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168. (1) The Commissioner may, if he considers it necessary Power to issue
or expedient so to do for the purpose of uniformity in the instructions or
implementation of this Act, issue such orders, instructions or directions.
directions to the State tax officers as it may deem fit, and
thereupon all such officers and all other persons employed in
the implementation of this Act shall observe and follow such
orders, instructions or directions.

(2) The Commissioner specified in clause (91) of Section 2,

sub-section (3) of Section 5, clause (b) of sub-section (9) of

Section 25, sub-section (3) and (4) of Section 35, sub-section (1)

of Section 37, sub-section (2) of Section 38, sub-section (6) of

Section 39, sub-section (5) of Section 66, sub-section (1) of

Section 143, sub-section (1) of Section 151, clause (I) of sub-

section (3) of Section 158, shall mean a Commissioner and such

Commissioner shall exercise the powers specified in the said

sections with the approval of the Government.

169. (1) Any decision, order, summons, notice or other Service of notice
communication under this Act or the rules made thereunder in certain
shall be served by any one of the following methods, circumstances.
namely:--

(@) by giving or tendering it directly or by a messenger
including a courier to the addressee or the taxable person or to
his manager or authorised representative or an advocate or a
tax practitioner holding authority to appear in the proceedings
on behalf of the taxable person or to a person regularly
employed by him in connection with the business, or to any
adult member of family residing with the taxable person; or

(b) by registered post or speed post or courier with
acknowledgement due, to the person for whom it is intended
or his authorised representative, if any, at his last known
place of business or residence; or

(c) by sending a communication to his e-mail address
provided at the time of registration or as amended from time
to time; or

(d) by making it available on the common portal; or

(e) by publication in a newspaper circulating in the
locality in which the taxable person or the person to whom it
is issued is last known to have resided, carried on business or
personally worked for gain; or

(f) if none of the modes aforesaid is practicable, by
affixing it in some conspicuous place at his last known place
of business or residence and if such mode is not practicable



for any reason, then by affixing a copy thereof on the notice
board of the office of the concerned officer or authority who
or which passed such decision or order or issued such
summons or notice.

Every decision, order, summons, notice or any
communication shall be deemed to have been served on
the date on which it is tendered or published or a copy
thereof is affixed in the manner provided in sub-section

).

When such decision, order, summons, notice or any
communication is sent by registered post or speed post, it
shall be deemed to have been received by the addressee at
the expiry of the period normally taken by such post in
transit unless the contrary is proved.

170. The amount of tax, interest, penalty, fine or any other
sum payable, and the amount of refund or any other sum due,
under the provisions of this Act shall be rounded off to the
nearest rupee and, for this purpose, where such amount
contains a part of a rupee consisting of paise, then, if such
part is fifty paise or more, it shall be increased to one rupee
and if such part is less than fifty paise it shall be ignored.

171. (1) Any reduction in rate of tax on any supply of goods
or services or the benefit of input tax credit shall be passed
on to the recipient by way of commensurate reduction in
prices.

The Central Government may, on recommendations of the
Council, by naotification, constitute an Authority, or
empower an existing Authority constituted under any law
for the time being in force, to examine whether input tax
credits availed by any registered person or the reduction
in the tax rate have actually resulted in a commensurate
reduction in the price of the goods or services or both
supplied by him.

The Authority referred to in sub-section (2) shall exercise
such powers and discharge such functions as may be
prescribed.

172. (1) If any difficulty arises in giving effect to any
provisions of this Act, the Government may, on the
recommendations of the Council, by a general or a special
order published in the Official Gazette, make such provisions
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not inconsistent with the provisions of this Act or the rules or
regulations made thereunder, as may be necessary or
expedient for the purpose of removing the said difficulty:

Provided that no such order shall be made after the expiry of
a period of three years from the date of commencement of this
Act.

Every order made under this section shall be laid, as soon as may

be, after it is made, before the State Legislature.

173. Save as otherwise provided in this Act, on and from the

Act no 2 of
1959

Act no 8 of
1975

date of commencement of this Act,-

(i) in The Uttarakhand (The Uttar Pradesh Municipal
Corporation Act, 1959) Adaptation and Modification Order,
2002, Section 192 and sub-section 2(h) of Section 172 shall
be omitted;

(i)in The Uttarakhand (Uttar Pradesh Taxation and Land
Revenue Laws Act, 1975) Adaptation and Modification
order, 2002 Chapter-I1 (Section 2 to 13) shall be omitted;

174. (1) Save as otherwise provided in this Act, on and from

Act no 27 of
2005

Act no 23 of
2015

Act no 13 of (i)
2008
Act no. 28 (iv)

of 1979

UPActno. (v)
16 of 1981

the date of commencement of this Act,

(i) The Uttarakhand Value Added Tax Act, 2005, except in
respect of goods included in the Entry 54 of the State List of
the Seventh Schedule to the Constitution,

(if) The Uttarakhand Cess Act, 2015, except in respect of
goods included in the Entry 54 of the State List of the
Seventh Schedule to the Constitution,
The Uttarakhand Tax on Entry of Goods into Local
Areas Act, 2008,

The Uttar Pradesh Entertainment and Betting Tax Act,
1979, (as applicable to the State of Uttarakhand)

The Uttar Pradesh Advertisements Tax Act, 1981 (as
applicable to the State of Uttarakhand)

(hereafter referred to as the repealed Acts) are hereby
repealed.

(2) The repeal of the said Acts and the amendment of the
Acts specified in section 173 (hereafter referred to as “such
amendment” or “amended Act”, as the case may be) to the
extent mentioned in sub-section (1) or section 173 shall

Amendment of
certain Acts.
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saving.



Act 1 of

not—

(@) revive anything not in force or existing at the time of
such amendment or repeal; or

(b) affect the previous operation of the amended Acts or
repealed Acts and orders or anything duly done or suffered
thereunder; or

(c) affect any right, privilege, obligation, or liability
acquired, accrued or incurred under the amended Acts or
repealed Acts or orders under such repealed or amended Acts:

Provided that any tax exemption granted as an incentive
against investment through a notification shall not continue as
privilege if the said notification is rescinded on or after the
appointed day; or

(d) affect any tax, surcharge, penalty, fine, interest as are
due or may become due or any forfeiture or punishment
incurred or inflicted in respect of any offence or violation
committed against the provisions of the amended Acts or
repealed Acts; or

(e) affect any investigation, inquiry, verification
(including scrutiny and audit), assessment proceedings,
adjudication and any other legal proceedings or recovery of
arrears or remedy in respect of any such tax, surcharge,
penalty, fine, interest, right, privilege, obligation, liability,
forfeiture or punishment, as aforesaid, and any such
investigation, inquiry, verification (including scrutiny and
audit), assessment proceedings, adjudication and other legal
proceedings or recovery of arrears or remedy may be
instituted, continued or enforced, and any such tax, surcharge,
penalty, fine, interest, forfeiture or punishment may be levied
or imposed as if these Acts had not been so amended or
repealed; or

(f) affect any proceedings including that relating to an
appeal, revision, review or reference, instituted before,
on or after the appointed day under the said amended
Acts or repealed Acts and such proceedings shall be
continued under the said amended Acts or repealed Acts
as if this Act had not come into force and the said Acts
had not been amended or repealed.

(3) The mention of the particular matters referred to in
section 173 and sub-section (1) shall not be held to prejudice
or affect the general application of section 6 of the U P
General Clauses Act, 1904, (U P Act no 1 of 1904), (as



1904. applicable to The State of Uttarakhand) with regard to the
effect of repeal.



SCHEDULE |
[See section 7]

ACTIVITIES TO BE TREATED AS SUPPLY EVEN IF MADE
WITHOUT CONSIDERATION

1. Permanent transfer or disposal of business assets where input
tax credit has been availed on such assets.

2. Supply of goods or services or both between related persons or
between distinct persons as specified in section 25, when made in
the course or furtherance of business:

Provided that gifts not exceeding fifty thousand rupees in value in
a financial year by an employer to an employee shall not be treated
as supply of goods or services or both.

3. Supply of goods—

(a) by a principal to his agent where the agent undertakes to supply
such goods on behalf of the principal; or

(b) by an agent to his principal where the agent undertakes to
receive such goods on behalf of the principal.

4. Import of services by a taxable person from a related person or
from any of his other establishments outside India, in the course or
furtherance of business.




SCHEDULE II
[See section 7]

ACTIVITIES TO BE TREATED AS SUPPLY OF GOODS OR
SUPPLY OF SERVICES

1. Transfer

(a) any transfer of the title in goods is a supply of goods;

(b) any transfer of right in goods or of undivided share in goods
without the transfer of title thereof, is a supply of services;

(c) any transfer of title in goods under an agreement which
stipulates that property in goods shall pass at a future date upon
payment of full consideration as agreed, is a supply of goods.

2. Land and Building

(a) any lease, tenancy, easement, licence to occupy land is a supply
of services;

(b) any lease or letting out of the building including a commercial,
industrial or residential complex for business or commerce, either
wholly or partly, is a supply of services.

3. Treatment or process

Any treatment or process which is applied to another person’s
goods is a supply of services.

4. Transfer of business
assets

(a) where goods forming part of the assets of a business are
transferred or disposed of by or under the directions of the person
carrying on the business so as no longer to form part of those
assets, whether or not for a consideration, such transfer or disposal
is a supply of goods by the person;

(b) where, by or under the direction of a person carrying on a
business, goods held or used for the purposes of the business are
put to any private use or are used, or made available to any person
for use, for any purpose other than a purpose of the business,
whether or not for a consideration, the usage or making available
of such goods is a supply of services;

(c) where any person ceases to be a taxable person, any goods
forming part of the assets of any business carried on by him shall
be deemed to be supplied by him in the course or furtherance of his
business immediately before he ceases to be a taxable person,
unless—

(1) the business is transferred as a going concern to another person;




20 of 1972

or

(i) the business is carried on by a personal representative who is
deemed to be a taxable person.

5. Supply of services
The following shall be treated as supply of service, namely:--
(a) renting of immovable property;

(b) construction of a complex, building, civil structure or a part
thereof, including a complex or building intended for sale to a
buyer, wholly or partly, except where the entire consideration has
been received after issuance of completion certificate, where
required, by the competent authority or after its first occupation,
whichever is earlier.

Explanation.—For the purposes of this clause—

(1) the expression "competent authority” means the Government or
any authority authorised to issue completion certificate under any
law for the time being in force and in case of non-requirement of
such certificate from such authority, from any of the following,
namely:—

(1) an architect registered with the Council of Architecture
constituted under the Architects Act, 1972; or

(i) a chartered engineer registered with the Institution of Engineers
(India); or

(i1i) a licensed surveyor of the respective local body of the city or
town or village or development or planning authority;

(2) the expression "construction” includes additions, alterations,
replacements or remodeling of any existing civil structure;

(c) temporary transfer or permitting the use or enjoyment of any
intellectual property right;

(d)development, design, programming, customisation, adaptation,
upgradation, enhancement, implementation of information
technology software;

(e)agreeing to the obligation to refrain from an act, or to tolerate an
act or a situation, or to do an act; and

(F) transfer of the right to use any goods for any purpose (whether
or not for a specified period) for cash, deferred payment or other
valuable consideration.

6. Composite supply

The following composite supplies shall be treated as a supply of
services, namely:—




(a) works contract as defined in clause (119) of section 2; and

(b) supply, by way of or as part of any service or in any other
manner whatsoever, of goods, being food or any other article for
human consumption or any drink (other than alcoholic liquor for
human consumption), where such supply or service is for cash,
deferred payment or other valuable consideration.

7. Supply of Goods
The following shall be treated as supply of goods, namely:--

Supply of goods by any unincorporated association or body of
persons to a member thereof for cash, deferred payment or other
valuable consideration.




SCHEDULE I
[See section 7]

ACTIVITIES OR TRANSACTIONS WHICH SHALL BE
TREATED NEITHER AS A SUPPLY OF GOODS NOR A
SUPPLY OF SERVICES

1. Services by an employee to the employer in the course of or in
relation to his employment.

2. Services by any court or Tribunal established under any law for
the time being in force.

3.(a) the functions performed by the Members of Parliament,
Members of State Legislature, Members of Panchayats, Members
of Municipalities and Members of other local authorities;

(b) the duties performed by any person who holds any post in
pursuance of the provisions of the Constitution in that capacity; or

(c) the duties performed by any person as a Chairperson or a
Member or a Director in a body established by the Central
Government or a State Government or local authority and who is
not deemed as an employee before the commencement of this
clause.

4. Services of funeral, burial, crematorium or mortuary including
transportation of the deceased.

5. Sale of land and, subject to clause (b) of paragraph 5 of
Schedule 11, sale of building.

6. Actionable claims, other than lottery, betting and gambling.

Explanation.—For the purposes of paragraph 2, the term “court”
includes District Court, High Court and Supreme Court.




SENETS IETERY TSIE, 20 Ard, 2025 T0 (FTSE[A 29, 1946 UH WA 13

No. 116/XXXVI(3)/2025/15(01)/2025
Dated Dehradun, March 20, 2025

NOTIFICATION
Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution of India, the Govemor is pleased to order the publication of the

~following English translation of -‘The Uttarakhand Goods and Services Tax
(Amendment) Act, 2025’ (Act No. 02 of 2025).

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 17" March, 2025.

The Uttarakhand Goods And Services Tax

(Amendment) Act 2025

(Uttarakhand Act No. 02 of, 2025)
An

Act
further to amend the Uttarakhand Goods and Services Tax Act, 2017 (Act No. 06 of 2017)-

Be it enacted by the Uttarakhand State Legislature in the Seventy-sixth year of the Republic of
India as follows: -

Short title and 1. (1) This Act may be called the Uttarakhand Goods and Services
commencement Tax (Amendment) Act, 2025.
(2) Save as otherwise provided, in this Act,
(a) the provisions mentioned in clauses 7, 37 and 39 shall be
deemed to have come into force on the 27" day of September,
2024, )
(b) the provisions mentioned in clause 34 shall be deemed to have
come into force on the 01* day of October, 2024;
(c) the provisions mentioned in clauses 3 to 6, clause 8, clauses
10 to 33, clause 35 and 36 and clause 38 shall be deemed to have
come into force on the 01% day of November, 2024;
(d) the provisions mentioned in clause 2 and 9 shall come into
force on the 01% day of April. 2025.

Amendment of 2. In the Uttarakhand Goods and Services Tax Act, 2017

section 2 (hereinafier referred to as the Principal Act), in section 2, for
clause (61), the following clause shall be substituted, namely: —
‘(61) “Input Service Distributor™ means an office of the supplier

B - e L g g R g i) = T AT
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of goods or services or both which receives tax invoices towards
the receipt of input services, including invoices in respect of
services liable to tax under sub-section (3) or sub-section (4) of
section 9, for or on behalf of distinct persons referred to in section
25, and liable to distribute the input tax credit in respect of such
invoices in the manner provided in section 20;

Amendment of 3. In the Principal Act, in section 9, in sub-section (1), after the
section 9 words “alcoholic liquor for human consumption™, the words “and
un-denatured extra neutral alcohol or rectified spirit used for
manufacture of alcoholic liquor, for human consumption™ shall

be inserted.
Amendment of 4. In section 10 of the Principal Act, in sub-section (5), afier the
pective 10 words and figures “section 73 or section 74”, the words, figures
and letter “or section 74A” shall be inserted.
Insertion of new 5. After section 11 of the Principal Act, the following section shall

TRV Mg o “11A. Nutwi.ﬂlsim-:ding enything contained in this Act, if the
Goods and Services Government is satisfied that—
Tax not levied or (2) a practice was, or is, generally prevalent regarding levy of
short-levied as = result state tax (including non-levy thereof) on any supply of goods or
of gencral practice services or both; and
(b) such supplies were, or are, liable to, —
(i) state tax, in cases where according to the said practice, state
tax was not, or is not being, levied, or
(ii) a higher amount of state tax than what was, or is being, levied,
in accordance with the said practice,
the Govemnment may, on the recommendation of the Council, by
notification in the Official Gazette, direct that the whole of the
state tax payable on such supplies, or, as the case may be, the
state tax in excess of that payable on such supplies, but for the
said practice, shall not be required to be paid in respect of the
supplies on which the state tax was not, or is not being levied, or
was, or is being, short-levied, in accordance with the said

practice.” : :
Amendment of 6.  In section 13 of the Principal Act, in sub-section (3), —
section L5 ()  For clause (b), the following clause shall be substituted,
namely: —

“(b) the date immediately following sixty days from the
date of issue of invoice or amy other document, by
whatever name called, in lieu thereof by the supplier, in
cases where invoice is required fo be issued by the
supplier; or"';

(i) after clause (b), the following clause shall be inserted,
namely: — :
“(c) the dats of issue of invoice by the recipient, in cases
where invoice is {o be issued by the recipient:™;

(iii) in the first proviso, after the words, brackets, and letter “or

clause (b)", the words, brackets and letter “or clause (c)" shall be

inserted.
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Amendment of 7. In section 16 of the Principal Act, with effect from the 1si day of
section 16 July, 2017, after sub-section (4), the following sub-sections shall

be inserted, namely: —- :

“(5) Notwithstanding anything contained in sub-section (4), in
respect of an invoice or debit note for supply of goods or services
or both pertaining to the Financial Years 2017-18, 2018-19,
2019-20 and 2020-21, the registered person shall be entitled to
take input tax credit in any return under section 39 which is filed
up to the thirtieth day of November, 2021.
(6) Where registration of a registered person is cancelled under
. section 29 and subsequently the cancellation of registration is
revoked by any order, either under section 30 or pursuant to any
order made by the Appellate Authority or the Appellate Tribunal
or court and where availment of input tax credit in respect of an
invoice or debit note was not restricted under sub-section (4) on
the date of order of cancellation of registration, the said person
shall be entitled to take the input tax credit in respect of such
invoice or debit note for supply of goods or services or both, in a
return under section 39,—
(i) filed up to thirtietlt day of November following the financial
vear to which such invoice or debit note pertains or furnishing of
the relevant annual return, whichever is earlier; or
(ii) for the period from the date of cancellation of registration or
the effective date of cancellation of registration, as the case may
be, till the date of order of revocation of cancellation of
registration, where such return is filed within thirty days from the
date of order of revocation of cancellation of registration,

whichever is later.”. ‘
Amendment of 8. Insection 17 of the Principal Act, in sub-section (5), in clause (i), i
section 17 ! for the words and figures “sections 74, 129 and 130", the words

and figures “section 74 in respect of any period up to Financial
Year 2023-24" shall be substituted.

Amendment of 9. For section 20 of the Principal Act, the following section shall be
| section 20 substituted, namely: —
| “ 20(1) Any office of*the supplier of goods or services or both
Manner of : < L - . :
distribution of credit which rwawwltax invoices towards t.hc re.r:.mpt of input services,
by Input Service including invoices in respect of services liable to tax under sub-
Distributor section (3) or sub-section (4) of section 9, for or on behalf of

distinct persons referred to in section 25, shall be required to be.
i registered as Input Service Distributor under clause (viii) of
section 24 and shall distribute the input tax credit in respect of
(2) The Input Service Distributor shall distribute the credit of statc
tax or integrated tax charged on invoices received by him,
including the credit of state or integrated tax in respect of services
subject to levy of tax under sub-section (3) or sub-scction (4) of
section 9 paid by a distinct person registered in the same State as
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the said Input Service Distributor, in such manner, within such °
time and subject to such restrictions and conditions as may be
prescribed.

(3) The credit of state tax shall be distributed as state tax or
integrated tax and integrated tax as integrated tax or state tax, by
way of issue of a document containing the amount of input tax
credit, in such manner as may be prescribed.”.

Amecadment of 10. In section 21 of the Principal Act, after the words and figures
section 21 “section 73 or section 74”, the words, figures and letter “or
section 74A" shall be inserted. 5
o LB 11. In section 30 of the Principal Act, in sub-scction (2), after the
section 30 proviso, the following proviso shall be inserted, namely: —

“Prm'ided.ﬁnﬂlerﬁlatsunhmuﬂﬁunnfmwﬂaﬁ_ﬂnnf
registration shall be subject to such conditions and restrictians,

as may be prescribed.”.

Amendment of 12. In section 31 of the Principal Act, —

section 31 (a) in sub-section (3), for clause (£), the following clause shall be
substituted, namely: —

“(f) a registered person who is liable to pay tax under sub-section
(3) or sub-section (4) of section 9 shall within the period as may
be prescribed issue an invoice in respect of goods or services or
both received by him from timmlpplietwhoisnntregistemdm
the date of receipt of goods or services or both ;";

(b) after clanse (g), the following Explanation shall bcmsened.
pamely: —

‘Explanation. —For the purposes of clause (f), the expression
“gupplier who is not registered” shall include the supplier who is
registered solely for the purpose of deduction of tax under section
51.".

Amendment of 13. In section 35 of the Principal Act, in sub-section (6), after the
section 35 words and figures “section 73 of section 74", the words, figures
and letter “or section 74A” shall be inserted. |
_ Amendment of 14. In section 39 of the Principal Act, for sub-section (3), the
soction 39 following sub-section shall be substituted, namely: —

“(3) Every registered person required to deduct tax at source M
under section 51 shall electronically furnish a return for every

calendar month of the deductions made during the month in such

form and manner and within such time as may be prescribed:

Provided that the said registered person shall furnish a return for |
every calendar month whether or not any deductions have been ‘

made during the said month.”.,
Amendment of 15. 'In section 49 of the Principal ﬂct, in sub-section (8), in clause |
section 49 (¢), after the words and figures “section 73 or section 74", the '

words, figures and letter “or section 74A™ shall be inserted. , ‘
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Amendment of
section 50

Amendment of
section 51

Amendment of
section 54

Amendmeni of
section 61

Amendment of
section 62

Amendment of
gection 63

section 64

Amendment of
section 65

Amendment of
section 66

Amendment of
section 70

16.

17

18.

19.

20.

21,

25,

In section 50 of the Principal Act, in sub-section (1), in the
proviso, after the words and figures “section 73 or section 74",
the words, figures and letter “or section 74A" shall be inserted.

In section 51 of the Principal Act, in sub-section (7), after the
words and figures “section 73 or section 74", the words, figures
and letter “or section 74A” shall be inserted.

In section 54 of the Principal Act, —

(a) in sub-section (3), the second proviso shall be omitted;

(b) after sub-section (14) and before the Explanation, the
following sub-section shall be inserted, namely: —

“(15) Notwithstanding anything contained in this section, no
refund of unutilised input tax credit on account of zero-rated
supply of goods or of integrated tax paid on account of zero-rated
supply of goods shall be allowed where such zero-rated supply
of goods is subjected to export duty.”.

In section 61 of the Principal Act, in sub-section (3), after the
words and figures “section 73 or section 74", the words, figures
and letter “or section 74A™ shall be inserted.

In section 62 of the Principal Act, in sub-section (1), after the

words and figures “section 73 or section 74", the words, figures
and letter “or section 74A™ shall be inserted.

In section 63 of the Principal Act, after the words and figures
“section 73 or section 74”, the words, figures and leiter “or
section 74A” shall be inserted. .

In section 64 of the Principal Act, in sub-section (2), after the
words and figures “section 73 or section 74", the words, figures
and letter “or section 74A” shall be inserted.

In section 65 of the Principal Act, in sub-section (7), after the
words and figures “section 73 or section 74", the words, figures
and letter “or section 74A” shall be inserted.

In section 66 of the Principal Act, in sub-section (6), after the
words and figures “section 73 or section 74", the words, figures
and letter “or section 74A™ shall be inserted.

In section 70 of the Principal Act, after sub-section (1), the
following sub-section shall be inserted, namely: —

“(1A) All persons summoned under sub-section (1) shall be
bound to attend, either in person or by an authorised
representative, as such officer may direct, and the person so
appearing shall state the truth during examination or make
statements or produce such documents and other things as may
be reguired.”.
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Amcudment of 26. In section 73 of the Principal Act, —

section 73

Amendment of 27.

section 74

Insertion of mnew 28.
section 7T4A.

Determination of fax
not paid or short paid
or erroncously
refunded or inputi fax
credit wrongly availed
or utilised for any
reason  pertaining to
Financial Year 2024-
15 onward

(i) for the marginal heading, the following marginal heading shall

be substituted, namely: —

“Determination of tax, pertaining to the period up to Financial

Year 2023-24, not paid or short paid or erroneously refinded or
* input tax credit wrongly availed or utilized for any reason other
. than fraud or any wilful misstatement or suppression of facts.”.

(i) after sub-section (11), the following sub-section shall be

inserted, namely: —
“(12) The provisions of this section shall be applicable for

_ determination of tax pertaining to the period up to Financial Year
2023-24.”,

In section 74 of the Principal Act, —
(i) for the marginal heading, the following marginal heading shall
be substituted, namely: — ]
“Determination of tax, periaining to the period up to Financial
Year 2023-24, not paid or short paid or erroneously refunded or
input tax credit wrongly gvailed or utilized by reason of fraud or
any wilful misstatement or suppression of facts.”, _
(i) after sub-section (11) and before Explanation 1, the following
sub-gection shall be inserted, namely: —
“(12) The provisions of this section shall be applicable for
determination of tax pertaining to the period up to Financial Year
2023-24.";
(ii) the Explanation 2 shall be omitted.

After section 74 of the Principal Act, the following section shall
be inserted, namely: —

“T4A. (1) Where it apjears to the proper officer that any tax has
not been paid or short paid or erroneously refunded, or where
input tax credit has been wrongly availed or utilised, he shall
serve notice on the person chargeable with tax which has not been
50 paid or which has been so short paid or to whom the refund
has erroneously been made, or who has wrongly availed or
utilised input tax credit, requiring him to show cause as to why
he should not pay the amount specified in the notice along with
interest payable thereon under section 50 and a penalty leviable
under the provisions of this Act or the rules made thereunder:
Provided that no notice shall be issued, if the tax which has not
been paid or short paid or erroneously refunded or where input
tax credit has been wrongly availed or utilised in a financial year
is less than one thousand rupees.

(2) The proper officer shall issue the notice under sub-section (1)
within forty-two months from the due date for furnishing of
annual return for the financial year to which the tax not paid or
short paid or input tax credit wrongly availed or utilised relates
to or within forty-two months from the date of erronsous refund.
(3) Where a notice has been issued for any period under sub-
section (1), the proper officer may serve a statement, containing
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the details of tax not paid or short paid or erroneously refunded
or input tax credit wrongly availed or utilised for such periods
other than those covered under sub-section (1), on the person
chargeable with tax.

(4) The service of such statement shall be deemed to be service
of notice on such person under sub-section (1), subject to the
condition that the grounds relied upon for such tax periods other
than those covered under sub-section (1) are the same as are
mentioned in the earlier notice.

(5) The penalty in case where any tax which has not been paid or
short paid or erroneously refunded, or where input tax credit has
been wrongly availed or utilised, —

(i) for any reason, other than the reason of fraud or any wilful-
misstatement or suppression of facts to evade tax, shall be
equivalent to ten per cent. of fax due from such person or ten
thousand rupees, whichever is higher;

(ii) for the reason of fraud or any wilful-misstatement or
suppression of facts to evade tax shall be equivalent to the tax

due from such person.

(6) The proper officer shall, after considering the representation,

if any, made by the person chargeable with tax, determine the
amount of tax, interest and penalty due from such person and
issue an order,

(7) The proper officer shall issue the order under sub-section (6)
within twelve months from the date of issuance of motice
specified in sub-section (2):

Provided that where the proper officer is not able to issue the
order within the specified period, the Commissioner, or an officer
authorised by the Commissioner senior in rank to the proper
officer but not below the rank of Joint Commissioner of State
Tax, may, having regard to the reasons for delay in issuance of

the order under sub-section (6), to be recorded in writing, before .
the expiry of the specified period, extend the said period further

by a maximum of six months,

(8) The person chargeable with tax where any tax has not been
paid or short paid or erroncously refunded, or where input tax
credit has been wrongly availed or utilised for any reason, other
than the reason of fraud or any wilful-misstatement or
suppression of facts to evade tax, may, —

(i) before service of notice under sub-section (1), pay the amount

of tax along with interest payable under section 50 of such tax on
the besis of his own ascertainment of such tax or the tax as
ascertained by the proper officer and inform the proper officer in
writing of such payment, and the proper officer, on receipt of
such information shall not serve any notice under sub-section (1)

ar the statement under sub-section (3), as the case may be, in
respect of the tax so paid or any penalty payable under the
provisions of this Act or the rules made thereunder;
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(ii) pay the said tax along with interest payable under section 50
within sixty days of issue of show cause notice, and on doing so,
no penalty shall be payable and all proceedings in respect of the
said notice shall be deemed to be concluded.
(9) The person chargeable with tax, where any tax has not been
paid or short paid or erroneously refunded or where input tax
credit has been wrongly availed or utilised by reason of fraud, or
any wilful-misstatement or suppression of facts to evade tax,
may, —
(i) before service of notice under sub-section (1), pay the amount
.of tax along with interest payable under section 50 and a penalty
equivalent to fifteen per cent. of such tax on the basis of his own
ascertainment of such tax or the tax as ascertained by the proper
officer and inform the proper officer in writing of such payment,
and the proper officer, on receipt of such information, shall not
serve any notice under sub-section (1), in respect of the tax so
paid or any penalty payable under the provisions of this Act or
the rules made thereunder,
(ii) pay the said tax along with interest payable under section 50
and a penalty equivalent to twenty-five per cent. of such tax
within sixty days of issue of the notice, and on doing so, all
proceedings in respect of the said notice shall be deemed to be
concluded; :
(iii) pay the tax along with interest payable thereon under section
50 and a penalty equivalent to fifty per cent. of such tax within
sixty days of communication of the order, and on doing so, all
proceedings in respect of the said notice shall be deemed to be
concluded,
{10) Where the proper officer is of the opinion that the amount
paid under clause (i) of sub-section (8) or clause (i) of sub-section
(9) falls short of the amount actually payable, he shall proceed to
issue the notice as provided for in sub-section (1) in respect of
such amount which falls short of the amount actually payable.
(11) Notwithstanding anything contained in clause (i} or clause
(if) of sub-section (8), penalty under clause (i) of sub-section (5)
shall be payable where any amount of self-assessed tax or any
amount collected as tax has not been paid within a period of thirty
days from the due date of payment of such tax.
(12) The provisiops of this section shall be applicable for
determination of tax pertaining to the Financial Year 2024-25 and
onwards.
Explanation 1.—For the purposes of this section,—
(i)  the expression “all proceedings in respect of the said
notice™ shall not include proceedings under section .
132;
(i)  where the notice under the same proceedings is issued
to the main person liable to pay tax and some other
persons, and such proceedings against the main person
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Amendment of
section 75

section 104

have been concluded under this section, the
proceedings against all the persons liable to pay
penalty under sections 122 and 125 are deemed to be
concluded.

Explanation 2. —For the purposes of this Act, the expression
“suppression” shall mean non-declaration of facts or information

19.

which a taxable person is required to declare in the retum,
statement, report or any other document furnished under this Act
or the rules made thereunder, or failure to furnish any information
on being asked for, in writing, by the proper officer.

In section 75 of the Principal Act, —

(a) in sub-section (1), after the word, brackets and figures “sub-
gections (2) and (10) of section 74”, the words, brackets, figures
and letter “or sub-sections (2) and (7) of section 74A" shall be
inserted,

(b) after sub-section (2), the following sub-section shall be
inserted, namely: —

“(2A) Where any Appellate Authority or Appellate Tribunal or
court concludes that the penalty under clause (ii) of sub-section
(5) of section 74A is not sustainable for the reason that the charges
of fraud or any wilful-misstatement or suppression of ficts to
evade tax has not been established against the person to whom the
notice was issued, the penalty shall be payable by such person,
under clause (i) of sub-section (5) of section 7T4A.";

(c) for sub-section (10), the following sub-section shall be
substituted, namely:—

“(10) The adjudication proceedings shall be deemed to be
concluded, if the order is not issued within the period specified in
sub-section (10) of section 73 or in sub-section (10) of scction 74
or in sub-section (7) of section, T4A.”;

(d) in sub-section (11), after the word, brackets and figures “sub-~
section (10) of section 74", the words, brackets, figures and letter
*“or sub-section (7) of section 74A” shall be inserted;

(¢) in sub-section (12), after the words and figures “section 73 or
ection 74", the words, figures and letter “or section 74A™ shall
be inserted;

{f) in sub-section (13), after the words and figures “section 73 or
section 74", the words, figures and letter “or section 74A™ shall
be inserted, '

In section 104 of the Principal Act, in sub-section (1), for the
Explanation the following Explanation’ shall be substituted;
pamely:-

‘Explanation.—The period beginning with the date of such
advance ruling and ending with the date of order under this sub-
section shall be excluded while computing the period specified in
sub-sections (2) and (10) of section 73 or sub-sections (2) and
(10) of section 74 or sub-sections (2) and (7) of section 74A." .




22

BTREVE TR Tole, 20 Wd, 2026 $0 (GIS[ 29, 1946 ¥H W)

Amendment of
section 107

Amendment of
section 112

31.

32.

In section 107 of the Principal Act, —

(1) in sub-section (6), in clause (b), for the word “twenty-five”,
the word “twenty”™ shall be substituted,

(b) in sub-section (11), in the second proviso, after the words and
figures “section 73 or section 74”, the words, figures and letter
“or section 74A” shall be inserted.

In section 112 of the Principal Act, —

(a) with effect from the 1st day of August, 2024, for sub-section
(1), the following sub-section shall be substituted, namely: —
“(1) Any person aggrieved by an order passed against him
under section 107 or section 108 of this Act or the Central Goods
and Services Tax Act may appeal to the Appellate Tribunal
against such order within three months from the date on which
the order sought to be appealed against is communicated to the
person preferring the appeal or the date, as may be notified by the
Government, on the recommendations of the Coungil, for filing
appeal before the Appellate Tribunal under this Act, whichever
is later.”.

(b) with effect from the 1st day of August, 2024, for sub-section
(3), the following sub-section shall be substituted, namely: —
“(3) The Commissioner may, on his own motion, or upon request
from the Commissioner of Central tax call for and examine the
record of any order passed by the Appellate Authority or the
Revisional Authority under this Act or the Central Goods and
Services Tax for the purpose of satisfying himself as to the
legalily or propriety of the said order and may, by order, direct
any officer subordinat to'him to apply to the Appellate Tribunal
within six months from the date on which the said order has been
passed or the date, as may be notified by the Government, on the
recommendations of the Council, for the purpose of filing
application before the Appellate Tribunal under this Act,
whichever is later, for determination of such points arising out of
the said order as may be specified by the Commissioner in his
order.”.

(c) in sub-section (6), for the words, brackets and figure “The
Appellate Tribunal may admit an appeal within threc months

after the expiry of the period referred to in sub-section (1), the

words, brackets and figure, “The Appellate Tribunal may admit
an appeal within three months after the expiry of the period
referred to in sub-section (1) or permit the filing of an application
within three months after the expiry of the period referred to in
sub-section (3)” shall be substituted;

(d) in sub-section (8), in clause (b), —

(i) for the words “twenty per cent.”, the words “ten per cent.
shall be substituted;

(ii) for the words “fifty crore rupees”, the words “twenty crore
rupees” shall be substituted.

L]
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Amendment of
section 122

Imsertion
section 122A
Penslty for failure fo
regiiter cerinin
machines msed b
manufacinre of goods
as  per  speci]
procedure

of new

section 127

of new
section 128A.
Waiver of interest or
or  bath
relating to demands
raised ander section
73, for certwin fax

33,

M.

35,

36,

In section 122 of the Principal Act, with effect from the 1st day
of October, 2023, in sub-section (1B), for the words “Any
electronic commerce“operator who”, the words and figures “Any
electronic commerce operator, who is liable to collect tax at
source under section 52, shall be substituted.

After section 122 of the Principal Act, the following section shall
be inserted, namely: —

“122A. (1) Notwithstanding anything contained in this Act,
where any person, who is engaged in the manufacture of goods
in respect of which any special procedure relating to registration
of machines has been mnotified under section 148, acts in
contravention of the said special procedure, he shall, in addition
to any penalty that is paid or is payable by him under Chapter XV
or any other provisions of this Chapter, be liable to pay a penalty
equal to an amount of one lakh rupees for every machine not so
registered. :
(2) In addition to the penalty under sub-section (1), every
machine not so registered shall be liable for seizume and
confiscation:- '

Provided that such machirie shall not be confiscated where—
(2) the penalty so imposed is paid; and

(b) the registration of such machine is made in accordance with
the special procedure within three days of the receipt of

communication of the order of penalty.”.

In section 127 of the Principal Act, after the words and figures
“section 73 or section 74", the words, figures and letter “or
section 74A™ shall be inserted. ,

After section 128 of the Principal Act, the following section shall

be inserted, namely: —

“128A. (1) Notwithstanding anything to the contrary contained

in this Act, where any amount of tax is payable by & person
chargeable with tax in accordance with, —

(a) a notice issued under sub-section (1) of section 73 or a
statement issucd under sub-section (3) of section 73, and where

no order under sub-section (9) of section 73 has been issued; or
(b) an order passed under sub-section (9) of section 73, and where
no order under sub-section (11) of section 107 or sub-section (1)
of section 108 has been passed; or

() an order passed under sub-section (11) of section 107 or sub-
section (1) of section 108, and where no order under sub-section
(1) of section 113 has been passed, .
pertaining to the period from 1st July, 2017 to 3 1st March, 2020,
or a part thereof, and the said person pays the full amount of tax
payable as per the notice or statement or the order referred to in
clause (a), clause (b) or clause (c), as the case may be, on or
before the date, as may, be notified by the Government on the
recommendations of the Council, no interest under section 50 and
penalty under this Act, shall be payable and all the proceedings
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Amendment of
section 171

37.

in respect of the said notice or order or statement, as the case may °
be, shall be deemed to be concluded, subject to such conditions
as may be prescribed:

Provided that where a notice has been issued under sub-section
(1) of section 74, and an order is passed or required to be passed
by the proper officer in pursuance of the direction of the
Appellate Authority or Appellate Tribunal or a‘ court in
accordance with the provisions of sub-section (2) of section 75,
the said notice or order shall be considered to be a notice or order,
as the case may be, referred to in clause (a) or clause (b) of this
sub-section:

Provided further that the conclusion of the proceedings under
this sub-section, in cases where an application is filed under sub-
section (3) of section 107 or under sub-section (3) of section 112
or an appeal is filed by an officer of state tax under sub-section
(1) of section 117 or under sub-section (1) of section 118 or _
where any proceedings are initiated under sub-section (1) of
section 108, against an order referred to in clause (b) or clause (c)
or against the directions of the Appellate Authority or the
Appellate Tribunal or the court referred to in the first proviso,
shall be subject to the condition that the said person pays the
additional amount of tax payable, if any, in accordance with the
order of the Appellate Authority or the Appellate Tribunal or the .
court or the Revisional Authority, as the case may be, within -
three months from the date of the said order:
Provided also that where such interest and penalty has already
been paid, no refund of the same shall be available. :

(2) Nothing contained in sub-section (1) shall be applicable in
respect of any amount payable by the person on account of
erroneous refund.

(3) Nothing contained in sub-section (1) shall be applicable in
respect of cases where an appeal or writ petition filed by the said
person is pending before Appellate Authority or Appellate
Tribunal or a court, as the case may be, and has not been
withdrawn by the said person on or before the date notified under
sub-section (1).

(4) Notwithstanding anything contained in this Act, where any -
amount specified under sub-section (1) has been paid and the
proceedings are deemed to be concluded under the said sub-
section, no appeal under sub-section (1) of section 107 or sub-
section (1) of section 112 shall lic against an order referred to in
clause (b) or clause (c) of sub-section (1), as the case may be.”.

In section 171 of the Principal Act, —

() in sub-section (2), the following proviso and Explanation shall
be inserted, namely: —

‘Provided that the Government may by notification, on the
recommendations of the Council, specify the date from which the
said Authority shall not accept any request for cxamination as to




SUNEYE JUHNYT TWe, 20 A€, 2025 30 (FTS[T 29, 1946 FH Hrad) 25

Ameadment of 38,
Scheduale LI

No refund of tax paid 39,

or laput tax credit
reversed

whether input tax credits availed by any registered person or the
reduction in the tax rate have actually resulted in a commensurate
reduction in the price of the goods or services or both supplied
by him.

Explanation. —For the purposes of this sub-section, “request for
examination” shall mean the written application filed by an
applicant requesting for examination as to whether input tax
credits availed by any registered person or the reduction in the
tax rate have actually resulted in a commensurate reduction in the
price of the goods or services or both supplied by him.’; .
(b) the Explanation shall be renumbered as Explanation | thereof,
and after Explanatien 1+s so renumbered, the Explanation shall
be inserted, namely: —

*Explanation 2. —For the purposes of this section, the expression
“Authority” shall include the “Appellate Tribunal”.".

In Schedule IT to the Principal Act, after paragraph § and before
Explanation 1, the following paragraphs shall be inserted,
namely: —

“Q_ Activity of apportionment of co-insurance premium by the
lead insurer to the co-insurer for the insurance services jointly
supplied by the lead insurer and the co-insurer 1o the insured in
co-insurance agreements, subject to the condition that the lead
insurer pays the central tax, the State tax, the Union territory tax
and the integrated tax on the entire amount of premium paid by
the insured.

10. Services by insurer to the reingurer for which ceding
commission or the reinsurance commission js deducted from
reinsurance premium paid by the insurer to the reinsurer, subject
to the condition that the central tax, the State tax, the Union
territory tax and the integrated tax is paid by the reinsurer on the
gross reinsurance premium payable by the insurer to the
reinsurer, inclusive of ﬁic said cediug commission or the
reinsurance commission.”

No refund shall be made of all the tax paid or the input tax credit

reversed, which would not have been so paid, or not reversed,
had section 7 been in force at all material times.

By Order,

DHANANJAY CHATURVEDI,
Principal Secretary.




